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From: 

To, 

Principal District & Sessions Judge 
-cum-Spl. Judge (PC Act)(CBI), 
Rouse Avenue Court Complex, 
New Delhi. 

The Registrar General, 
High court of Deihl, 
New Delhi. 

NO.MP/MLAs./RACC IGaz.l20241 \ \ /J( (~ Dated 5l31~ 

Sub:-

Ref:-

Sir, 

Monthly progress report of the Courts setup for trials against sitting and 
former Members of Parliament (MPs) and Members of Legislative 
Assemblies (MLAs) 

NO.5384/DHC/Gaz/G-2/2022 dated 28th OCTOBER, 2022. 

With reference to the above mentioned letter, please find enclosed herewith 
the monthly progress report of the Courts setup for trials against sitting and former Members 
of Parliament (MPs) and Members of Legislative Assemblies (MLAs) for the month of 
FEBRUARY, 2025 in the prescribed format from the following Judicial Officers of Rouse 
Avenue Court Complex, New Delhi for information. 

iSl. No. 

1 

2 

3 

4 

5 

6 

Name of the DeSignation 
Judicial 
Officers 

Ms. Kaven Baweja [special Judge 
(PC Act)(CBI)-09 

~h. Jitendra Singh Special Judge 
PC Act) (cEiI)-23 

Sh. Vishal Gagne Special Judge 
(PC Act)(CBI)-24 

Sh. Paras Dalal Addl.Chief 
Judicial Magistrate-01 

Ms. Neha Mittal ~ddl.Chief 
~udicial Magistrate-03 

Sh. Vaibhav f6.ddl.Chief 
[Qhaurasia pudicial Magistrate-04 

TOTAL 

. ' ~ :~. ( 

.: .. i 

L.P Instt 

20 1 

22 3 

22 2 

18 3 

21 1 

22 2 

125 12 

Cases Cases Dis Pendency 
received transferred as on 

by 28.02.2025 

transfer 

0 0 3 18 

1 0 4 22 

1 0 4 21 

2 0 4 19 

5 0 5 22 

0 0 2 22 

9 0 22 124 

Yours faithfully, 

~ 
i 08 MAR 2025 I 

(Anju Bajaj Chandna) 
Principal District & Sessions Judge 

-cum-Spl. Judge (PC Act) (CBI) 
Rouse Avenue Court Complex 

New Delhi 
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1. 

2. 

3. 

4. 

5. 

6. 

7. 

31 
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KAVERI BAWEJA 1 _. 

Specjal Judge (PC Act) (CBt~ 
(MPs I MLAs Cases) 

Rouse Avenue District Court, 

MONTHL Y PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND ML~~W uelnl 

REPORT OF THE MONTH OF FEBRUARY-2025 

{Letter No. MP/MLAs/RADC/Gaz.l2020/E-22388-22393 dated 24th November, 2020} 

Name of the Presiding Officer 

Designation 

Date since which posted in the court 

Total number of cases pending on the first day of the 
month 

Number of cases disposed/transferred in the month with 
detail i.e. conviction, acquittal, discharge, acceptance of 
closure report, etc 

Number of cases pending on the last day of the month 

Number of cases instituted in this month 

-

KAVERI BAWEJA 

Special Judge (PC Act) CBI-09 (MPs/MLAs Cases) 

Rouse Avenue District Court, New Delhi. 

20.03.2024 (A/N) 

20 

03 
(Mise OJ ASJ-01/Cr. Rev.-i/Sessions Case-i) 

18 

01 
(/Mise. OJ ASJ-Oi) 

-

, {\~V1h/ 
(~~r\ ~~~eja ) 

-~ 

Spl. Judge (PC Act) CBI-09 (MPs/MLAs Cases) 
Rouse Avenue District Court, New Delhi 



51 I CNR No. and Cause title I Nature -
No Whether State case, complain 

1 

case or closure report 
DLCT11 0001 012019 CBI-PC Act 

CBI 
Vs 

Ambumani Ramadoss etc. 

( 

Penal statutes involved 

U/S 120B, 420, 465, 468, 471 IPC 
13(2) r/w 13(1 )(d) of PC Act, 1988 

No. of accused 

10 

( 

KAVERI BAWEJA 
Special Jusg'3 !tJC Act) (CBI)-08 

(MPs I iVlLAs Cases) 
Whether accused is sitting OR9UaIitEPOf6iimifutiBs$trCrc.;Ob~ of cognizance 

former MP/MLA New Delh 
Former 

MP 
27.04.12 08.06.2012 

Date present Stage Detail of prosecution witnesses IStatement ofl Detail of defence witnesses I Date since when Whether there Is any stay of proceedings ordered by 
superior court, If yes give detail 

Whether any Interim orders I Expected date of disposal of case 
are existing In the matters of Jof the case 

Framl 
ng of 
Char 
ges 

__ I 

Awaiting 
Clarifications 

/ 
orders or 

directions of 
the Hon'ble 

High 
Court/Argo 

On A-1 
application/ 

further 
proceedings 

I 

Wltnessesl Witnesses IWltnesses 
cited dropped examined 

119 I 

\ 

accused -
Whether 

recorded or 
not 

NO 

Defence Defence 
witnesses witnesses 

cited examined 

matter has been 
posted for final 

arguments 

-No-
~ide Judgment dt. 27.07.2022 in pending SLPs, th 
Hon'ble Supreme Court had remanded the matters bac I I ~ Ihe Ho"'bl. HI,h eM '0' ,"",ide'", Ihe matte< 
fresh on merits. However, above judgment has nowherl 

ndicated that the impugned order/judgment dt 
9.07.2019 of the Hon'ble High Court has been quashe 
nd set aside only qua the accused who were discharge 
y this court in this case and were petitioners before th 

Hon'ble Supreme Court and it was not qua the accusec 
'against whom charges were earlier directed to be framed 
Hence, some clarifications on the above aspects & witt 
Iregard to the effect of the above judgment dt. 27.07.202~ 

re needed. Crl. Rev. P. Nos. 25/2016 and 38/2016 0 

BI and other connected petitions I.e. Crl. M.C. Nos 
442/2015, 4443/2015, 4480/2015, 5003/2015 
005/2015, 5007/2015, 58/2017 & 688/2017 filed by the 
ccused persons in this case are scheduled lor hearin~ 
elore the Hon'ble High Court. 

-No-
1# Disposal within one year from date 
pf framing of charge. 

:-----_ .. _----- ---..., 



( ( 

'" 
Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own motion 

VS. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case 
during the month 

# On 17.02.2025 :-

1. It is submitted by learned Counsel for A-1 that 
Crl. M. C. No. 4442/2015 (Crl. M. A. Nos. 
6570/2024 &7413/2024) & Crl. M. C. No. 
444312015 (Crl. M. A. Nos. 6594/2024 & 

6595/2024) were listed before the Hon'ble High 
Court on 18.02.2025. Since the issues as 
highlighted in the order dated 24.01 .2025 was 
under consideration before the Hon'ble High Court, 
at joint request, the case was adjourned. 

The Action plan formulated and the steps I The specific reasons, if any causing delay in 
taken for expeditious disposal of the case disposal of the matter 

Crl. M. C. No. 4442/2015 (Crl. M. A. Nos. 6570/2024 

&7413/2024) & Crl. M. C. No. 444312015 (Crl. M. A. 

Nos. 6594/2024 & 6595/2024) are pending before the 
Hon'ble High Court. 

(' .. ' 



Sl 
No 

CNR No. and Cause title 

( 

Nature· 
iwhether State case, complaint 

case or closure report 

Penal statutes involved 

KAVERI BAWEJA 
( Special JL!:lga (;<~ ,J\ct) (CBI )-09 

(MPs / iviLAs Cases) 
RnllCO 11 \/.01"1110 lii ... t.-; .... i',..., .~. 

No. of accused I Whether accuseerrs' ., r;' .... [j~(e'~r\A lV'[)\at~ of taking cognizance 
sitting or former MP/MLtJi'J€%Wsti\'OtUJn 

DLCT110001072019 CBI-PCAct U/S 120B, 420, 465, 468, 4-71 IPC 
13(2) r/w 13(1)(d) of PC Act, 1988 

5 Former 
MP 

. 22.02.13 25.02.13 

2 CBI 
Vs 

Dr. Keshav Kumar Aggarwal etc. 
Date of Present Detail of prosecution witnesses Statement of 
Framln Stage accused -

g Whether 
of recorded or not 

Charg 
es 

Witnessel Witnesses IWitnesses 
s cited dropped examined 

Detail of defence 
witnesses 

Defence Defence 

Date since when Whether there Is any stay of proceedings Whether any interim orders 
matter has been ordered by superior court, If yes give detail are existing in the matters 
posted for final 

arguments 

-No-

Witnesses witnesses ide order dt. 18.03.2024 of the Hon'ble 
~~~~~~~~~~~~~~~~~~~~~c~i~~~d~~e_x_a_m_i_n_~~~~~~~H~hCoo~~ep~WoM~~~O~O 

,Awaitingl 30 
Clarificat 

onsl 
orders 0 

direction 
s of the 
Hon'ble 

High 
Courtlurt 

her 
argumen 

ts on 
applicati 
ons of A-, 

3 

NO 

, 

RC No AC2-2010-A-0003/ACU-III, 
~PE/CBI/ND pertaining to Index Medical' 
!College, Indore will be taken up first fo 
hearing before the Hon'ble High Court 
and the petitions arising out of RC No. 
P06/20 1 01 AOO 14-8 P EI ACB/Lucknow 
~ertaining to Rohil Khand Medical 
College, Bareilly will be heard afte 
bonclusion of hearing of above petitions. 

(CBI Court Lucknow) 

Expected date of disposal of case 

j# Disposal within one year from datel 
of framing of charge. 



( ( 
Note:-In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own motion 

VS. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case during 
the month 

# On 17.02.2025 :-, 

1. It is submitted by learned Counsel of the A-1 that Crl. 
M. C. No. 4442/2015 (Crl. M. A. Nos. 6570/2024 & 
7413/2024) & Crl. M. C. No. 4443/2015 (Crl. M. A. Nos. 
6594/2024 & 6595/2024) were listed before the Hon'ble 
High Court on 18.02.2025 Since the issues as highlighted 
in the order dated 24.01.2025 was under consideration 
before the Hon'ble High Court, at joint request, the case 
was adjourned. 

The Action plan formulated and the 
steps taken for expeditious disposal of 
the case 

The specific reasons, if any causing delay in 
disposal of the matter 

Crl. M. C. No. 4442/2015 (Crl. M. A. Nos. 
6570/2024 & 7413/2024) & Crl. M. C. No. 

4443/2015 (Crl. M. A. Nos. 6594/2024 & 
6595/2024) are pending before the Hon'ble High 

Court. 

f 



( 

st' I CNR No. and Cause title Nature -

No VVhether State case, 
complaint case or closure 

report 

DLCT11-001856-2019 CBI-PC Act 

3 CSI 
VS 

MIS INX Media Pvt. Ltd. 
(CBI-417/2019) 

Date Present Stage Detail of prosecution witnesses Statement of 
of 

Frami 
ng of I Charg I es 

Witnesse 
s cited 

-- # The 
matter is 
listed for 
argument 
on charge . . ,~=.:.:::~---.. ' 

r...,-".,.\ _~\'" ..... 0·· ... /" ... ,~_ .. _~.o.~, r< .. , .... €J~ 
.!J.i ~"::a. . 

.1, gl' ~\/) '~-~~ 
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91 

accused -
Whether 

recorded or 
not 

Witnesses Witnesse 
dropped s 

examined 

-- -- No 

( 

KAVERJ BA\Mf:JA 
Special Judge (PC 7\ctr (CBI)-O(l 

(MPs I MLAs Cases) 
A 1"'\' ,~..:" 0"" ,rI-

Penal statutes involved No. of accused VVhether accused isf\U ~'ifareV~~w~fnriv 
..,~ ... ' I • 

Date of Cognizance 
sitting or former MP/MLA ew em 

- --
U/S 120B IPC r/w 420 IPC 15 Sitting 18.10.19 21.10.19 
Sec. 8 & 13(1)(d) of PC Act MP 

I 

I 
I 

.J 
Detail of defence Date since when Whether there is any Whether any Expected date of disposal of case 

witnesses matter has been stay of proceedings interim orders are 
posted for final ordered by superior existing in the 

arguments court, if yes give matters 
detail 

Defence Defence 
witnesses witnesses 

cited examined 

-- -- -- -No- -No- # Disposal within two 
years from date of framing 
of charge. 



( ( 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own motion 

vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case during the month 

# On 28.02.2025:-
1. It was submitted by Ld. Special PP for CBI that Crl. M. C. No. 8993/2024 and Crl. 

M. A. No. 3441/2024 filed by A-4 and A-6 against the order dated 26.10.2024 of this 

Court were fixed for hearing before the Hon'ble High Court on 28.04.2025. 

2. Ld. SPP for CBI requested to adjourn the proceedings. 

3. 1A/24/25:- Application was moved on behalf of A-1 0 seeking No Objection for 

The Action plan formulated and the The specific reasons, if any 
steps taken for expeditious disposal causing delay in disposal of 
of the case the matter 

renewal of passport. Reply to the application was filed by CBI. 

~-

\" .. -"' 
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51 
No 

4 

Date of 
Framing 

of 
Charges 

--

( 

CNR No. and Cause title Nature - Penal statutes 

(-

No. of accused 

KAVERI BAWEJA 
Special Judge (PC Act) (CBI)-Og 

(MPs I MLAs Cases) 

Date of taking 
Whether State case, complaint involved 

Whether acJJ~Elli'fs AVi~I IUV~fu~lVl. ~ ~Ul ~, 
sitting or former NaVYn ft Ion cognizance 

I 

case or closure report MP/MLA 

DLCT11 -000207 -?O20 Complaint case U/S 3 & 4 PMLA 10 Sitting 25.08.20 24.03.21 
• ED MP 

ED 
VS 

P. Chidambaram & Ors. 
(Related to INX Media Case) 

(CT Case No. 08/2020) 

Present Detail of prosecution witnesses Statement of accused Detail of defence Date since when Whether there Is any stay of proceedings Whether any Interim Expected date at disposal of case 
Stage - witnesses matter has been ordered by superior court, If yes give detail orders are eXisting In 

Whether recorded or posted for final the matters , not arguments 
--

Witnesses Witnesses Witnesses Defence Defence 

cited dropped examined wltnesse witnesses 
s cited examined 

Arguments 82 -- -- No -- -- -- -No- -Yes-
on charge # Disposal within one 
Ifurther year after framing 
proceedings of charge. 

\ 



( ( 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own motion 

VS. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case 
during the month 

# On 13.02.2025 :-
1. Learned Counsel for A-1 submitted that the order 
dated 24.03.2021 whereby the cognizance of the 
alleged offences was taken by this court, has been 
challenged by A-1 before the Hon'ble High Court on" 
the ground of want of prosecution sanction under 
Section 197 Cr.PC. The next date of hearing in the 
matter before the Hon'ble High Court is 19.03.2025. 
The matter shall not proceed further qua A-1 till the 
next date. 
2. Common reply was filed on behalf of ED to the 
applications filed by A-1 & A-7 uls 230/231 BNSS 
seeking legible/clear copies of documents. Both 
applications were disposed off. 

The Action plan formulated and the steps I The specific reasons, if any causing delay in 
taken for expeditious disposal of the case disposal of the matter 

The order dated 24.03.2021 whereby the 
cognizance of the alleged offences was taken by 
this court, has been challenged by A-1 before the 
Hon'ble High Court on the ground of want of 
prosecution sanction under Section 197 Cr. PC. The 
next date of hearing in the matter before the 
Hon'ble High Court is 19.03.2025. The matter shall 
not proceed further qua A-1 till the next date. 

~~ 
" 

J 



SI 
No 

5 

Date 
of 

Frami 
ng of 
Char 
ges 

--

--

( ( 

\<AVERI BAWEJA 
Special Judge (PC Act) (CBI)-mf 

(MPs I MLAs Cases) 
n: • ·,M I 'n' :rr ~ 

I 

CNR No. and Cause title Nature - Penal statutes involved No. of accused Whether acc~~\fi~ ,. ~ v ~~tt"y)~fRtiiU~ti'(;n Date of taking 
Whether State case, complaint sitting or former cognizance 

case or closure report MP/MLA 

DLCT11-000837-2019 CBI-PC Act Sec. 07, 12, & 13(2) r/w 18 Sitting 19.07.18 27.11 .21 

(2G Spectrum Case) 13(1 )(d) PC Act MP 
CBI 
VS 

P. Chidambaram & Ors. 
(Related to Aircel Maxis Case) 

RC 22(A)/2011/CBIIACB 
(CC No. 205/2019) 

Present Stage Detail of prosecution Statement of Detail of defence Date since when Whether there is Whether any interim orders are Expected date of disposal of 
witnesses accused - witnesses matter has been any stay of existing in the matters case 

" Whether posted for final proceedings 
recorded or arguments ordered by 

not superior court, if 
yes give detail 

Witness Witnesses Witnesse Defence Defence 
es cited dropped s witnesse witnesses 

examine s cited examined 
d 

# Awaiting further 70 -- -- No -- -- -- -No- -Yes- # Disposal within two year 
orders/directions of The prosecution/CBI has preferred a after framing of charge. 
the Hon'ble High petition before the Hon'ble High Court 
Court/further bearing no. Crl. M.C. No. 9513/2023 & 
proceedings Crl. M.A.No. 35564/2023 against order 

of this court dt. 05.03.2022 directing 
supply of copies of un relied upon 
documents of this case to the accused 
persons. Further, It has been directed 
that till then, the compliance of order dt. 
05.03.2022 is not to be insisted upon. 
The above petition is scheduled for 
hearing before Hon'ble High Court for 
21.03.2025. 

-- - - -- - - - - - -

.\ 



( ( 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own motion 

vs. Union of India & Ors." below mentioned points have been added. 

~----------~----~~--~~--~=-~~--~~~--~~--~~-------,~----~--------~------~~~~--~--- - --

hort Summary of the work done in the he Action plan formulated and the steps he specific reasons, if any causing delay in disposal of 
ase during the month aken for expeditious disposal of the case he matter 

1# On 09.12.2024: 

1 . The proceedings pending before the 
Hon'ble High Court against the order datec 
:05.03.2022 stand adjourned to 21.03.2025 
he interim order was directed to continue til 
he next date, thus, matter was adjourned 
for 25.03.2025. 

Irhe prbsecution/CBI has preferred a petition before the 
Hon'ble High Court bearing no. Crl. M.C. No. 9513/2023 & Crl 
I 

M.A.No. 35564/2023 against order of this court dt. 05.03.2022 
eirecting supply of copies of unrelied upon documents of this 
case to the accused persons. Further, It has been directed 
hat till then, the compliance of order dt. 05.03.2022 is not to be 

linsisted upon. The above petition is scheduled for hearing 

I~efore Hon'ble High Court for 21.03.2025. This matter cannot 
'Proceed further tiJI the issue of supply of copies ot 
unrelied upon documents and compliance of provisions ot 
section 2071208 CrPC is decided. 

" 



SI 
No 

6 

Date of 
Framing 

of 
Charge 

s 

-

( ( 

KAVER\ BAWEJj\ 
Special Judge (PC Act) (CBI)-09 

(MPs! MLAs Cases) 
Rrlllc.r::.ll.\/POIIP. ni~tnd ( : mn . 

Nature - Penal statutes No. of accused Whether accused is Data\qf !!Jl~tittJtion ''Iv III 
Date of taking 

CNR No. and Cause title Whether State case, complaint case involved sitting or former cognizance 
or closure report MP/MLA 

DLCT11-000839-2019 Complaint case Sec· 2(1 )(y) of PMLA 14 Sitting 13.06.18 27.11.21 
ED Act MP 

DOE (2G Spectrum Case) 
VS 

Karti P. Chidambaram 
(Related to Aircel Maxis Case) 

ECIR/05/DZl2012 
Ct. Case No. 18/2019 

- - --- - - - ----- ----- -- --- - -

Present Detail of prosecution witnesses Statement Detail of defence Date since when Whether there is any stay of Whether any Expected date of disposal of 
Stage of accused- witnesses matter has been proceedings ordered by superior interim orders are case 

Whether posted for final court, if yes give detail existing in the 
recorded or arguments matters 

not 

Witnesse Witnesses Witnesses Defence Defence 
s cited dropped examined witnesses witnesses 

cited examined 

Considerat 56 -- -- -No- -- -- -- -No- -Yes-

ion/further # Disposal within two 
proceeding years from date of 
s. framing of charge. 

- -

'" 

I 



(' ( 
Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own motion 

VS. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case 
during the month 

# On 15.02.2025 :-
1. The case was listed for orders on the IA 
No.16/2024 as well as on application of A-1 filed 
U/s 309(2) Cr.P.C. (Sec.346(2) BNSS) seeking 
deferment of arguments, deferred as some more 
time was required for going through the record. 

# On 17.02.2025:-
1. Matter was deferred as certain clarifications were 
required in IA No.16/2024 as well as on application 
of A-1 filed U/s 309(2) Cr.P.C. (Sec.346(2) BNSS) 
seeking deferment of arguments on charge. 

# On 22.02.2025:-
1. Additional submissions were filed on behalf of 
A-1 in respect of application U/S 309(2) Cr.P.C. 
(Section 346(2) BNSS) seeking deferment of 
arguments on charge. Copy was supplied to Ld. 
SPP for ED. 

The Action plan formulated and the steps 
taken for expeditious disposal of the case 

The specific reasons, if any causing delay in 
disposal of the matter 

The order dated 27.11.2024 passed by this court 
whereby coginzance of the offences was taken by the 
court has been challenged by A-6 before the Hon'ble 
High Court. The Proceedings before this court qua 
accused A-6 shall remain stayed till next date of hearing 

r · 



{ 

SI CNR No. and Cause title Nature - Penal statutes involved No. of 
No Whether State case, complaint accused 

case or closure report 

7 DLCT110002512022 Closure Report Sec- 120B IPC & Sec. 13(2) 5 
(CBI-PC Act) r/w 13(1)(d) of PC Act 

CBI 
Vs 

Satyendra Jain & Ors. 
(Closure Report) 

-- - - --- -----

Date of Present Detail of prosecution witnesses Statement of Detail of defence Date since when 
Framin Stage accused - witnesses matter has been 

g of Whether posted for final 
Charge recorded or arguments 

s not 

Witness Witnesses Witnesses Defence Defence 
cited dropped examined ,Witnesses witnesses 

cited examined 
# Matter is -- - - - -- - - -
listed for 
further 
arguments. 

-- _ . -- -------- ----

\ 

( 

~<AVERI BA~JA 
Special Judge (PC Act) (CBI)-Cfu 

(MPs I MLAs Cases) 
.D .... '''''' f\\ll'lll"llloDictril"tF nurt 

Whether accus~disv D~~~fcVgKq,ution Date of taking 
sitting or former cognizance 

MP/MLA 

Sitting MLA 30.04.22 --

- -

Whether there is Whether any Expected date of disposal of 
any stay of interim orders are case 

proceedings eXisting in the 
ordered by superior matters 

court, if yes give 
detail 

-No- -No- # This case was received by 
way of assignment only on 
30.04.22. 

# Expected date of disposal 
can not be given in the case at 
this stage. 

- - - -- - --



( - ( 
Note:- In terms of order dated 21.12.2023 passea by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own 

motion VS. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case The Action plan formulated and the The specific reasons, if any causing delay in 
during the month steps taken for expeditious disposal disposal of the matter 

of the case 

# On 04.02.2025:-
1. Ld. Sr. PP sought time to file written submissions 
before addressing oral arguments. 

# On 22.02.2025:-
1. Written submissions were filed on behalf of CBI. Ld. 
Counsel for Complainant sought some time to go through 
the same. 

( 

} 



( 

SI CNR No. and Cause title Nature - Penal statutes involved 
No Whether State case, 

complaint case or closure 
report 

8 DLCT11-00538-2022 CBI-PC Act IPC-120B 
PC Act-13(2) r/w 13(1 )(d) 

eBI 
vs 

Amanatullah Khan & 
Ors. 

Date of Present Stage Detail of prosecution Statement Detail of defence 
Framin witnesses of accused witnesses 

g of -
Charge Whether 

s recorded 
or not 

Witness Witnesses Witnesses Defence Defence 
cited dropped examined witnesse witnesses 

s cited examined 

-- # The matter is listed 68 -- -- -- -- --
for further arguments 
on charge/further 
proceedings. 

\ 

(" 

K~\}ER\ BAWEJA. 
Special Judge (PC Act) (CB\)-Q0' I 

(MPs I MLAs Cases) 

No. of accused Whether acctMlilll ~e ?[j~fdUdf, IJI; 

insb~\\bRe 
hi ''''bateof taking cognizance 

is sitting or former 
MP/MLA 

11 Sitting MLA 01.09.2022 03.11.2022 
(Amanatullah Khan) 

Date since Whether there is Whether any Expected date of disposal of case 
when matter any stay of interim 

has been proceedings orders are 
posted for final ordered by superior eXisting in 

arguments court, if yes give the matters 
detail 

-- -No- -No- # Disposal within two year after 
framing of charge. 

I 



( ( 
Note:- Tn terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Drs." below mentioned points have been added. 

Short Summary of the work done in the case 
during the month 

# 12.02.2025: 
1. Matter was listed for remaining arguments on behalf 
of A-4 to A-11 . 
2. Ld. Counsel for A-4, A-5, A-8, A-10 and A-11 
addressed some arguments on behalf of the above 
said accused. 

# 21.02.2025: 
1. A-4, A-5, A-8, A-10 & A-11 requested for an 
adjournment as their counsel were not available. 

The Action plan formulated and the steps I The specific reasons, if any causing delay in 
taken for expeditious disposal of the case disposal of the matter 

f' 



( 

Sl CNR No. and Cause title Nature - Penal statutes involved 
No Whether State case, 

complaint case or closure 
report 

9 DLCT11-000578-2022 State Case IPC-

( 

No. of accused 

1 

KAVERI BAWEJA 
Special Judge (PC Act) (CBI}-O~ 

(MPs I MLAs Cases) 
RI"'!II~,A A\lp.nUA IJI~tnc -l·OUfl. 

Whether accused tP~&alhi Date of taking cognizance 1 

is sitting or former institution 
MP/MLA 

Former MP 08.07.2022 11.07.2022 
147 1148/149/153N295/436/395/307 13021 (By Magistrate (By Magistrate Court) 

State 120B Court) 

vs 
Sajjan Kumar 

(FIR-227 & 264/1992) 

Date of Present Stage Detail of prosecution Statement of Detail of defence Date since when Whether there is Whether any Expected date of disposal of 
Framing witnesses accused - witnesses matter has been any stay of interim orders case 

of Whether posted for final proceedings are existing 
Charges recorded or arguments ordered by superior in the matters 

not court, if yes give 
detail 

Witness Witnesse Witnesses Defence Defence 
es cited s dropped examined witnesses witnesses 

cited examined 

23.08.23 # Now the 37 10 18 -- -- -- -- -No- -No- # Disposal within one and half year 
matter is fixed after framing of charge. 
for further 
recording of # This matter was received on 
evidence. committal only on 14.09.2022. 

--_.- - --

\ 



I 

( 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Drs." below mentioned points have been added. 

Short Summary of the work done in the case The Action plan formulated and the steps taken The specific reasons, if any causing 
during the month for expeditious disposal of the case delay in disposal of the matter 

# On 11.02.2025: 
1. PW 18 was cross-examinf1~ partly. 

- --

# On 18.02.2025: 
1. Matter was deferred as witness was not present. 

(' 

J 



( 

. 
51 CNR No. and Cause title Nature -
No Whether State case, 

complaint case or closure 
report 

10 DLCT11-000321-2020 State Case 

State 
vs 

Prakash Jarwal & Ors. 

Date of Present Stage Detail of prosecution witnesses Statement 
Framing of accused 

of -
Charge Whether 

Witness Witnesses Witnesses recorded or 

es cited dropped examined not 

11.11.21 # Physical 77 6 64 Recorded 
record of this (62+3+5 
case has been +7) 
requisitioned by 
the Hon'ble High 
Court in W.P. 
(Crl.) No. 
2760/2024. 

\ 

( 

KAVERI BAWEJA 
Special Judge (PC Act) (CBI}-09 

(MP ._---
S / MLAs Cases \ 

Penal statutes involved No. of accused Whether accitse'dS ~ J%Mtelb1fJrBiilUiiltrC( urt Date of taking 
is sitting or former New Delhi 

, 
cognizance 

MP/MLA 

IPC-306/386/506/34 3 Sitting MLA 07.11.2020 25.09.2020 
(Prakash Jarwal) (By Magistrate Court) 

Detail of defence Date since when Whether there is any Whether any Expected date of disposal of . 
witnesses matter has been stay of proceedings interim orders are case 

posted for final ordered by superior existing in the 
arguments court, if yes give detail matters 

Defence Defence 
witnesse witnesses 
s cited examined 

Nil Nil 25.08.2023 -No- -No- # This matter was received 
on transfer only on 
09.09.2022. 

I 



( .f 
( 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case The Action plan formulated and the steps The specific reasons, if any causing delay in 
during the month taken for expeditious disposal of the case disposal of the matter 

# On last date of hearing i.e. 29.11.2024: - Vide separate judgment announced on 28.02.2024, all 
three accused were held guilty and convicted. Physical 

1. Matter has been adjourned for 17.03.2025 as record of this case has been requisitioned by the
l 

physical record of this case was requisitioned Hon'ble High Court in W.P. (Crl.) No. 2760/2024. 
by the Hon'ble High Court in W.P. (Crl.) No. 
2760/2024. 

-

( ' 

.1 



( (' 

SI CNR No. and Cause title Nature· Penal statutes involved No. of accused 
No Whether State case, complaint 

case or closure report 

11 DLCT11-000733·2022 CSI-PC Act 120B-IPe r/w 7, 7 A & 8 OF PC 16 

CBI Act-1988 

vs 
Kuldeep Singh & Ors. 

(RC-53(A)/2022) 
---- - -

Date of Present Stage Detail of prosecution Statement Detail of defence Date since when 
Framing witnesses of witnesses matter has been 

of accused· posted for final 
Charges Whether arguments 

recorded 
or not 

# Matter is fixed for Witnesses Witnesse Witness Defence Defence 
further proceedings/ cited s dropped es witnesse witnesses 
inspector of unrelied examine s cited examined 
upon documents. d 

312 
- (Main-70 - - - - - -

Supp-1-89 
Supp-2-65 
Suppl-3-45 
Suppl-4-43) 

-- --- -- - ----

\ 

KAVER\ BAWEJA 
Special Judge (PC Act) (CBI)-09 

(MPs I MLAs Cases) 
Whether acc~ewft9 f\~WJ8fJ~k1~rrlUrl un, Date of taking 

sitting or former New Delhi cognizance 
MP/MLA 

-Yes- 25.11.2022 15.12.2022 

----- --- ---

Whether there is Whether any Expected date of 
any stay of interim orders are disposal of case 

proceedings existing in the 
ordered by superior matters 

court, if yes give 
detail 

# Fresh charge-sheet 
-No- -No- received on assignment 

only on 25.11.2022. 

# Expected date of 
disposal can not be 
given in the case at this 
stage. 

-

I 
I 

I 

I 

I 



( ( 
Note:- In terms of order dated 21.12.2023 passed fJy the Hon'ble High Court of Delhi in W.P. 
motion vs. Union of-India & Ors." below mentioned points have been added. 

(Gllminal) No. 1542/2020 titled" Court on its own 

Short Summary of the work done in the case during the month 

# On 03.02.2025 :-

1. Replies to the misc. applications moved on behalf of A-21 & A-22 were filed by CBI. After some 

arguments, Prosecution/CBI was directed to file supplementary reply explaining certain aspects. 

2. The Prosecution/CBI also filed an application for placing on record supplementary list of unrelied upon 

documents. The same was taken on record. 

# On 12.02.2025:-

1. IAl67/2S:- Moved on behalf of A-7 seeking permission to travel abroad. 

2. IAl68/2S:- Moved on behalf of A-12 u/s 207 CrPC . 

3. Inspections of unrelied upon documents by Ld. Defence Counsels were underway. 

# On 18.02.2025:-

1. Prosecution sought time to file response to the application filed by A-18 u/s 207 CrPC. 

# On 27.02.2025:-

1. IAl70/2S:- Reply to the application moved on behalf of A-6 seeking permission to travel abroad was filed 

byCB!. 

2. Matter was adjourned for arguments on all the pending misc. applications. 

The Action plan 
formulated and the steps 
taken for expeditious 
disposal of the case 

The specific reasons, if any 
causing delay in disposal of 
the matter 

The matter is still at the stage of 
scrutiny of 
documents/compliance of 
provisions of section 207/208 
CrPC due to filing of multiple 
charge sheets/documents. 

f 

:., 



( 

si CNR No. and Cause title Nature -
No Whether State case, complaint 

case or closure report 

12 DLCT11-000747-2022 Complaint case (ED) 
DoE 
vs 

Sameer MC!handru & Ors. 
(ECIR/HIU-1I/14/2022) 

Date of Present Stage Detail of prosecution witnesses 
Framing 

of 
Charges 

Witnesses Witnesses Witnesses 

# Matter is fixed cited dropped examined 

for consideration 
on pending 
applications/ 
further 

- proceedings. 162 - -
(39+69+ 

+19+09+26) 

~ 

Penal statutes involved 

U/s 44 r/w 45 OF PMLA & 
3 & 4 PMLA-2002 

f 
KAVERl BAWEJA 

Special Judge (PC Act) (CBI)-09 
.. . . ...... _~_ I. 

No. of Whether accuse~ j~twtm!l~ttrut!g~t Courtoate of taking 
I 

accused sitting or former New Delhi cognizance 
MP/MLA 

31 One MLA & MP 26.11.2022 20.12.2022 

- ------- -----

Statement of Detail of defence Date since Whether Whether any interim Expected date of disposal of 
accused - witnesses when there is any orders are eXisting case 
Whether matter has stay of in the matters 

recorded or not been proceeding 
posted for s ordered 

final by superior 
arguments court, if yes 

give detail 

Defence Defence 
witnesse witness 
s cited es 

examine 
d 

# Fresh ED complaint 
- - - - -No- -No- received on assignment only 

on 26.11.2022. 

# Expected date of disposal I 

can not be given in the case at ' 
this stage. 



( ( 
Note:-In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. 
motion vs. Union of India & Ors." below mentioned points have been added. 

(Cnminal) No. 1542/2020 titled" Court on its own 

Short Summary of the work done in the case during the month 

# 04.02.2025:-

1. Some misc. applications were filed and disposed off. 

2. DoE/ED submitted that order dated 09.10.2024 of this court has been challenged before 

the Hon'ble High Court. 

3. Vide separate detailed order, application filed on behalf of A-30 seeking modification of 

bail conditions was disposed. 

# 18.02.2025:-

1. DoE submitted that all the documents in vernacular languag~ except Gujrati language 

documents were supplied to A-39. 

2. IAl156/24 :Some arguments were advanced by Ld. Spl. Counsel for ED on the application. 

# 25.02.2025 :-

1. Some arguments were advanced by Ld. Defence Counsels on the applications moved on 

behalf of accused persons seeking modification in the order dated 09.10.2024 passed by this 

court. 

The Action plan formulated and the 
steps taken for expeditious disposal of 

the case 

The specific reasons, if any causing delay 
in disposal of the matter 

The matter is still at the stage of 
scrutiny of documents/compliance 
of provisions of section 207/208 
CrPC due to filing of multiple 
complaints/documents. Inspections of 
unrelied upon documents/statements 
are also underway. 

{ . j 



-
SI 
No 

13 

Date of 
Framing 

of 
Charges 

19.07.24 

( (" 

CNR No. and Cause title Nature - Penal statutes involved No. of 

KAVERI BAWEJA 
Special Judge (PC Act) (CBI~09 

(1\1lPc IIVII A~ { :~5::P.l :1 

Whether accused~wYWA 'enu~~9trict ( ~Ourt Date of taking 
I • 

Whether State case, complaint accused or former MP/MLA N~fJMfffin cogmzance 
case or closure report 

DLCT11·000616-2023 State Case IT Act-66E & 67 A 01 Connected with S.No. 13 07.08.2023 --
(Connected with State vs State vs. Sandeep (former 

State Sandeep) MLA) 

vs 
Ravinder 

(FIR-506/2016) 

Present Detail of prosecution Statement of Detail of defence Date since when Whether there is any Whether any interim Expected date of disposal of case 
Stage witnesses accused - witnesses matter has been stay of proceedings orders are existing 

Whether posted for final ordered by superior in the matters . 
recorded or not arguments court, if yes give 

detail 
Witnesses Witnesses Witnesses Defence Defence 

cited dropped examined witness witnesses 
es cited examined 

# Matter is 06 - 08 - - - - - -
listed for ~ Supplementary charge-sheet of 

recording of FIR-506/2016 received on assignment 

statement 0 
pn 08.08.2023. 

accused u/s ~ Within 06 months after framing of 
313 CrPC. pharges. 

-

\ 

I 



( ( 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case 
during the month 

# On 06.02.2025:-
1. PW-7 was cross-examined and discharged. 

# On 14.02.2025:-
1. PW-8 was cross-examined and discharged. 
Prosecution evidence has been concluded, matter was 
listed for recording of statement of accused uls 313 
CrPC. 

The Action plan formulated and the steps 
taken for expeditious disposal of the case 

-Case is being listed for 2-3 dates in a month 
so as to expedite the trial-

The specific reasons, if any causing delay 
in disposal of the matter 

( 
,I 



( 

SI - eNR No. and Cause title Nature -
No Whether State case, 

complaint case or closure 
report 

14 DLCT11-000085-2024 Complaint Case-PMLA 

DoE 
vs 

Karti P. Chidambaram & Drs. 
(Ct. Case - 512024) 

Date of Present Detail of prosecution witnesses Statement of 
Framing Stage accused -

of Whether 
Charge recorded or 

s not 

Witnesse Witnesse Witnesses 
s cited s examined 

dropped 

-- #The matter 41 - - -
is fixed for 

argument on 
applications. 

\ 

( 

KAVERt BAWEJA 
Special Judge (PC Act) (CBI)-09 

(MPs I MLAs Cases) 
0,.11 'r.> 1\\I0n110 nic:trirl r.olHi 

Penal statutes involved No. of Whether accused is ...... ' 'Dat~~~!Hf1pn Date of taking 
accused sitting or former cognizance 

MP/MLA 

U/s 45 r/w 44 PMLA 08 Sitting MP 25.01.2024 19.03.2024 
and (Karti P. Chidambaram) 

3 &4 PMLA 

Detail of defence Date since when Whether there is any Whether any interim Expected date of disposal of 
witnesses matter has been stay of proceedings orders are existing in the case 

posted for final ordered by superior matters 
arguments court, if yes give 

detail 

Defence Defence 
witnesses witnesses 

cited examined 

-- - - - - # Prosecution Complaint 
assigned only on 25.01.2024. 

# Expected date of disposal can 
not be given in the case at this 
stage. 

I 



( ( 
Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case 
during the month 

# On 15.02.2025:-
1. The case was listed for orders on the Application 
of A-3 for deferment of charge and the application 
filed by A-1 (IA No.02/2024). Matter was further 
adjourned as some more time was required to go 
through the records. 

# On 22.02.2025:-
1 . Additional submissions were filed on behalf of A-1 
in respect of application seeking deferment of 
arguments. 

The Action plan formulated and the steps I The specific reasons, if any causing delay in 
taken for expeditious disposal of the case disposal of the matter 

{ 
..J 



. 
51 -
No 

15 

Date of 
Framing 

of 
Charge 

s 

--

( 

eNR No. and Cause title Nature -
Whether State case, 

complaint case or closure 
report 

DLCT11-000937 -2024) CBI·PCAct 
CBI 
vs. 

S. Bhaskararaman & Ors. 
(CBI-118/2024) 
---

Present Detail of prosecution witnesses Statement of 
Stage accused -

Whether 
recorded or 

not 

Witnesse Witnesse Witnesses 

f" 

KAVERI BAWEJA 
Special Judge (PC Act) (CBI)-09 

(MPs / MLAs Cases) 
Penal statutes involved No. of Whether accus~l~e fWc§g'6~!hY~IDfibrY 000, Date of taking 

accused sitting or former New Delhi cognizance 
MP/MLA 

120B r/w 204/420/471 r/w 08 Sitting MP 01 .10.2024 --
468/477A IPC & 8,9 of PC Act 

Detail of defence Date since when Whether there is any Whether any interim Expected date of disposal of 
witnesses matter has been stay of proceedings orders are eXisting in the case 

posted for final ordered by superior matters 
arguments court, if yes give 

detail 

Defence Defence 
s cited s examined witnesses witnesses 

dropped cited examined 

Misc. 113 - - - -- - - - - # Fresh Charge-sheet filed only 
Appearancel on 01 .10.2024 

further 
proceedings # Expected date of disposal can 

not be given in the case at this 
stage. 

- - --

\. 

I 

I 

I 



( ( 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion VS. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case The Action plan formulated and the steps The specific reasons, if any causing delay in 
during the month taken for expeditious disposal of the case disposal of the matter 

# 06.02.2025:-
1. Vide separate detailed order, cognizance of the 
alleged offences was taken. Further, the accused 
were directed to be summoned for their appearance 
before this Court. 
# 28.02.2025 :-
1. All accused except A-4 marked their presence 
before this court. 
2. Separate applications were filed on behalf of A-5, 
A-6, A-7 and A-8 uls 483 of BNSS seeking release 
on bail. Prosecution filed separate replies to all the 
above applications. All applications were disposed 
off. 
3. Some misc. applications were also disposed off. 

'( 
) 



( 

. 
51' eNR No. and Cause title Nature -
No Whether State case, 

complaint case or closure 
report 

16 DLCT11-001019-2024 Criminal Revision 

SP 
vs. 

Cancellation 

Date of Present Detail of prosecution witnesses Statement of 
Framing Stage accused -

I of Whether 
Charge recorded or 

s not 

Witnesse Witnesse Witnesses 
s cited s examined 

dropped 

- Misc. -- - - -

\ 

" . 
J 

~<A"ERI BAWEJA 
Special Judge (PC Act) (CBI}-09 

n 11')" I £1M Ar> r~c:>.ol~\ 

Penal statutes involved No. of Wh.et.her accuse~b~~~ l~Vefi&~Bimn€i ~ourt Date o! taking 
accused slttmg or former 

New Delhi 
' cognizance 

MP/MLA 

440 BNS -- -- 25.10.2024 --

Detail of defence Date since when Whether there is any Whether any interim Expected date of disposal of 
witnesses matter has been stay of proceedings orders are existing in the case 

posted for final ordered by superior matters 
arguments court, if yes give 

detail 

Defence Defence 
witnesses witnesses 

cited examined 

-- - - - - # Within 03 months 

I 



( ( 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case 
during the month 

# On 10.02.2025:-
1. Matter was adjourned as Ld. Counsel for 
petitioner as well Ld. Add!. PP for State were not 
available. 

# On 20.02.2025:-
1. Arguments of both sides have already been 
concluded. Matter was listed for 
consideration/orders. 

The Action plan formulated and the steps I The specific reasons, if any causing delay in 
taken for expeditious disposal of the case disposal of the matter 

~ 
) 



( 

51' CNR No. and Cause title Nature -
No Whether State case, 

complaint case or closure 
report 

17 DLCTll-001235-2024 ED Complaint 

DoE 
vs. 

V.N. Dhoot & Ors. 
(Ct. Case 32/2024) 

Date of Present Detail of prosecution witnesses Statement of 
Framing Stage accused -

of Whether 
Charge recorded or 

s not 

Witnesse Witnesse Witnesses 
s cited s examined 

dropped 

- Fresh 105 - - -
Complaint 

\ 

.,. 
\<AVERI BAWEJA 

Special Judge (PC Act) (CBI)-09 
(MPs I MLAs Cases) 

, ... , .... ""' ....... ['nun ""' 
Penal statutes involved No. of Whether acculE}c'fPs"o "BN~Wt5~m~uon Date of taking 

accused sitting or former cognizance 
MP/MLA 

U/S 3 & 4 of PMLA -- R.N. Dhoot 19.12.2024 --
Former MP 

Detail of defence Date since when Whether there is any Whether any interim Expected date of disposal of 
witnesses matter has been stay of proceedings orders are eXisting in the case 

posted for final ordered by superior matters 
arguments court, if yes give 

detail 

Defence Defence 
witnesses witnesses 

cited examined 

-- - - - - # Expected date of disposal can 
not be given in the case at this 
stage. 

I 



( ( 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case The Action plan formulated and the steps The specific reasons, if any causing delay in 
during the month taken for expeditious disposal of the case disposal of the matter 

# On 11.02.2025:-
1. Matter was further adjourned to check and verify 
the documents filed with the complaint. 

\i' 
~ j 



( 

SI CNR No. and Cause title Nature -
No Whether State case, 

complaint case or closure 
report 

18 DLCT11-001272-2024 State Case 

State 
vs. 

Ritik @ Peter 

Date of Present Detail of prosecution witnesses Statement of 
Framing Stage accused -

of Whether 
Charge recorded or 

s not 

Witnesse Witnesse Witnesses 
s cited s examined 

dropped 

- Fresh 38 - - -
Sessions 

Case 

\ 

,( 
KAVER\ BAWEJ~ 

Soecia\ Judge (PC Act) (CB1)-G9 
(MPs I MLAs Cases) 

, ....... nit>h'lM r.nurt .-. 

Penal statutes involved No. of Whether accu~'iM~tI r \b~eWtT~flli~ion Date of taking 
accused sitting or former cognizance 

MP/MLA 

Uls 3 MCDCA 01 -- 26.12.2024 --
I 

Detail of defence Date since when Whether there Is any Whether any interim Expected date of disposal of 
witnesses matter has been stay of proceedings orders are existing in the case 

posted for final ordered by superior matters 
arguments court, if yes give 

detail 
--

Defence Defence I 
witnesses witnesses 

cited examined 

-- - - - - # Fresh Charge-sheet filed only 
on 26.12.2024 

# Expected date of disposal can 
not be given in the case at this 
stage. 

I 



( ( 

Note:- In terms of order dated 21 .12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case 
during the month 

# 01.02.2025:-
1. After hearing some submissions, at the request of 
Ld. Spl. PP, matter was adjourned for further 
arguments on the aspect of cognizance of alleged 
offences as 10 of the case was not present. 

#15.02.2025 :-
1. Submissions of learned Special PP for State on 
the aspect of cognizance were heard. 

# 24.02.2025 :-
1. Vide separate order, cognizance of the offence 
UIS 3 &4 of MCOC Act was taken. 

The Action plan formulated and the steps I The specific reasons, if any causing delay in 
taken for expeditious disposal of the case disposal of the matter 

'f' 
\ 

~ - ~ 
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~m-r. 
JITENDRA SINGH ~ \ 

~ . • ",r,~~'..J\ 
lCffil1~'m(~RC![(UI 311~11~ ~) (lil.m.~ i ~) · 23 

Spl. Judge (PC -Act) (CBI)-23 

( -( H/3/)-!)'-- / ' 

MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND acAl·! ~.1J!1.~. ~T.j) 
REPORT FOR THE MONTH OF FEBRUARY, 2025 (r'lPs/MLAs Cas:,,) .• 

~-m"j:fl§!lT 61:!. m:;r ~':r::r 

(Letter No. MP/MLAs/RADCIGaz./2020/E-22388-22393 dated 24th November, 2020.) Court No. 612. 6th Flo"r 
~~""llIIW"'l~, ~fu~::;fr 
Rouse Avenue Court Complex, New Delhi 

1. Name of the Presiding Officer: SH. JITENDRA SINGH 

2. Designation: Special Judge (PC- Act), (CBI)-23, (MPsIMLAs Cases), Rouse Avenue District Court, New Delhi. 

3. Date since posted in the court: 26.10.2024 (FIN) 

4. Total number of cases pending' on the first day of the month: 22 

5. Number of cases disposed in the month with detail i.e. conviction, acquittal, Anticipatory Bail, dismissed, Criminal Revision, acceptance of 
closure report, Misc.DJI ASJ etc.: 04 

6. Number of cases received by transfer 01 

7. Number of cases pending on the last day of the month 22 

8. Number of cases instituted in this month : 03 

\J~ .. n~ 
Ld. Special Judge, (P Act), (CBI)-23, (MPsIMLAs CASES) 

Rouse Aven e District Court, New Delhi 

Special Jt:cge (PC ACi) (C81)-23 
(MPs/MLAs Cases) 

Rouse Ave·nue District C. J~: ,·t 
New De~h i 



No CNRNo. and 
Cause title 

(1) (2) 

1 Case No. 
CBI1259/20 19 

DLCTII-
00 1038-2019 

CBI 
Vs 

Suresh Kalmadi 

( l' 

COURT OF SH. JITENDRA SINGH, SPECIAL JUDGE (PC-ACT), (CBI) 23, (MPsIMLAs CASES), 
COURT NO 612, ROUSE AVENUE DISTRICT COURT, NEW DELHI 

REPORT FOR THE MONTH_QEFEBRUARY. 2025 
Nature Penal No. Whether Date Date Date of Present Detail of Slate Detail of Date Whether 

- Blatutes of accused of of Framin Stage prosecution ment defence sinee there is any 
Whethe involved Ace is sitting institut taking gof witnesses of witnesses when Blayof 
rState use or ion cogni Cbmge accus matter proceedings 
case, d former 28llee s Wit Wi Wit 00- Defe Defen bas ordered by 

complsi MPIML ness Ine nes Whet nee ee been superior 
nt case A es sse Beg her wilne witne posted court, if yes 

or cite s eM recor sses sses for give detail 
closure d dro mi dOO cited exami finnl 
report ppc ned or ned BIgUIIIc 

d not nls 

(3) (4) (5) (6) (7) (8) (9) (10) (II) (12 (13 (14) (15) (16) (17) (18) 
) ) 

Compla Sec 11 Former 20.05. 23 .. 05 04.02.2 Prosecutio 83 7 66 Not List - - No 
int case 120B MPlMin 2011 .2011 013 n Evidence Reeo of 
CBI rllV 420. ister rded wilne 

468.471 ss not 
&IPC filed 
13(2) 
r/w 
13(I)(d) 
PC Act 

Wheth Expected 
erany date of 
interim disposal of 
orders case 

aro 
existin 
ginthe 
matter 

(19) (20) 

No July. 2025 

A short summary of work done The Action The Specific 
in the said case(s) during the Plan reasons, ifany 

month (oIDluiated esusing delay in 
and the steps disposal of the said 

taken for c8ge(s) 
expeditious 
disposal of 

the said 
case(s) 

(21) (22) (23) 

I. Application moved on behalf I. Short I.There arc 11 
of A-9 seeking permission to dates are accused and 83 
travel outside Delhi, disposed being given. Prosecution 
off on 06.02.2025. 2. Efforts are witnesses. 

being made 2. TI,e record is 
2. An application has been to examine voluminous. 
moved on behalf of A-3 the 
seeking permission to travel to witnesses on 
Islamabad, Pakistan. Ld. SPP the same day 
for CBlfiled reply to the same. and dispose 
Arguments were heard. The ofT 
same was disposed off on miscellaneo 
14.022025. However, A-3 us 
intimated the court about not applications 
availing ti,e pennission granted expeditiousl 
to him, as the Government of y. 
India did not pennit the Indian 
Team to participate in 
Championship. The said 
information was taken on 
record on 22.02.2025. 

3. An application has been 
moved by A-4 seeking 
permission to visit USA. 
Arguments were heard. The 
said application was disposed 
off on 22.02.2025. 

4. Maller stands adjourned for V further cross examination of 
PW·66 on 10.03.2025 on the 
gr~und that the Bar w"\\t 
stnke. /'. ---

SpeCi31 Judge (PC Act) {CS!)-23 
(MPs/MlAs Cases) 

Rouse Ave·nue Distiict C: 
New D~lh i 



( 1 

2 Case No. CBII Uls 174 U/s 174 I Individu 08.11. 08.11. 26.03.2 Judgement 2 Nil 2 Reco List - - Stoycd by 
261 12019 IPC IPC al 2011 2011 012 I rded of the Hon'ble 
DLCTII- Witn Suprcme 

001042-201 9 esses Court of 
CBI not India vide 
Vs Filed order dated 

A. Krishna 06. 11.2017 
Reddy in SLP(Crl) 

3742117, A. 
Krishna 
Reddy Vs 
CBI 

3 Case No. CBII CBI 174A 2 Individu 08.11. 08.11. 26.03.2 Judgement 2 Nil 2 Reeo 3 3 - Staycd by 
26212019 IPC al 2011 2011 012 I rded the Hon'ble 
DLCTl I- Supreme 

001044-2019 Court of 
CBI India vide 
Vs order dated 

Purshotamrn 06.11.2017 
Dev Arya Etc in SLP(Crl) 

362611 7, 
Purshotlam 
Dev Arya Vs 
CBI. 

4 Case No. Closure 120B, 3 Fonner 30.05. Yetta Vide Further 42 - - Not List - - Stayed by 
CLORlOl/201 91 Report 420 lPC MPI 2013 be Order Investigati of the Hon'ble 

DLCTl I- & 13(2) Minister taken. Dtd on Witn High Court 
0001 87-2019 rlw 04.02.2 esses of Delhi 

CBI 13(1 )(d) OCBI not vide order 
Vs of PC directe filed dated 

Maneka Gandhi Act dto 20.11.2020 
further in Crl. MC 
investig NO. 
ation. 225012020, 

Crl. M. ANo 
1601312020 
& Crl. M.A. 
53361202 1, 
Maneka 
Gandhi Vs 
CBI 

5 Case No. CBII CBI UlS I Former 24.12. 02.02. 18.07.1 PE 254 Nil 204 - List - - No 
1131201 9 13(2) MLA 09 10 I of 
DLCTlI- rlw Witn 

000504-2019 13(1)(e) esses 
CBI of PC not 
Vs Actr/w filed 

Abhay Singh sec 109 
Chautala IPC 

\ i 

Yes 

Yes 

Yes 

No 

Within a The pronouncement of Dates are The 
month of judgment has been staycd by being given pronouncement of 
the the Hon'ble Supreme Court of as per the judgment has been 
Vacation India vide order dated tentative stayed by the 
of stay 06.11.2017 in SLP(Crl) listing Hon'ble Supreme 

3742117, A. Krishna Reddy Vs before the Court of Indio vide 
CBI. Hon'ble order dated 
The matter is tentatively listed Supreme 06.11.2017 in 
before the Hon'ble Supreme Court of SLP(Crl) 374211 7, 
Court oflndia on 18.03.2025 India A. Krishna Reddy 

Vs CBI 

Within a The pronouncement of Dates are The 
month of 
the 
Vacation 
of stay 

Depending 
upon the 
outcome 
of the 
pending 
petition 

July, 2025 

judgment has been stayed by being given pronouncement of 
the Hon'ble Supreme Court of DS per the judgment has been 
India in SLP(Crl) 3626/17, tentative staycd by the 
Purshottam Dev Arya Vs CBI. listing Hon'ble Supreme 
TIle matter is tentatively listed before the Court of Indio vide 
before the Hon'ble Supreme Hon'ble order dated 
Court of India on 18.03.2025. Supreme 06.11.201 7 in 

Court of SLP(Crl) 
India 3626/1 7, 

- Purshotlam Dev 
Arya Vs CBI. 

The Hon'ble High Court of Dates are Stayed by the 
Delhi has continued interim being given Han'ble High Court 
order in Crl. MC No. DS pcr thc of Delhi vide order 
225012020, Crl. M. A No tentative dated 20.11.2020 in 
1601312020, Maneka Gandhi listing Crl. MC No. 
Vs CBI. The mailer is before the 225012020, Crl. M. 
tentatively listed before the Hon'ble A No 1601312020 
Hon'ble High Court of OcUli High Court & Crl. M.A. 
on 24.03.2025. of Delhi. 533612021, Maneka 

Gandhi Vs CBI 

I. During this month, PW- 185 I.Short dates I.There are 254 
Jagroop S. Gusinha further are being Prosecution 
partly cross examined on given. witnesses cited. 
behalf of accused on 2. Efforts are 2. The Cross 
17.02.2025, 18.02.2025 and being made examination of the 
19.02.2025. Matter is listed for to examine witnesses are 
further PE on 06.03.2025. the lengthy and time 

witnesses on consuming. 
2. An application seeking the same day 3. The record is 
compliance of order dated and dispose voluminous. 
17.08.2024, thereby seeking ofT 

V directions to CBI to !lie list of miscellanea 
statements, but not relied upon us 
and supply a copy to accused, ~ications 
has been moved on behalf of ex editit~ 

~pecial J li '~2::; \'?C Ad,: <. _; , __ , 
(MPS/ML}\s Cdses l 

Rouse Ave:-nue Dis:ric, .~ 
New Delhi 
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S 

I 

Case No. CTI 
29/2019 

DLCTlI-
00 I 050-2019 

DOE 
Vs 

A. K. Reddy 

Case No. 
SCIII12019 
DLCTlI-

001001-2019 
State 
VIS 

Dr. Chauar Pal 
Lodha 

Ct. 
Case 
PMLA 

State 
Case 

Case No. CT. 1 PMLA 
CASE 1712021 Case 

DLCTlI-
000246-2021 

DOE 
VIS 

Amarendra 
Dhari Singh & 

u/S3 
&4 
PMLA 
Act 

UIS 
7/8/12/1 
31PC 
Act r/w 
120B 
IPC 

U/S3 
&4 
PM LA 
Act 

2 

II 

Individu 
al 

Former 
MP 

6 IMP 

14.08. 
18 

03.04. 
19 

( 

27.09.1 06.10.2 
IS I 

06~07.1 07.li.1 
09 7 

II.OS. 1 07.0S. 
2021 2021 

PE 

PE 

Misc. 

40 14 

30 30 

14 

List 
of 

Witn 
csscs 
not 

filed 

List 
of 

Witn 
esscs 
not 
filed 

List 
of 

witne 
sses 
not 

filed 

T' 

No 

Stayed by 
the Hon'ble 
High Court 
of Delhi vide 
order dated 
21.1 1.2023 
in W.P. 
(CRL.) No. 
92512022 
and CRL. 
M.A 
2333312022, 
Anirudha 
Bahal vs 
Statc 

No 

Yes 

No 

July, 2025 

(Within 04 
monlhs of 
disposal of 
the 
pelition) 

applicant/accused Abhay Singh I y. 
Chautala. Ld. SPP for CBI 
seeks some time to file reply. 
Matter is listed for reply and 
arguments on the said 
application on 05.03.2025. 

I. PW-16 cross examined and I I. Short I. There are 40 
discharged on 06.02.2025. dates are Prosecution 

2. PW Vikas Mehta, Joint 
Director, ED, submitted that he 
is a cancer patien~ is not 
medically lit and unable to 
depose before tile court. Mauer 
stands adjourned for 
examination of PW Vikas 
Mehta on 04.03.2025. 
Summoned be issued afresh. 

I. Application moved on behalf 
of A-S, for seeking permission 
to lravel abroad was disposed 
01T. 

2. Stayed by lhe Hon'ble High 
Court of Delhi vide order daled 
and 27.04.2022 and 21.1 1.2023 
in w.P.(CRL.) No. 92512022, 
Crl. M.A No. 782512022 and 
CRL. M.A 2333312022, 
Anirudhn Bahal vs State 
on 11.03.2025. Accordingly, 
matter is adjourned for 
17.03.2025. 

being given. witnesses cited. 
2. ElTorts are 2. The Cross 
being made examination of the 
to examine witnesses are 
the lengthy and time 
witnesses on 
the same day 
and dispose 
01T 
miscellaneo 
us 
applications 
expeditiousl 
y. 
3.The 
parties! 
counsels 
have been 
asked to 
cooperale in 
lhe 
expedilious 
disposal of 
lhe case. 

Dates are 
being given 
as per the 
tenlulive 
listing 
before the 
Hon'ble 
Higll Court 
of Delhi. 

consuming. 
3. The record is 
voluminous. 

Stayed by the 
Hon'ble High Court 
of Delhi vide order 
dated 27.04.2022 
and 21.11.2023 in 
W.P.(CRL.) No. 
92512022, Crl. M.A 
No. 782512022 and 
CRL. M.A 
2333312022, 
Anirudha Bal,al vs 
State 8 

JulY,2025 I I. Applicant Ajay Kumar I. Short I.There are 06 
Gupta has intimated lhe court dates are accused pcrsons. 
about his travel 10 USA w.e.f. being givcn. 2.Number 
20.02.2025 to 27.02.2025, 2. ElTorts are 
which is within the permitted being made 
period of travel. Matter to dispose 
adjourned for arguments 0 olT 
main application moved by isceHanco limcs, 

~;~ _~1~.:. .\]. 
(MPs/MLAs Ca:>GS) 

Rouse AvenUe District Cr 
New Delhi 

· 1 



Ors. 

9 Case No. CCI CBI UlS 6 Fornler 
22/2019 13(2) MPI 
DLCTl1 · r/w MLA 

000279·2019 13(1)(e) 
CBI of PC 
Vs Act r/w 

Ajay Singh sec 109 
Chautala [PC 

\ 
I 

24.1 2 .. 
09 

(lmT 
on 
14.03. 
22) 

( , 

02.02. 
10 

20.09.1 Prosecutio 256 Nil 
II n Evidence 

{' 

. 

222 . List - No December. 
of 2025 

Witn 
esses 
not 

filed 

applicant Ajay Kumar seeking us adjournments arc 
quashing of LOC issued applications being sought by the 
against him by the ED on expeditiousl accused 
05.03.2025. y. persons/eounsel. 

3.The 
2. Part arguments on churge part iesl 
heard on behalf of ED on counsels 
13.02.2025. Malter stands have been 
adjourned for remaining asked to 
arguments on charge on cooperate in 
03.03.2024. the 

expeditious 
3. Two applications w.r.1. trovel disposal of 
abroad were moved on behalf the case. 
of applicant Ankit Agarwal. 
Notice of the same were issued 
to ED. Arguments were heard. 
The said applications were 
disposed off vide a common 
order on 21 .02.2025. 

4. An application seeking 
modification of order dated 
29.01.2025. permilting the 
applicant Ajay Kumar Gupta to 
travel to USA for his medical 
treatment and altending 
business meetings. disposed ofT 
on 20.02.2025. 

5. An application moved on 
behalf of A-2. in compliance of 
order dl 03.01.2025. 
submilting his original passport 
on record. disposed off on 
27.02.2025. Original Passport 
of A-2 is taken 0 11 record. 

I. During this month. PW-219 I. Short I. There arc 6 
cross examined on 11.02.2025. dates are accused persons 
12.02.2025 and 20.02.2025 being given. and 256 

2. Efforts are Prosecution witness 
2. Malter is adjourned for being made cited. 
fil rther cross examination of to examine 2. TI,e Cross 
PW·219 on 11.03.2025. the examination of ti,e 

witnesses on witnesses are 
3. An application seeking the same day lengthy and time 
compliance of order dated and dispose consuming. 
17.08.2024. thercby seeking ofT 3. The record is 
directions to CBI to file list of miscellanea voluminous. 
statements. but not relied upon us 4. Many times the 
and supply a copy to accused applications counsels for the 
(A·I ). has been moved on expeditiousl accused seek 

.... " .r "p""""=.~ y. 7 Abhay Singh Chautala. Ld. 3.The various nds. 
spp for CBI seeks some time parties! 
to fi le reply. Malter is listed for counsels 
reply and argum~~.n tile 113~ 
said application on 05. .2025;., ask to 

, . 

(fVi?sli'vi ... I'\~. \".::;:.. ~ _ 
Rouse Avenue Dis!rict L ., , 

NeVil Delhi 
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10 Case NO. CT PMLA UlS3 10 MLA 27.07 .. - Argument 108 - - - - No No July, 
CASE 123/2022 Case &4 22 on Charge 2025 

OLCTlI- PMLA (RBT 
000468-2022 Act on 

DOE 23.09 .• 
VIS 22) 

Satyendra 
KumarJnin & 

Ors 

II CaseNo. CSI UlS 6 MLA 03.12. - - Further 81 - - - - - - No Yes August, 
CSlJ25712019 13(2) 2018 Proceeding 2025 

OLCTlI- rlw (RBT s 
000989-2022 13(1)(e) on 

CBI of PC 01.11. 
VIS Satyendar Act r/w 22) 

Kumar Jain sec 109 
IPC 

12 CaseNo. CSI UlSec. 01 Former RBT 26.07. - Prosecutio 41 - - - - - No - June, 2025 
CSII9612023 Case 147/1481 MPlMin on 2023 n Evidence 

CBI Vs Jagdish 149/153 ister 20.09. 
TyUer AI 2023 

OLCTlI- 188/1091 
000702-2023 29513021 

4631 

cooperate in 
the 
expeditious 
disposal of 
the case. 

I. On 01.02.2025, arguments I. Short I. There are 10 
on applicatin moved by A-6, dates are accused and 108 
seeking permission to travel to being given. Prosecution witness 
Goa, disposed off. 2. Efforts are cited. 

being made 2. The record is 
2. On 15.02.2025, the matter to dispose voluminous. 
was adjourned for arguments 01T 3. Number of 
on charge as the undersigned miscellaneo Miscellaneous 
was on half day leave. us applications are 

applications being filed by the 
3. Matter is listed for expeditiousl nccused/counsel. 
arguments on charge on y 4. Many times the 
05.03.2025, as per direction counsels for the 
received from the undersigned. accused seek 

adjournment on 
various grounds. 

I. The undersigned was on Short dates 1.Case was 
half day leave on 15.02.2025, are being received by transfer 
thus, the matter was adjourned given. on 11.11.2022. 
for further proceedings on 2. There are 10 
05.03.2025. accused and 81 

Prosecution witness 
2. An application U/S 305 cited. 
Cr.P.C moved on behalf of A- 3. The record is 
II has been liIed. CBI has voluminous. 
supplied copy of 
Supplementary Chargesheet to 
Ld. Counsels for accused 
persons. 

I. PW-5 cross examined and Short dates The record of the 
discharged. are being case is voluminous. 

given. 
2. On 13.02.2025, nn 
application moved by Ld. PP 
for CSI for summoning 
prosecution witness mentioned 
at SI. No. 25 was allowed. 

3. PW-6 has been examined in 
chief. During his examination, 
a CD had been played in the 
Court. His cross examination 
was deferred at the request of 
Ld. Counsel for accused, as tile 
copy of CD (for the purpose of 
identification of audiolvideo 

/~ footage) was not supplied to 
them earlier. Matter is now 
listed (i) for cross e;~tion 
ofPW-6 on 07.03.202 d (ii) 

,../ 

(MPs/MLAs Ca;:;(~ :;~ 
Rouse Avenue Disiric! c. . 

New f)".fhi 
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13 Case No. CBII CBI U/s 5 FORME 06.12. Arsuments 109 -
109/2023 120B,42 RCMA 2023 on 

CBIVsPC 0,467,46 - 2 application 
Lallawmsanga 8,471 uls 

DLCTlI- IPC& 2071208 
000830-2023 13(2), 

13(1 )(D) 
peACT 
1988 

14 Criminal Crimina Uls 397, 02 04.01. Arguments - -
Revision No. I 398 read 2024 on 

5312023 Revisio with 401 Revision 
Dinesh Gupta & n Crpe Petition 

Anr. VsCBI 

15 Criminal Crimina Uls 397 04 A-3 04.01. Arguments - -
Revision No. I rend Former 2024 on 

5112023 Rcvis io with 399 MLA Revision 
CBI VIs Dinesh n CrPC Petition 
Gupta&Anr. 

CNRNo. 
DLCT\I-

000780-2023 

16 Cl.CaseNo. PMLA U/s44 05 Individu 09.01. 19.1.2 - Scrutiny of 29 -
CT/02l2024 Case rend al 2024 024 documents 
DLCTlI- with 

000035-2024 section 
DOE VIS 45 of 

20eshan Haider PMLA, 
&Ors. 2002 

\ I 

.( 

- - - - - No No July, 2025 

- Not Not - - No No March, 
[Ceor filed 2025 
ded 

- Not Not - - No No March, 
reeor filed 2025 
ded 

- - - - No No May, 2025 

for examination for witness 
earlier summoned on 
18.03.2025. 

MaUer stands adjourned for Short dates Case was received 
01.03.2025, for remaining are being by transfer on 
arguments on charge, on the given. 06. I 2.2023. 
ground thut the Bar was on 
strike. 

I. Part argument heard. Short dates Case was received 
are being by transfer on 

2.Ld. SPP sought time to given 04.01.2024. 
adduce his arguments. 

3. On 20.02.2025, adjournment 
sought by Ld. PP for CBI, on 
the ground that the matter has 
been recently assigned to him. 
Matter adjourned for further 
arguments on 10.03.2025. 

I. Arguments heard on behalf Short dates Case was received 
ofA-4. are being by transfer on 

given. 04.01.2024. 
2. Ld. SPP sought time to 
adduce his arguments. 

3. On 20.02.2025, adjournment 
sought by Ld. PP for CBI, on 
the ground that the matter has 
been recently assigned to him. 
Matter adjourned for further 
arguments on 10.03.2025. 

I. Ld SPP for ED filed I.Short dates Case was received 
application submitting certain are being by assignment on 
original documents. ED is given. 09.01.2024. 
directed to supply the copy of 2.The 
same to accused persons. Part parties! 
arguments on charge on behalf counsels 
of ED heard. have been 

asked to 
cooperate in 

2. An application has bccn the 
moved on behalf of A-I expeditious 
seeking modilication of bail disposal of 
conditions imposed vide order the case. 
dated 16.12.2024. However, on 

/ 14.02.2025, Ld. Counsel for A-
I submitted that he docs not 

W~ • ,.." '''''::; withdraw the same. Th said 
application was dismissed as ~ withdrawn. 

-'P£.:CIJ .. j • •. ~ _ \ 

(MPs/MLAs Casesj 
~ouse Avenue District CG .. : 

New Delhi 



( 

17 CCNO. Slale Uls 13 04 Silting 21.12. 18.01. 08.12 Proseculio 20 - - - Not 
Slale Vs. Swoti (I)(d) & MPof 2016 2017 .2022 n Evidence med 

Maliwal 120B Rnjya 
IPC Sabha 

18 CRlMINAL Crimino Uls 438 I Former 20.07. - - Misc. - - - - -
REVISION I rlw 440 MLA 2024 

2212024 Revisio of 
Kapil Mishra n BNSS, 

VS. Slate 2023 

19 SC- 0512024 Slale Uls 5 Former 29.04. 18.05. 08.02. PE 20 - 17 Not List 
State Vs. Ani! Case 323/3561 MLA 2016 2016 2017 recor of 

Jha & Ors. 341PC ed witne 
&3(i) ss not 
(r) (s), filed 

f 

- - - - April, 
2025 

No March, 
2025 

- No No July, 2025 

3. Ld. SPP for ED submitted 
Ihal direclion has been issued 
by Ihe Han 'ble DHC vide 
order dl. 13.02.2025 in Crl. 
Rev. Pel. 132912024 Ihal Ihe 
matter may be adjourned 10 a 
dale afier 21.03.2025. 
Accordingly, motler slands 
adjourned for further 
proceedings on 28.03.2025. 

4. An applicalion dl. 
15.02.2025 has been moved on 
behalf of A-I, seeking 
permission 10 lravel 10 his 
hometown Nowgawana Sadal, 
Dis!. Amroha and Dis!. Bijnor. 
Notice issued 10 ED. The said 
application was disposed off on 
17.02.2025. Maller is lisled on 
date already fixed i.e. on 
28.03.2025. 

I. PW-I, has been examined, Short dales Case was received 
cross examined and are being by transfer vide 
discharged. given. order doled 

13.02.2024 of LD. 
2. Exemption application on Principal Dislricl & 
behalf of complainant has been Sessions Judge-
moved again. Ld. Counsel cum-Special Judge 
submitted Ihat the complainant (PC ACI) (CBI), 
is still sulTering from severe RADC, New Delhi. 
back pain and has difficulty to 
move and has been advised 
further rest of 15 days. Ld. 
Counsels for accused persons 
opposed Ihe applicalion. 10 is 
directed to verify mcdical 
documents. 

3. Maller is now lisled for PE 
on 19.03.2025. Witness al 
Serial no. 3 in the lisl of 
witnesses is summoned for the 
said dale. 

I. Remaining arguments heard. Short dales Revision Petition 
are being was received by 

2. Molter is lisled for order on given. assignmenl on 
04.03.2025. 

20'7 

I. Stalement of Accused uls Short dales ~vas received 

'" C,.P.e. W.'.cA.:~.' ~ 
by lransfer on 

A-4 and A-5 hage been gIVen. 06.08.2024 
recorded, wherein they w nl r 
lead Iheir DE. 

Special Judge (PC Act) (CBI}-23 
(MPs/MLAs Cases) 

Rouse Avenue District (. 
~I ..... ; ""\ ' : .. 

, 

I 

I 

I 



( ( 

TIle 
SC/ST 2. An application moved on 
Act 1989 behalf of applicant seeking 

pennission for summoning 
witness, allowed being fonnal 
in nature. 

3. OW-I was exnmined in 
chief, cross examined and 
discharged. Ld. Counsel for 
accused persons submilled that 
he did not want to lead further 
defence evidence. OE stands 
closed accordingly. 

4. Maller is now listed for 
final arguments on 20.03 .2025. 

20 Misc. OJ ASJ Misc. - - EX- 27.01. - - Arguments - - - - - No No April, I. On 01.02.2025, Ld. SPP for Short dates Case was received 
Filing No. OJ/ASJ MLA 2025 on 2025 ED/non-applicant seeks some are being by way of 
3512025 (Abated) application time to file reply to misc. given assignment on 

CNR No. application moved by applicant 27.01.2025 
OLCTlI- on 27.01.2025 

000075-2025 

EO 2. Reply to the said application 
vs. OP Chautala was filed on 19.02.2025. Ld. 

Counsel for the applicant 
sought adjournment to adduce 
arguments. Request was not 
opposed by Ld. SPP for EO. 
Matter is now listed for 
arguments on 12.03.2025. 

21 Misc. DJ ASJ Misc uls 13 - - 10.02. - - Argument - - - - - - - No No April, I. An application moved on Short dates File received by 
0212025 OJ ASJ (I) of 2025 on 2025 behalf of A-7 seeking are being way of transfer on 

CBI vs. U.S. Case PC Act application cancellation of LOC issued given 10.02.2025 of Ld. 
Awasthi & Ors. against him by the CBI, has PO&SJ, RACC, 

(Sanjay Jain) been received by way of New Delhi 
CNR DLCTlI- transfer. 

000633-2024 

2. Ld. PP sought adjoumment 
on the ground that main SPP is 
not available. 10 was 
summoned for proper 
adjudication. Part arguments 
were heard on 24.02.2025. 
Matter is now listed for 
remaining arguments on 
18.03.2025. 

22 Misc. OJ ASJ Misc. ED Case - 17.02. - - Argument - - - - No No April, I. On 17.02.2025, a fresh Short dates ~ase was recei d 
13712025 OJ ASJ 2025 on 2025 Misc. Application under sub are being by \Va 

ED vs. Om applicaiton Section (7) of Section 8 or given assi mnt on 
Parkash PMLA, 2002 seeking 7.02.2025 

~~ ~~~~ / 

I 
deceased) allached properties or ccus";:.:..,...d,,,-- __ ,..-r~ 

0111 Prakash C aul{Jla r--

SpeCI<::1 ";"..J.',;~t: \ ~ ~. 1 \ " 

(MPs/MLAs Co2 ';; :;) 
ROllse Avenue District c, 

New Delhi 

. , '. ~ 



( ,; 

(deccllSed). received from 
Filing Centre. Notice of the 
application issued to non­
applicantILRs of deceased Om 
Parkash Chautala. Matter is 
adjourned for reply and 
arguments on 12.03.2025. 

- Misc. OJ AS) Misc. uls 120 - - 29.01. - - Arguments - - - - - No No I. Fresh application moved on Case was receivcd 
4012025 OJ AS} (B) rlw 2025 on behalf of accused Satish by way of 
CBI vs. 4012025 Sec. application Khetrapal, seeking permission assignemnt on 

Salish Khetrapal 403,409. to go Singapore for 55 days 29.01.2025 
468,471. allowed and disposed off on 
477 (a) 10.02.2025. Misc. File is 
oflPC & consigned to Record Room. 
13(2) 

rlw Sec. 2. On 14.02.2025. application 
13 (I) moved on behalf of applicant 
(D) of seeking correction of order dt. 
PC Act, 11.02.2025. w.r.t. mentioning 
1988 of FOR in the ordershecl, 

disposed ofT. 

3. Misc. tile consigned to 
Record Room. 

- CAl412024 Crimina Uls 341 -- -- 18.04. -- - Misc. -- -- - - -- - -- No No - I. Arguments addressed by Ld. Short dates Appeal was 
DLCTlI- I Cr.P.C 2024 Counsel for the appellants. arc being received by 

000335-2024 Appeal and the respondents were heard given. lISsignment 
Rnjeev Kumar at length on three dates of this I 

Rana And Anr month. 
Va State And 

Anr. 2. The appeal was allowed, 
vide order dt. 20.02.2025. Trial 
Court Record was sent to Trial 
Court. 

3. Appeal File consigned to 
Record Room. 

- Mise uls 13 - - 17.02. - - - - - - - - No No - _ File received on 
Misc. OJ AS} DJ ASJ (I) of 2025 I. On 17.02.2025. fresh Misc. 17.02.2025 by way 

76/2025 Case PC Act Application. moved on behalf of Assignment. 
CBI vs. U.S. of A-7 w.r.t. permission to 

Awasthi & Drs. travel to Russia. UK. 
(Sanjay Jain) Singapore, UAE. Belarus, USA 

and any other country between 
next 3 months & interim 
suspension of LOC. 

2. Reply WllS filed by the CBI. 
Arguments were heard. The 

said application was, ~isposed I 
off on 24.02.2025. (' ~ 

L--L----------~----~--__ _L __ ~ ____ _L ____ ~ __ ~ ____ _L ______ _L __ _L __ L_~ ____ L_ __ ~ __ ~ ____ _L ________ L_ __ ~ ______ ~ ______________ -+~-L------~----------~ 

pecla~ JU(J!::!i? (101(, ;':"U; (i...uljO~..i 
(MPs/MLl\s CaSes) 

Rouse Avenue District Cc 
New Dp.!hi 



( .. 
Bail Malter Anticip uls 482 . Silting 13.02. . . . . . 

-. 26/2025 atory BNSS, MLA 2025 
Amanatullah Bail 2023 

Khan vs. State of Applica 
NCTofDelhi tion 

-'--- -

Total cases pending as on 28.02.2025 = 22 

~ 
Prepared by:- JAlAhlmad 

-\ 

. . . 

-'- -

f 

. No No . I. On 13.02.2025, notice of 
anticipatory bail application 
accepted by Ld. APP for State. 
Arguments were heard. Interim 
protection was granted till next 
date. He was directed to join 
investigation as and when 
required by the 10. 

2. Arguments on anticipatory 
bail application heard at length 
on two dates. 

3.Anticipatory Bail application 
w.r.t. Amanatullah Khan was 
disposed off on 25.02.2025. 

4. File is consigned to Record 
Room. 

~~JW . 
Special Judge, (PC Act) (CBI)~SIMLAS Cases) 

Rouse Avenue Court Complex, New Delhi 

Special Judge (PC Act) (CBI}-23 . 
(MPs/MLAs Cases) 

Rouse Avsnue District COL 

New Delhi 

File received on 
13.02.2025 by way 
of Assignment. 



. ., 

---. 

*Note: .Judgement was passed in sessions cases titled as State Vs Neel Daman Khatri etc. and State Vs Kishore Sam rite in the month of December 2024 and February 2025. rcspectively. The matters next listed for 
.!juan tum of sentence. 

Prepared by: 

~ 
(Ah!mad/JA) 

~ ... 

speciaIJUd~(~ 
(MPs/MLAs Cases) 

Rous,w~~@;af(El)lt 
Spl. Judge (PC ~etl) t®ml)-24 (MPs/MLAs Cases) 

Rouse Avenue Court Complex, New Delhi 



VI8HAL GOGNE 

( 
Additionyr''lssions Judge 

Special Judd 'CoAct), (CBl)-24 
'Rouse Avenue District Court 

.. ~" ~ .... --
SINo CNR No_ and Cause title Nature -Whether State case Penal statutes No_ of Whether accused is Date of institution Date of cognizance 

~omplaint case or closure involved accused sitting or former MP/MLA 
report 

DLCT11 -000429-2023 State Case U/s: 302, 307 IPC 2 Former Initial Institution dt. 10.02.2014 
State MLA 10.02.2014 

1 Vs Instituted in this court on 
Dr. Jagriti Singh etc. 24.05.2023 

Prese Detail of prosecution Statement of Detail of defence Date since when Whether there is any stay of Whether any interim Expected date of 
Date of ht witnesses accused - witnesses matter has been proceedings ordered by orders are existing disposal of case. 
Framin ~tage Whether posted for final superior court, if yes give in the matters 

g of of the recorded or arguments detail 
Charge case not 

s 
Witne ~itnesses Witnesses Defence Defence -Yes- Matter was received in 

~6.06.20 sses dropped examined witnesses witnesses lVide order dt. 04.02.2025 0 -Yes- he month of May 2023. 
~5 cited cited examined ~on'ble High Court of Delh' [Matter is expected to be 

PE 76 11 34 No - -- -- in Crl.MC No.697/25 the ~isposed of within a year 
-- (Cross 1 further cross-examination 0 

PW 13 is PW13 is deferred till the 
deferred) pendency of the Crl.MC 

NO.697/25 
Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

" Court on its own motion vs. Union of India & Ors." below mentioned points have been added. 
• • ..... • ..... _" _ _ • • .... H •• _._ • ••• ,.~., H .... _ •• H M • • ••• .. ... __ _ •• _ •• " " .. ___ ... _ .. _ __ • _ _ .. .... .... M ... ' __ m_m ... _ _ ....... _ .,, ___ . •• __ ... ...... _ ...... . __ .... . . . ..... M ........ _ .. . ... _. .. _ _ _ • • .. ••• m - ... . __ .. _ __ ----MT- _M_ __ .... _ u .. _..... . .. M _ ____ _ • __ nnj 

Short Summary of the work done in the case during the month : The Action plan formulated and the i The specific reasons, if any causing 
: steps taken for expeditious disposal of i delay in disposal of the matter 
' the case ; 

Matter was taken up on four (4) dates in this month. It was stated by the ld. Senior ' (I) Directions for advance reports upon Matter has been received in the month of May 2023 by 
Counsel for A-I at bar that the Hon 'ble High Court 25 vide Order dated 4/2/2025 ' summons to witnesses. transfer from Patiala House Court, New Delhi. Some 
had directed for the further cross-examination ofPW13 to be deferred by this Court : (2) Consecutive 1 Bulk date of hearing. of the. m~t~rial wi~ess are residing outside India. 
till the decision ofthe Crl.MC NO.697/25 filed by A-I in challenge against Order of . (3) Short dates being given and no unnecessary Unavailability of witness on number of dates due to , 
th o C d d 20 I 2025 In' fth d " . . one or the other reasons. " IS ourt ate - - . view 0 e evelopments reported as well as . adjournments are bemg given .. 
asserted at bar by the ld. Counsel for accused no. I and confirmed by the Ld. 
Prosecutor for this court, the further cross-examination ofPWl3 was deferred. Two 
(2) expert witnesses PW33 (Dr. Parshuram) PW 34 and (Dr. Kanak lata Venn a) 

;I~~~~ .. e~~mined,:~oss-exa~~~~ ~~~~~~:I?arg=d·..... ......:1 I Ii . .. .... .... ..... ... . .. _... .... .. ........................... .. .......... .. ........ .. .... .......... "...... .. .. .... ........ "..... .... 'j_' .. ... .. .. .. ... ... 1 

:L 

., 
~ 

P/ 



( ( 
VISHAL GOGNE 

Additional Sessions Judge 
Special Judge (PC-Act), (CBI)-24 

'Jlnl 1 ~p Al1j:1nll0 niiQt""'"t f". 

SI 
No 

CNR No. and Cause title ~ature - Whether State caseJ Penal statutes 
~omplaint case or closure! involved 

No. of I Whether accused is 
accused sitting or former 

Date of instituti .. Q[I;v Delh:I Date of cognizance 

2 

DLCTII-00047S-2019 

ED 

Vs 
Virbhadra Singh etc. 

eport 
Complaint case 3 &4ofPMLA, 

2002 
9 

MP/MLA 
Former MP, Sitting MLA 06/09116 07/09/16 

I
present ! Detail ~f prosecution Stat~menr " .. "j-i~tai~" ~i"d-~'i~~c~ "" TDa-ie si~c~heth~r' there is."iinystay ~f p~~~~edlngs. ord"eredi . Wh~ther ~ny fxpe-~t~d date of disposal 

Date ~tage of !. witnesses t of ! witnesses i when by supenor court, If yes give detail I mterlm orders I. of case. 
of I he case i accused oj I matter has I are existing in. 

Fram; I Whether ! I been the matters 
ing j I recorded I ! posted for I I 
of I; or not i ! final ' I 

Chari ,:, ! ! arguments I 
ges I. , • 

! 1 '; I II 

-- -!LJ"" lNitne~~itnessWitne~ses: :- Defence Defence i - ~"" ""I ide or~e;' dt. 19.04.2022 ofHon'bl~ High Co~rt OfD~lhUr" -Yes- ". -T- .- "" .." -" 
05.05., ' ses : es exammed ! witnesses witnesses , assed In Cr!. Rev. P 217/2022 tItled as Vlkramadltya: I 
21 ' cited , droppe , I i cited examined , i ingh Vs ED the trial court has been directed to record thej 

, I d : rosecution evidence but the cross- examination be' 

I-PC: · 107 : ·2 · 75 :'D" "No" '0--" :C~~" ""'0' "-- --I eferredtillnextdate. : ' (Cross lSI ' I I I 
I I I I il ' deferred) , : I I 

'" ... " •. " ' "m.,,, " ..• " "'"." ! I ." .. , .... ".",."._"" .... ".", ... _ ... ",." .. " .. " ..... .'. ...... "." .. . __ ._ ... ", ... J, .. _ ... "",.,,, .. ,, ... .. ,, ..... ". ,_".".,, __ "",. _, .... ,"'_'" ." " ... ". ,,, .. _,, ...... _,,,.,, ,,, ... , ... ,.,, .. ,,. "" " "_,, ",,,,,,.,,,,,,,,,,,.,.,,,,,,,,,.,,_, 
Note:- In tenus of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in w.P. (Criminal) No. 1542/2020 titled 

"Court on its own motion vs. Union of India & Ors." below mentioned points have been added. 
• • • • • " • •••• ". . • ••••••• _. . "., ••••••• ,,- • "".. .. ..". .". ••• • - , m' " " "'_. • ••• " . . " .,,, ." ... • ••• • " , • •• ""'.'''. , •• , •• " • •••• " •• • •• • • •• • •••• ". . "".... • • • • •• • " • , •• _"_ •• ,, •• " • • • ". •• , ••• " . .. " " , " ,. ".,,'" ,, ' " ." •••• ,,"" .,- "' " . ,,' ".,,", •• , ". , . " •••• " . ., ,,,.,, ."... . . " • .".11 

Short Summary of the work done in the case during the month ! The Action plan formulated and the steps i The specific reasons, if any causing i 
; taken for expeditious disposal of the case ! delay in disposal of the matter ! 

, I 
...•....... .. . . .. . . _ ... .... -. . ... ---............... . . .... -•.. ... . -.... . . . . -.. - ..... .. _. -_ .. _.. .. . . ... .. ....... - ....... -_ .... ".-_ .. ..... _ .. _ ... _ .. -... _-_ . .--.. -..•....... ... __ .... ---""-'-"--"--' _._ .. -. _ ... , ..•.. -. ---- : 

: Matter was taken up on three (3) dates in this month. On frrst date the witness PW 75 CJ) Directions for advance reports upon , Vide order dt. 19.04.2022 of Hon'ble High Court ! 
: CAnup Singh Rauthan, Joint Director, ED) was examined in chief at length. On the next : summons to witnesses. : of Delhi passed in Crl. Rev. P 217/2022 titled as : 
date it was submitted on behalf of the ED that witness PW75 CSh. Anup Singh Rauthan, (2) Consecutive 1 Bulk date of hearing. : ~ikramaditya Singh Vs ED th~ trial ~ourt has been : 
JD ED), who was earlier posted at Goa, had now been posted to Delhi and was in the (3) Short date being given and no unnecessary ; dIrected to r~co~d the prosecutlo.n eVIdence but the : 
'. ... . ' . . ; cross- exammatlOn be deferred tIll next date. Most 

p~~cess of takmg charge after .gettmg reheved. from hIS dU~Ies at Goa, t~erefore, a short adjournments are bemg gIven. ; of the witnesses pertains to other states. 
adjournment was prayed. In VIew of the offiCIal reasons CIted for the WItness, the court I Unavailability of witness. 
perceived no material delay upon adjournment being granted. On the last date it was I 

submitted all behalf of the ED, in continuation of the submissions on the previous date ! 
that witness Anup Singh Rauthan (PW-75), had still not been relieved from his duties at I 

: Goa for joining the duties at Delhi. 
\,-".~~ .. , . - . . ., .. . ,. . ... " . . .... ,." " ,."" ."',, . ........ ". .... . .. ... . .. . , .. " . . ". ., " ...... "... . . .. , . .... . .. .. . . .. ... ... . ......... , . "" .. . , . . ... " ... , . " .. , ..... ,,' . ,. . .. . , , .•. " "" .... " ...... "".. .," ." .... ". . .. .. " " ..... ," .... '" ... ,." ...... , ... "-,, .... ....... _"... "-,, .. , ' ..... ,," " -( 

~ 



SINo 

3 

Date of 
Framing 

of 
Charges 

10.12.18 

( 
CNR No. and Cause title [Nature ~ Whether State case, complain 

~ase or closure report 
DLCTll-000975-2019 State 

CBI (PC Act case) 
Vs 

Virbhadra Singh etc. 
Prese Detail of prosecution Statement Detail of defence 
nt witnesses of accused witnesses 
~tage -
bfthe Whether 
case recorded 

or not 
Witnesses Witnesses Witnesses Defence Defence 

cited dropped examined witnesses witnesses 
cited examined 

PE 223 - 60 No -- --

Penal statutes 
Involved 

109,465 r/w 471 
IPC and 13 (2) 
r/w 13 (I)(e) of 
PC Act 1988 

pate since 
~hen matte 
,..as beel1 
posted fOl 
inal 

arguments 

--

VI~HAL GOGNE 
Additir l3essions Judge 

Special JU .... b~ ( PC-Act), (CBI)-24 

No. of accU%~l(f ~ rt~t!tmr~Cb~t!a~h; 
Isitti g'ohtl 1 er MP/ML~ 

Date of Institution 

9 Former MP, Sitting MLA 31.03.2017 

Whether there is any stay of proceedings Whether any 
ordered by superior court, if yes give detail interim orders 

are existing in 
the matters 

[Yes,- Vide ·Order -J( i6.oi"ioT9 of tile Hon 'ble iiight -Yes-
COllrt of Delhi in w.P. (Crl) 23512019 titled as Pratibhat 
~ingh and AnI' & Crl. M.As 16/9-/62012019, the trial· 
cOllrt has been directed to make all possible endeavors 
ito first record the evidence of witnesses who are not 
I'elated to the State of Himachal Pradesh. 

Date of 
cognizance 
08.05.2017 

Expected date of 
disposal of case. 

--

Note:· In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
"Courton its own mr;>tion vs.UnJo£! of India & Or~." below ~e.nti~med points !lave beelladded . .. 

, ~, ~~~~--~~--~~--~ 

Short Summary of the work done in the case during the month ilThe Action plan formulated and the steps :IThe specific reasons, if any 
; taken for expeditious disposal of the case : causing delay in disposal of the 

matter 
I 

Matter was taken up on two (2) dates in this month. On the previous date it was noted (I) Directions for advance reports upon summons to : Vide Order dt 16.04.2019 of the Hon'ble High I, 
that the proceedings in the Revision Petition and other proceedings before the witnesses. : COllrt of Delhi in w.P. (Crl) 23512019 titled as . 

Hon'ble High Court were nex: listed for ~r~~m~nts ~n 03.02.2025 and were la~tly (2) Consecutive / B~lk dat~ of hearing. : Pr~tib;lO Singh a~d AnI' .& Crl. !vi.As /619-1; 
taken up on 10.09.2024. In view of the mltlal mtenm order of the Hon'ble High · (3)Short dates bemg given and no unnecessary . 16_01.019, the t~/al cowt has been dllected I 

. . . . . . to make all pOSSible endeavors to first record 
Court d~ted 16.04.2019, contl.nued sub.sequently by various orders, all en.deavors I adjournments are bemg given. the evidence of witnesses who are not related I: 
were bemg m~de to fir~t exam me the witnesses not related to the State of Hlm.achal : to the State of Himachal Pradesh. Such ,. 
Pradesh as directed Vide order dated 16.04.2019. It was reported that witness I witnesses have largely been examined. In 
Gursharan Singh was unable to appear on account of a marriage in the family. It was i this matter most of the witnesses are pertains 
further submitted by the Ld. SPP that the said witness was the last witness from Delhi : to the Himachal Pradesh. Unavailability of 
whereas .all other witnesses pertain to Himachal Pradesh. The witness has been : : witness & cOllnsels. I! 
summoned again for prosecution evidence. 

Sl~ "', 

.( 

,1' 
( 



Sl 
No 

4 

( 

CNR No. and Cause title Nature - Penal statutes 
Whether State case, Involved 
complaint case or 

closure report 
DLCTll-000981-2019 State Case 467,468,471,474,201, 

170, 120B ofIPC and Sec 
State 8 of PC Act, 1988 

Vs 
Sukesh Chandrashekar etc. 

( 

No. of Whether accused is 
accused sitting or former 

MP/MLA 

9 FonnerMLA 

VI~HAL GOGNE 
Additional Sessions Judge 

Special Judge (PC·Ad). (CnD.24 
'Rouse Avenue District Court 

"- . " .. 
Date of institution _. -" ~'Date of cognizance 

14.07.2017 03.08 .. 2017 

Prese Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of 

Date of nt witnesses of witnesses when maHer by superior court, if yes give detail interim orders disposal of case. 

Framing Stage 

of of the 

Charges ~ase 

PE 
17.11.18 

accused - has been are existing 
Whether posted for in the matters 
recorded final 

or not arguments 
Witness Witnesses Witnesses Defence Defence IYru-, Vide order dt. 14.12.2018 qf Hon'ble Supreme COllrt q I -Yes-
es cited dropped examined witnesses witnesses ~ndia in SLP (Crl.) No. 46619/2018 titled as B.Kumar VS! 

cited examined State and Vide order dt. 30.09.2019 of the Hon'ble High 

66 - 4 No -- -- -- COllrt of Delhi in Criminal Revisions no. 273/19, 1078/18, 
1140/18 and 1121/18, the proceedings are stayed till date. 

I 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Ors." below mentioned points have been added. 

. . _.,_ .. - .-~-. . . - .. -._-- ,- -. ----. - - .. .. -_.-- .._ . _ 0_'.-, __ ._ .- . _. - . --.-. -._-._.-.--. - -- --,,- -- .. 

--

. ._ - ----

Short Summary of the work done in the case during ~ The Action plan formulated and i The specific reasons, if any causing delay in disposal of 
the month the steps taken for expeditious , 

the matter , 
. disposal of the case I 

I 
! ! .......... ........... -.... ............. __ ._ .... . .. .. ... . ..... ---....... -._ ..... . . . . ........ , ... . .... - ..... ........ ...... -... .. ... - ............ . ........ ... .... ........ _ . ...... ..... .... ......... __ ....... _ •......... .......... ---.-... -. .--. ...•.. __ ..... . ... ....... -.. -.. -. ..... .. ..... _ ................. ...... ..... . .......... _ ...... _ .. 

Matter has been stayed by the Hon'ble Supreme Court of India. On . -- It was stated by the counsel of the applicant / accused on the previous date, 

the previous date it was submitted by the Ld. Counsel for the accused that the matter is listed before the Hon'ble High Court of Delhi on 

that the proceedings before the Hon'ble High Court in the present 06.08.2024. Interim orders have been continued. 

matter were next listed on 04.03.2025 and the interim order was 
continued. Thus, in view of the said submission, case was 
adjourned. 

.. - -

'\ ~ 



Sl CNR No_ and Cause title Nature -
No Whether State case, 

complaint case or 
closure report 

-----

DLCTII-OOOI25-2019 State 

5 CBI (PC Act case) 

Vs 
Lalu Prasad Yadav etc. 

( 

Penal statutes No. of 
involved accused 

-- , -

120B r/w 420 oflPC and 14 
Sec 13 (2) r/w J3 (I) (d) 

of PC Act, 1988 

VI~~E.~\L GOGNE 
( litional Sessions Judge 

Spel.l.ll Judge ( PC-Act), (CBD-24 
• n ~ . 

Whether accused iSf-Duse t\vQ~\W BtIRf~itutiori' 
sitting or former New e 

MP/MLA 

Former MP / Sitting 16.04.2018 
MLA 

Date of cognizance 

30.07.2018 

Prese Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of 

Date of nt witnesses of witnesses when matter by superior court, if yes give detail interim orders disposal of case. 

Framing Stage accused - has been are existing 

of of the Whether posted for in the matters 

Charges ase recorded final 
or not arguments 

Witness Witnesse Witnesses Defence Defence -- -- Within one year from the 
es cited s dropped examined witnesses witnesses date of framing of the 

cited examined charge. 
Arg/ 94 - - No -- -- --

- Charg 
e 

--

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Drs." ~elow mentioned 'points have lJe~nadded~ 

'I~==~~----~--~~-' 

Short Summary of the work done in the case during the month 
The Action plan formulated and the 
steps taken for expeditious disposal of 
the case 

Matter was taken up on two (2) dates in this month. On the fIrst date an application was moved on Consecutive dates being given for arguments on 
behalf of the CBI placing on record the order of the Hon'ble Supreme Court dated 11.02.2025 in charge. 
Cr!. ApI. No. 1448 of23 instituted by Mr. Vinod Kumar Asthana (A-l3).The Hon'ble Supreme 
Court had directed while disposing the said appeal that all issues are left: open to be agitated 
before this court at the time of framing of charges. On the second date part submissions were 
heard on the aspect of charge on behalf of the CBI. The matter was already listed for arguments 
on charge on consecutive dates . 

The specific reasons, if any 
causing delay in disposal of 
the matter 

. ~~~-- - _. ~--.-~ ~ ~.- .. -.-~ .... ~ ~~ ~~.~- f~ 

" \ 

v' 
I 



( 

SI CNR No. and Cause title Nature - Whether State case, Penal statutes 
No ~omplaint case or closure report involved 

DLCTll-000985-2019 Complaint Case Sec 3 & 4 of PMLA' 
2002 

6 ED 
Vs 

No. of accused 

16 

( 

VI~HAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC-Act). If : ': ' 24 
'Rouse AVE'l l \JP. I Ilstri~! 

"\ t o,'" I j· · Tll 

Whether accused is sitting Date of institution 
or former MP/MLA 

Fonner and sitting MP and 25/08/2018 
MLA 

Date of cognizance 

17.09.2018 

Mis Lara Projects LLP Ltd etc. 

Prese 

Date of nt 

Framing ~tage 

of pfthe 

Charges pase 

Misc. 

- App & 
Argl 

Charg 
e 

Detail of prosecution Statement Detail of defence Date since when Whether there is any stay of proceedings Whether any Expected date of 
. witnesses of witnesses matter has been ordered by superior court, if yes give detail interim orders disposal of case. 

accused - posted for final are existing 
Whether arguments in the matters 
recorded 

or not 
Witness Witnesse Witnesses Defence Defence Yes, The Hon,ble Supreme Court of India vide order -Yes- Within one year from the 
es cited s dropped examined witnesses witnesses dt: 16/09/2019 in SLP (Criminal) 8156/2019 titled as! date of framing of the 

cited examined Sarla Gupta Vs ED, has ordered to not to frame charge_ 

21 - - No -- -- -- charges until further orders. 

- - -

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Grs." below mentioned points have been added. 

Short Summary of the work done in the ! The Action plan formulated and the liThe specific reasons, if any causing delay in disposal of the matter 
case during the month ; steps taken for expeditious disposal 

,of the case 

.. . ~.- · · ·· · · · ··· · ·····~r The proceedings have been stayed by Hon'ble : 
Supreme Court. It was submitted by the ld. Counsel 
for the ED that orders are awaited from the Hon'ble '._ 

The Hon,ble Supreme Court of India vide order dt: 16/09/2019 in SLP (Criminal) 8156120 191i 
titled as Sarla Gupta Vs ED, has ordered to not to frame charges until further orders. I 

I 

I Supreme ~ourt: __ _ _ _ _t 

CL-
t 



SI 
No 

7 

Date 
of 

Fram 
ing 
of 

Char 
ges 

-

( 
CNR No. and Cause Nature - Penal statutes 

title Whether State case, involved 
complaint case or closure 

report 
DLCTll-000985-2019 Complaint Case Sec 3 & 4 of PMLA' 

2002 
ED 
Vs 

MIs Alchemist Township 
India Ltd etc. 

Presen Detail of prosecution Statement of Detail of defence 
Stage witnesses accused - witnesses 

of the Whether 
case recorded or 

not 
Witness Witnesses Witnesses Defence Defence 
es clled dropped examined witnesses witnesses 

cited examined 

Misc. 52 - - No -- --
App & 
Arg on 
Charge 

VI~HAL GOGNE 
Additional Sessions Jud( 

Special Judge (PC-Act), (CL., ..:4 

No. of i6~(f§fiC:¥el l.Wlle'l1efat!~tised Date of institution Date of cognizance 
N ~s ~ftig or former 

MP/MLA 

8 Fonner MP 08.03.2021 26.03.2021 

Date since when Whether there is any stay of Whether any Expected date of 
maHer has been proceedings ordered by superior interim orders disposal of case. 
posted for final court, if yes give detail are existing In 

arguments the matters 

,Yes, vide order dateITs.05.2022- of the -Yes- Within one year from 
~on'ble High Court of Delhi passed in Crl. the date of framing of 

.C No 2483/2022, the operation of orde the charge. 
dated 22/03/2022 has been stayed. The -- ~atter was listed on 09.04.2024 in the High 
'court of Delhi. 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
. .. ___ ___ _. . '~ <;;<:l~_ <?p.~t~ q":"!!!D:<:l_t~<::lp:_ ys. yp.~<::lI?:gf Il!d~il Be. Q~~:,, _~~low II!~p~~<?neclJ~oi!Its 1!~ye beel!_a.:dded. _ ____ __ 

Short Summary of the work done in the case during the month 1 The Action plan formulated and the I The specific reasons, if any causing 
! steps taken for expeditious disposal I delay in disposal of the matter 
I of the case ;, • 

The matter has been stayed by the Han ' ble Hi~h C~~~. -I~ ·was submitted by the Id. -:"-- .. -. . • :IThe next date before the Hon'ble High Court is 
: 16.04.2025. Copy of the supplementary complaint 
' and accompanying documents have not been 
"supplied in tenns of the previous order. 

Counsel that the matter was stated to be next listed before the Hon'ble High Court ; 
on 16.04.2025 . 

~ ,. 

' ) 

9. 



SI 
No 

8 

Date of 
Framing 

of 
Charges 

( 

CNR No. and Cause title Nature - Penal statutes 
Whether State case, involved 
complaint case or 

closure report 
DLCTlI-000331-2022 Complaint Case Sec 3 & 4 of PM LA' 

2002 
ED 
Vs 

Sul(ash Chandrashel(ar. 

No. of Whether accused is 
accused sitting or former 

MP/MLA 

I A co-accused was a 
former MLA in the 
predicate offence. 

( 

VI~HAL GOGNE 
Additional Sessions Judge 

Special Judge (PC"~ ' . ~\ 1:- ' , n·24 
'RouseAvellllf 11 1.:: 1>' . I t 

Date of institution N' ,' Date of cognizance 

02.06.2022 09.06.2022 

Prese Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of 
nt witnesses of witnesses when matter by superior court, if yes give detail interim orders disposal of case. 
~tage accused - has been are existing 
pfthe Whether posted for in the matters 
l'ase recorded final 

or not arguments 

I 

Witness Witnesse Witnesses Defence Defence Yes -Yes- Within one year from the 
es cited s dropped examined witnesses witnesses Vide order dt. 06.02.2024 of Hon'ble High Court of Delhi in pate of framing of the 

cited examined iW,p. (CrJ) 3560/2023 & CrI.M. A 33055/2023 titled as pharge. 
DE 23 1 22 Yes -- -- -- Sukash Chandrashekhar Vs ED, the trial court has been 

~irected to adjourn the matter and fix a date later than the 
15.10.20 ~ate fixed in Hon'ble High Court of Delhi. 

22 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 154212020 titled 
" Court on its own motion vs. Union of India & Drs." below mentioned points have been added. 

r ._ . . . . ...... . .... - .... . . ............ ~ ..- . _ ... . . ... . . _ •• • M • • •• _ . · ... . . . _ . ... _. " "M . . .. _ ... . . • •• ••••• H._ • • H .H • • __ • H • • • _ ••. ___ . _. _ • •• • _ . ... .. . .. _ ....... . ..... . . . . . ..... • . ..... M ...... ... __ •• _ • • • ••• M ___ ••• _ • • • _ . ..... _ •• . .•.........• ... . ...... . ..... _ . ... _._ ... 

i I The Action plan formulated and the steps The specific reasons, if any causing 
I Short Summary of the work done in the case during the month ! taken for expeditious disposal of the case delay in disposal of the matter 

I 

! - ' . _. - ... . . . ..-- ---- . - .- .. -.- ." "-- . .. ..... _ .. . . -. .. . -- - . . - .. _. 
! The matter has been stayed by the Hon'ble High Court. Matter is at the stage of ; -- The Hon'ble High Court has directed this 
; recording Defense Evidence. On the previous date it was stated by the Id. counsel : court to adjourn the present matter to a date 
: for the accused that the proceedings before the Hon'ble High Court in the present : later than the date before the Hon'ble High 
I matter were next listed on 16.01.2025 and the interim order was continued. In : Court. The proceedings before the Hon'ble 
: view of the said submission, case was adjourned to 19.03.2025. 

; 

High Court in the present matter were last 
i I listed on 16.01.2025. 
i 
! i 

i 

i 
r . ~ . _.- - . _ .. . .. . 

~ 
. .. .-- .. - . . ... - - .. .. . 

I 



( 
Vl~ )-IAL G ')Gl~E 

Adf nal Sessions Judge 
Speci . . dge ( PC·Act). (CBn·24 

-' . " ~ C . ~v -
SI CNR No. and Cause title Nature - Whether State Penal statutes No. of 

. ~~~u." 
Whether accused is Nega::te:lbJ. institution Date of cognizance 

No ~ase, complaint case involved accused sitting or former 
or closure report MP/MLA 

DLCTII-000630-2022 State Sec 8,9,11,12, 13(2) r/w 19 Former and Sitting MP I 10.10.2022 27.02.2023 

(PC Act case) 
13(l)(d) of PC Act 1988 SittingMLA I 

CBI & Sec 120B r/w 467, I 

9 Vs 471,468,420IPC 
Lalu Prasad Yadav etc. 

Present Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of 
Date ~tage of witnesses of witnesses when matter by superior court, if yes give detail interim orders disposal of case. 

of he case accused - has been are existing 
Frami Whether posted for in the matters 
ng of recorded final 
Charg or not arguments 

es !Witness Witnesse Witnesses Defence Defence -- -- Within one year from the
l es cited s dropped examined witnesses witnesses date of framing of the I 

cited examined charge. 
i 

Misc. app - - - -- -- -- --
--

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
,,~c:JllI! Ol?it~()VlI? @()tic?l? vs. U ni()Ilqf I1?4~a ~ Qrs.~.~'Q~1()Vl@el?!~gl?:~4 .P9i!:lt.s .ha\TIO'~lO'el? a.44e4: . . ............. . 

Short Summary of the work done in the case during the month 

-:==-=",,-, . .. ,- .. =, ';=-'~= " • .. •••••• •••• __ •••• __ . _ •• ____ • __ • ____ •• _7._."---' •. -. . "'·"., _ • •••.• _ ••••• 

Matter was taken up on four (4) dates in this month. On the first two dates the Ld. Sr. 
i Counsel for the CBI sought a short adjournment of a few days to crystallize the submissions 

I 
of the CBI in terms of the previous queries from the court. On the third date the ld Sr. 
counsel for the CBI had made the submissions that since the allegations in the three charge 

'I sheets involve the same foundational conspiracy and have named a number of common 
accused as well as witnesses, the second and third charge sheets (bearing CC No. 59/2022 

I and CC No.4412023) are in the nature of supplementary charge-sheets. It was specifically 
. submitted on behalf of the CBI that the entirety of the allegations reflected in the three 
I charge-sheets and two supplementary charge-sheets require one trial and not three separate 
: trial. The court passed a detailed order determining that the three charge-sheets merits a 
I single trial, with the first charge sheet bearing CC No. 59/2022 being the main charge sheet 
I and the second as weII as third charge sheets (CC No. 44/23 and CC No.79/24 respectively) 
being supplementary charge-sheets. The proceedings and registration numbers of those two 
charge sheets were merged with the first charge sheet. Cognizance was taken against one 
hundred and three (103) accused person. 

[ The Action plan formulated and the steps :IThe specific reasons, if any causing , 
! taken for expeditious disposal of the case i delay in disposal of the matter 
! ! 

Short date and mentioning of investigation 
lines. 

time There were 78 accused in the final 
supplementary charge sheet. Cognizance was 
taken against one hundred and three (103) 
accused person. 

:!.. . _m'_.",._, ......... .1..... _ . '- .t.=.= ... _=. == 

L 

I, , 



( 

51 CNR No. and Cause title Nature - Penal statutes 
No Whether State case, involved 

complaint case or 
closure report 

DLCTll-0001l4-2023 State Case Sec 3 (l)(r)(s) of SCI ST 
Act 

10 State 
Vs 

{ 

No. of Whether accused is 
accused sitting or former 

MP/MLA 

10 SittingMLA 

VI~HAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC·Act), (CBO.24 
'R . •• ouse Avenup n ;et";., £' . . 

Date of institution New D " J, i Date 'of cognizance 

30.01.2023 30.01.2023 

Virender Singb Kadiyan etc. 
Prese Detail of prosecution Statement Detail of defence Date since Whether there Is any stay of proceedings ordered Whether any Expected date of 

Date of rt witnesses of witnesses when matter by superior court, if yes give detail interim orders disposal of case. 

Framing iStage accused - has been are existing 

of !afthe Whether posted for in the matters 

Charges case recorded final 
or not arguments 

Witness Witnesse Witnesses Defence Defence rYe;, ·vide ~rder ot-tIle Hon'ble HiillCourt dated 31.05.23 ill -Yes- --
es cited sdropped examined witnesses witnesses ~rl. M.A 1554112020(Stay) in Crl. M.C 4140/2023, 4557123, 

cited examined ~563/23 & 4576/23 the proceedings have been stayed. 

PE 25 - 10 .- -- -- --
20.05.20 (ail 

23 deferred) 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

I 

I 

If .... : ..... . _ . _ .- ... - . .. . --. ... --. "~.<?~.~:I?-~!~.g~ ~9tion:vs. Union of Indi? 8r qF~." .!>.~low mentio~~dJ,-oints have)een added. _ ... _ _ . . . __ 
i Short Summary of the work done in the case during the month The Action plan formulated and the steps taken Fhe specific reasons, if any causing delay in I 
! for expeditious disposal of the case I disposal of the matter 
1- -- - - - - - -- . I " 

: The proceeding has been stayed by the Hon'ble High Court of Delhi. The (1) Short date may be given and no unnecessary i Vide order of the Hon'ble High Court dated 31.05.23 in i 
! proceedings are presently stayed against all accused persons. The next date of adjournment are being given. 'I Crl. M.A 1554112020 (Stay) in Crl. M.C 4140/2023, ! 

. hearing before the Hon'ble High Court was stated to be 23 .04.2025. Matter had (2) Ld. PP to consider whether trial may continue 4557/2~, 4563/23 & 4576/23 the proceedings have been i 
not been taken up in this month. qua other accused. I stayed m the matter. I 

II 

I 
I 

L ...... . m·. ....... ..m.m m. _. __ m____ ...___m .m ;l l i 

~ 



SI 
No 

11 

Date of 
Framing 

of 
Charges 

( 
CNR No. and Cause title Nature - Whether State Penal statutes 

[case, complaint case involved 
pr closure report 

DLCT11-000498-2023 State Sec 8,11,12, 13(2)r/w 
13(1)(d) of PC Act 1988 

CBI (PC Act case) and Sec 1208 r/w 420, 
Vs 471IPC 

Lalu Prasad Yadav etc 

No. of 
accused 

19 

VISHAL GOGNE 
A(- . anal Sessions Judge 

::ipecl!u <.fudge ( PC-Act), (CBI)·2·1 

Whether accus;d!ist 5e .A.velD\ltB ~tin~i,tuii~n 
sitting or former New e 

MP/MLA 
Sitting and former MPs / 03.07.2023 

MLAs 

Date of cognizance 

--

Prese Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of 
nt witnesses of witnesses when matter by superior court, if yes give detail interim orders disposal of case. 
~tage accused - has been are existing 
pfthe Whether posted for in the matters 
~ase recorded final 

or not arguments 
Witness Witnesses Witnesses Defence Defence -- -- Fresh Case received in 
es cited dropped examined witnesses witnesses he month of June 2023. 

cited examined Matter is expected to be 
Misc. 42 - -- -- -- -- -- ~isposed of within 1 

-- app ~ear. 

-

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Drs." below mentionedp()iI1~15 have been added. 

:, Short Summary of the work done in the case during the month 
liThe Action plan formulated and the steps 
; taken for expeditious disposal ofthe case 

The specific reasons, if any causing 
delay in disposal ofthe matter 

: Matter was taken up on four (4) dates in this month. On the fIrst two dates the Ld. Sr. Counsel Short date and mentioning of investigation time lines; 'IThere are 19 accused in this case. 
i for the CBI sought a short adjournment of a few days to crystallize the submissions of the CBI in 
, terms of the previous queries from the court. On the third date the ld Sr. counsel for the CBI had 
I made the submissions that since the allegations in the three charge sheets involve the same 
: foundational conspiracy and have named a number of common accused as well as witnesses, the 
second and third charge sheets (bearing CC No. 59/2022 and CC No.44/2023) are in the nature 

; of supplementary charge-sheets. It was specifically submitted on behalf of the CBI that the . 
, entirety of the allegations reflected in the three charge-sheets and two supplementary charge- I 

: sheets require one trial and not three separate trial. The court passed a detailed order determining I 
, that the three charge-sheets merits a single trial, with the first charge sheet bearing CC No. 
I 59/2022 being the main charge sheet and the second as well as third charge sheets (CC No. j 

~ 44/23 and CC No.79124 respectively) being supplementary charge-sheets. The proceedings and 
: registration numbers of those two charge sheets were merged with the fIrst charge sheet. 
! Cognizance was taken against one hundred and three (103) accused per~on. 

~ 
j 



( 

SI CNR No. and Cause title Nature - Whether State case 
No ~omplaint case or closure 

report 
D LCT11-000033-2024 Complaint Case 

12 
Enforcement Directorate 

Vs 
Amit Katyai etc 

( 

Penal statutes No. of Whether accused is 
involved accused sitting or former 

MP/MLA 
Sec3 &4 of 7 Sitting MPs I MLAs 
PMLA'2002 

VI:-:H.AL GOGNE 
Additional Ses:>ions Judge 

Special Judge (PC·Act), (CBI).24 
'Rouse Avenue District Court .. " . 

Date of institution ., ..... ,~~ Date of cognizance 

09.01.2024 27.01.2024 

Prese Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of 

Date of nt witnesses of witnesses when matter by superior court, if yes give detail interim orders disposal of case. 

Framing ~tage accused - has been are eXisting 

of pfthe Whether posted for in the matters 

Charges Fase recorded final 
or not arguments 

I 

Witness Witnesse Witnesses Defence Defence -- -- ~ne year from the date 01 
es cited s dropped examined witnesses witnesses raming of charge. 

cited examined 
Misc. 46 - -- -- -- -- --

-- Appea 
ranee 

- -- --

Note:- In terms of order dated 21.12.2023 passed by the Honlble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

. __ . ... - .-._-_. ~.-.... --.- .... _-- _. __ ... ...... .... -.- .. . . . ... - .. .._-_._- ... _ .. _-,-.. " .. ' .-. .-...... --

ii' - -
-I] 

Short Summary of the work done in the case during the ! The Action plan formulated and The specific reasons, if any causing delay in 

" Court on its own motion vs. Union of India & Ors." below mentioned points have been added. 

I 
I 

month ! the steps taken for expeditious disposal of the matter 
I ! disposal of the case 
I ...... .. . ..... _._....................... . . ............... .. .. .......... - .......... ............. ....... _.. ..- ... -... . ... -. .._. ... - .- - ........ .. . ...... l · ............................. " . .._........ .... .. "'1 

Matter has been taken up on two (2) dates in this month. On the first date no ; Short dates being given for expeditious ! Sanction for prosecution of accused persons is still awaited. I 
one was appeared. On the second date all accused persons were directed to ! conclusion of arguments on charge. I 

complete the inspection of the unrelied documents by the next date of ; I 
hearing. The ED was also directed to ensure the processing of the sanction i 

:1 by the next date. ] 
, . . ... ... . . _ " _ _ ,, , • _ . _. _. _ ....... _ .. .... Mh __ ._ _ • • _ ..... . .. _ .. • ••• _ • • _ ._....... • •••••• • _ •••• • • • _ ••••••••• • • _ ••• _ ......... . ........... .... _ -.. .. . • • .-.. • 

~ 
( 

" , 



SI 
No 

13 

Date of 
Framin 

g of 
Charge 

s 

--

-

( 

VI~HAL GOGNE 
Additional Sessions Judge 

S~ecial[ ,e ( PC-Act), (CBl)·24 
Rous _ ,mue District Court 

-- , 
CNR No. and Cause title Nature - Whether State Penal statutes No. of Whether accused is 'bate' of institution Date of cognizance 

case, complaint case involved accused sitting or former 
or closure report MP/MLA 

DLCTll-000307-2023 State case U/S 147, 148, 149,307 26 ExMLA Initial date 03.12.2016 23.03.2015 
!PC Instituted in this court on 11.01.2024 

State 
Vs 

Naseer (lij Naseem etc 
Present Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of 
!stage witnesses of witnesses when matter by superior court, if yes give detail interim orders disposal of case. 
~fthe accused - has been are eXisting 
~ase Whether posted for in the matters 

recorded final 
or not arguments 

Witness Witnesses Witnesses Defence Defence -- -- One year from the date 
es cited dropped examined witnesses witnesses of framing of charge. 

cited examined 
Charge 43 - -- -- -- -- --

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

- - - - -_ . . _-_ .. "Court on its own motion vs. Union of India & Drs." below mentioned points have been added . 
-

Short Summary of the work done in the case during the The Action plan formulated and the steps The specific reasons, if any causing delay in 
month taken for expeditious disposal of the case disposal of the matter 

--.-- - _ . . _--- -- ---- . - - -" '- ... --_ .. _- -- .- - ' -- .. _ ... -_. --- -

The matter was taken up on two (2) dates in this month. The death (I) Short dates being given and no unnecessary The charge sheet is of the year 2015 and is connected with 
verification report of an accused is awaited in the connected matter. adjournments are being given. another case filed of the year 2015. The case was received 

by this court in the year 2024. There are 26 accused. 
Lengthy arguments on the point of charge were advanced 
by separate counsels. On account of the voluminous 
record in the present two connected charge-sheets and the 
detailed arguments advanced on behalf of separate 
counsels for the 26 accused persons, several dates have 
been consumed in concluding arguments on charge . 

~ j 

. - -. -_ .. .. .. .. .. _ ... ,_ ....... _._. .--_ .. _- --- ._- -._-,--.- . __ . . 



( ( VI~HAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC-Act), (CBO-24 
'Rouse Avenue District Cow't 

New Delhi 
SI CNR No. and Cause title Nature - Whether State Penal statutes No. of Whether accused is Date of institution Date of cognizance 
No ~ase, complaint case involved accused sitting or former 

or closure report MP/MLA 
D LCT11-000306-2023 State case Uls 147, 148, 149,307 36 ExMLA Initial date 01.12.2015 16.01.2015 

IPC Instituted in this court on 

14 State 11.01.2024 
Vs 

Akhlaq Alvi etc 
Prese Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of 

Date of rt witnesses of accused witnesses when matter by superior court, if yes give detail interim orders disposal of case. 

Framing ~tage - has been are existing 

of pfthe Whether posted for in the matters 

Charges pase recorded final 
or not arguments 

Witness Witnesse Witnesses Defence Defence -- --
es cited s dropped examined witnesses witnesses 

pne year from the dat, 
pf framing 0 I 

cited examined charge. I 

Charg 74 - -- -- -- -- --
-- e 

- --

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Drs." below mentioned points have been added. 

"' ~-"" "'-"' --- -''''-- -'''' ' ' .............................. ----- - -- - - - -'---_ .. _- - - --- --'_.--.---_ ... '_ .. '-- -- - - - - -

I Short Summary of the work done in the The Action plan formulated and the I The specific reasons, if any causing delay in disposal of the I 
case during the month steps taken for expeditious disposal i matter i of the case I 

. . _ . .. . --- - - - ~ . -- - . - - .. _ .. - .. - ---- ... __ .- ----- - - -_ .. .. , -- . -" . " . .. _- . . I 
The matter was taken up on two (2) dates in this month. (1) Short dates being given and no unnecessary The charg; ~h~et is of the ye~r 201-5 a~d the case ;e·~~i~ed ·by this -co~~ ~ year I 
The death verifi~ation report regarding accused no. 18 adjournments are being given. 2024. There are 36 accused. Lengthy arguments on the point of charge were i 
(Shahnawaz S/o Yusut) is awaited. The SHO, PS New advanced by separate counsels. On account of the voluminous record in the i 
Friends Colony was directed to furnish the same by the i present two connected charge-sheets and the detailed arguments advanced on I 
next date of hearing. : behalf of separate counsels for the 36 accused persons, several dates have been i 

: consumed in concluding arguments on charge. 
... . - ... _._._ .. .. -, _ . ............ _._ .... _.- .-.... _ ... . . __ .. - .......... -.. - -_._-... . - ................... _ ....... - _ ... • ••• _. __ _ •• __ «<_~ •• _ __ • • « < _ _ •• _« _ < _ .< _ •• __ <. < . __ < _ _ _ .__ _._ - _< < - _ < _ •• __ _ • • • _ _ . __ _.__ •• _ ._.<_ ••• _. « < __ • • _. ___ • • _._._. _ •• _ _ « . __ ___ < < __ _ . _<__ =='I 

~ ~ 



( 

SI CNR No. and Cause title Nature - Whether State Penal statutes 
No ~ase, complaint case 0 involved 

~Iosure report 
DLCTll-000455-Z0Z3 State case U/S 302,336,201 , 34 

IPC 

15 State 
Vs 

Raju Kumar Singh etc 
Prese Detail of prosecution Statement Detail of defence Date since 

Date ot rt witnesses of witnesses when matter 

Framin ~tage accused - has been 

g of pfthe Whether posted for 

pharge ~ase recorded final 

s or not arguments 
~itness Witnesses Witnesses Defence Defence 
es cited dropped examined witnesses witnesse 

cited s 
examine 

d 
PE 38 - 24 -- -- -- --

23.11. 
23 

No. of accused 

5 

VI~HAL GOGNE 
Additiona( sions Judge 

Special Judge \ J. C·Act), (CBI)·24 
'Rouse Avenue District Court 

New Delhi 

Whether accused is Date of institution 
sitting or former MP/MLA 

Sitting MLA Initial date 29. 11.2019 
Instituted in this court on 

16.01.2024 

Whether there is any stay of proceedings ordered Whether any 
by superior court, if yes give detail interim orders 

are existing 
in the matters 

-- --

Date of cognizance 

28.09.2019 

Expected date of 
disposal of case. 

One year from the date 
of framing of charge. 

--

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Ors." below mentioned points have been added . 

. " • ____ •• R._ . ·· ·R. ·· '.R· .·. ·.· ······ •••••• • •• ••• • _. ",_"", __ _ , _" __ "R_ ' " '_ ............ , ....... , • • _ .. _._ ... " •• _ _ __ 'R .... _ . ••••• ••• • • •••• , ...................... ......... ... __ • ___ •••• • _ .. _- ... _ ............ _ ....................... ····I .. ·A ._ .• .. ....... . .. _ ........ _. - --'--' ..... _. . __ ... ..... __ .. .. _._ ... ---._-.... ._ .. .... .. --_ ........ _._ ...... 

Short Summary of the work done in the case 1 The Action plan formulated and the steps ~ The specific reasons, if any causing delay in 
during the month ; taken for expeditious disposal of the case ~ disposal of the matter 

i 
I - --- _ . .. --- .... ,- --

Matter was taken up on two (2) dates in this month. One (1) I (I) Directions for advance reports upon summons to witnesses. I ---
witness was examined and discharged. On the second date the ! (2) Consecutive I Bulk date of hearing. I 

witness was present but could not be examined as the entire i (3) Short dates being given and no unnecessary adjournments are 

day was consumed in arguments on charge in matter titled as i being given. 

eBI Vs. Lalu Prasad Yadav & Ors. as well as revision petit ion ! , 
i 

titled as Somnath Bharti Vs. State. I 

._ .. 

I 

....... _ ........... _ .. -. . _._ .. - .......... --....... .. ....... ........ ~.-... -.-.... -----... .... .......... _--- . .. . .......... ... ..... -. . '. -_ •...•. _-_.------- . .......... -.. _ .... 

Cj J 
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SI 
No 

16 

Date of 
Framing 

of 
Charges 

16.10.20 
23 

( 

CNR No. and Gause title Nature - Penal statutes 
Whether State case, involved 
complaint case or 

closure report 
DLCTll-000781-2022 State case U/s 286, 506 IPe 

Sec 9B of Explosive Act 
State 1884 

Vs 
Kishore Samrite 

( 

No. of Whether accused is 
accused sitting or former 

MP/MLA 

1 Ex MLA 

VI8HA.L GOGNE 
Additional Sessions Judge 

Special Judge ( PC,Act). (CBI).24 
'Rouse Avenue District Court 

Date of institutiorrew LIe '11 Date of cognizance 

Initial date 13.12.2022 28.11.2022 
Instituted in this court on 

20.01.2024 

Prese Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of 
: 

nt witnesses of witnesses when matter by superior court, if yes give detail interim orders disposal of case. 
Stage accused - has been are existing 
of the Whether posted for in the matters 
case recorded final 

or not arguments 
Witness Witnesses Witnesses Defence Defence .. .. ~udgment Is passed in 
es cited dropped examined witnesses witnesses his month. The 

cited examined laccused has been 
Order 25 - 25 Yes Nil Nil -- ponvicted. Matter is 

on pending for quantum 01 

Sente sentence. 

nce 

Note:- In telTIlS of order dated 21.12.2023 passed by the Honlble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

•• ._ •• • • •• M • • _. ~ •• , •••••• •• _ _ . ... __ ••• , • • _ .. . .... . .. __ ••••• __ ••• • • •• • • • •• • ••• _ " __ M . .... _ M M"'''.'"' __ _ .. • __ _ M ..•.••• "._M __ .M. __ H' 

11 
i The specific reasons, if any causing 

"Court on its own motion vs. Union of India & Ors." below mentionedyoints have been added. 

Short Summary of the work done in the case during the i The Action plan formulated and the steps I 
I 

month I taken for expeditious disposal of the case ! delay in disposal of the matter I 
I 

i I 
• _ _ M ••••• _ . M , _ _ • • M • • • _ • • _. __ • _ . • __ .M - ... _ ....... •.. . - _ _ .M • •• • _ ... ---' . . ... _ ...... . .... -.... _. - ..... __ .. ___ • • .•. .. . ._ .... M.. .._ ._ .. • -... - _. .-.. ~.-.... -. -- _._. . ............... -_ ... .. .. - .. -. ...... ... ... ... . . - I 

Judgment is passed in this month. Matter is pending for quantum of 1 , Judgment is passed in this month. The accused 
sentence. I has been held convicted. Matter is pending for 

quantum of sentence. 

. ,;, -. ~ 

~ 



SI 
No 

17 

Date of 
Framing 

of 
Charges 

19.05.20 
18 

( 
CNR No. and Cause title Nature - Penal statutes 

Whether State case, involved 
complaint case or 

closure report 
DLCTlI-000138-2024 State case U/s 

109,149,186,333,332,353 
State IPe 

Vs 
NeeI Daman Khatri etc 

No. of 
accused 

6 

VI~HAL GOGNE 
Adclitiol'( ~ssions Judge 

S,?ecial Judg ... , eC-Act), (CBn-24 

Whether acc'iis~'d'is I 
sitting or former 

11'U" D'Rtit~ bfiY\§titution 
ew e hi 

MP/MLA 

Ex MLA Initial date 05.07.2017 
Instituted in this court on 

12.02.2024 

Date of cognizance 

01.02.2017 

Prese Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of 
nt witnesses of witnesses when matter by superior court, if yes give detail interim orders disposal of case. 
!Stage accused - has been are eXisting 
pfthe Whether posted for in the matters 
Fase recorded final 

or not arguments 
~itness ~itnesses Witnesses Defence Defence -- -- Judgment was passed ir 
es cited dropped examined witnesses witnesses he month of Decembe 

cited examined 2024. 
Order 26 - 26 Yes Nil Nil --

on 
Sente 
nce 

-- - --

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
.............. _____ _ " ~our.! onjts.o~_Jl!9ttQ~ _ys.: ynJ9!1 ofJ~~a8t __ Q~s../: bel()~}Ilep:t~oneQP()~!s.hi=lYE:'l?E:'E:'~<:lqqE:'q: _ __ __ _ 

. i The specific reasons, if any causing 
: delay in disposal of the matter 

:\ Short Summary of the work done in the case during the month ilThe Action plan formulated and the steps 
! i taken for expeditious disposal of the case 

I I~--~ .. ====~~~~~~~~~~==~==~~===--~~~~~~ 

I 

i Judgment was been passed in this month of December 2024. Two accused 
; were held convicted and four accused were acquitted. The matter is pending for : 
Quantum of Sentence. The applications under section 3 & 4 of the Probation of ; 
Offenders Act, 1958 read with section 401 BNSS (section 360Cr. PC) were 
moved on behalf of convict Neel Daman Khatri and Joginder Dahiya. Copies . 

Judgment has been passed in this month. 
Two accused were held convicted. The matter 
is now pending for Quantum of Sentence. 

. were supplied to the State for reply on the next date. Matter is ftxed for ' 
; submissions on the point of sentence. 

! 

-L .i" 

/ 
9 

J 



SINo 

18 

Date of 
Framing 

of 
Charges 

--

r 
CNR No. and Cause title Nature- Penal statutes involved 

Whether State case, 
complaint case or closure 

report 
- --- -- -

DLCTll-000987-2019 Complaint case Sec 233/628 r/w 211 & 
~40 (3) of Companies 

SFIO f'\ct, 1956 and Sec 
Vs ~20/468/477A & 1208 

Surender Kumar Jain etc. pflPC 

No. of Whether accused is 
accused sitting or former 

MPIMLA 

31 Sitting MP in the 
connected PMLA case 
pending in this court. 

( 
VI~HAL GOGNE 

Additional Sessions Judge 
Special Judge ( PC-Act), (Cf3I)·24 

'Rouse Avenue District Court 

Date of instittifiBl1 u~ .... Date of cognizance 

08.12.2016 09.06.2017 
Instituted in this court on 

29.07.2024 

Present Detail of prosecution Statement Detail of defence witnesses Date since Whether there is any stay of proceedings ordered by superior Whether any Expected date of 
~tage of witnesses of accused when matter court, if yes give detail interim orders disposal of case. 
he case - has been are existing in 

Whether posted for the matters 
recorded final 

or not arguments 
IWitnes Witnessc Witnesses Defence Defence lYes, vide order dt. 13.12.2022 of the Hon'ble High court of Delhi in -Yes- One year from the date 
cs cited 5 examined witnesses witnesses ~rl. M.C. No. 6716/2022 and Crl. M.A. No. 26115/2022 titled as of framing of charge. 

dropped cited examined ivirendra Jain & Anr Vs SFIO & Anr., the trial court may proceed with 

Charge 39 -- -- No -- -- -- learing on arguments on charge. However shall avait the decision of the 
~igh court before framing formal charges. 

- - - ---

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
"CoUJ! .()nits()'Yllrp.9ti()_ny~. UI1ioI1 _ofIp.di~ &Ors."be~o~me~tione~tQQl!!~s _ha,?:eb~e~aclged._ _ _ _ _ _ . . ___ . _ 

Short Summary of the work done in the case during the month 1 The Action plan formulated and the steps I The specific reasons, if any causing 
I taken for expeditious disposal of the case I delay in disposal of the matter 

I l 
' - '.-. ... .... .- -.... . .-.- . ....•.... . _."" "cC~.~" -C"~ '"~~~~' _"" -'~~'_ _" " " ... . --. ... - . . .. . " - --~~~T~c 

Fresh matter received by way of transfer in the month of July 2024. There are ! (1) Consecutive / Bulk date of hearing. 
thirty one (31) accused in this matter. The matter is stayed by the Hon'ble High j (2) Short date being given and no 
court of Delhi for orders on charge. The matter was taken up in this month. I adjournments are being given. 
Matter listed for orders on an application under section 190 Cr. P.C. along with ! 
the similar application in the connected matter wherein further submissions are to i 
be made by the ED. Matter was fixed for orders along with the connected matter. ; 

Vide order dt. 13.12.2022 of the Hon'ble High 
unnecessary court of Delhi in Crl. M.C. No. 6716/2022 and Crl. 

M.A. No. 26115/2022 titled as Virendra Jain & Anr 
Vs SFIO & Anr., the trial court may proceed with 
hearing on arguments on charge. However shall 
await the decision of the High court before framing 
formal charges . 

..... _. _.11.. . ._ .. _" "," ___ _ . _. 

i---



( 

SI CNR No. and Cause title Nature - Whether State case, Penal statutes 
No complaint case or closure involved 

report 
- ~--- . . _----

DLCTl1-000977-2019 Complaint case 3 & 4 ofPMLA, 2002 

19 Directorate of Enforcement 
Vs 

Surender Kumar Jain etc. 

No. of 
accused 

79 

VI8HAL GOGNE 
Additional S:Jllions Judge 

S~ecial Judge q ct). (CDD·24 
Rouse Avenue v.strict Cuurt 

Whether accuseCils" I!JelnI Date of institution 
sitting or former 

MP/MLA 
SittingMP 18.05.2017 

Instituted in this court on 
29.07.2024 

Date of cognizance 

03.07.2017 

r resen Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered by Whether any Expected date of 
Date of ~ Stage witnesses t of witnesses when matter superior court, If yes give detail interim disposal of case. 

Framing10f the accused - has been orders are 
of case Whether posted for final existing in 

Charges recorded arguments the matters 
or not 

Wltnes 1Nitnes~ Witnesses Defence Defence Yes, Vide order dt. 27.09.2022 of Hon'ble High Court of Delhi in -Yes- One year from the 
-- ses es examined witnesses wltnesse Cri. M.C No. 657/2022 & Cri. M.A 19865/2022 titied as Directorate date of framing of . 

cited droppe cited s of Enforcement Vs Rajesh Kumar Aggarwal , the order of trial charge. 
d examine court is stayed to the extent of supply of un- relied documents not 

d 
relied upon on behalf of the petitioner but the list of the un-relied 

Orders 56 - - No -- -- -- ocuments in the case has to be supplied by the petitioner to the 
respondent without default. 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

.... . -.. - .... _ .... _ ..... - _._ . ...... - - ..... ... _._" _ . . - , .. ... ... _-..... --_." .. .. - "Court on its own motion vs. Union of India & Ors." below mentioned points have been added. .- _.- _. -_ .. . -_ ......• _ ... . . .. -.~ ... . - _ . ... • • • __ .• _ ._ •• __ '''N .• -- . -. -.... ,.. . .... .... --_._ ... - ._- ... ".- -- ... . __ .. ... . ~ .. ----- -- .... .. '---'- -". ' .-_ .. .... __ •..... _. --.. __ ....... - - -- .- .. 

Short Summary of the work done in the case during the month The Action plan formulated and the steps i The specific reasons, if any causing 
taken for expeditious disposal of the case ! delay in disposal of the matter 

Fresh matter was received by way of transfer in the month of July 2024. There are (1) Consecutive I Bulk date of hearing. Yes, Vide order dt. 27.09.2022 of Hon'ble High 
seventy nine (79) accused in this matter. The order of trial court is stayed of supply (2) Short date being given and no unnecessary Court of Delhi in Crl. M.C No. 657/2022 & Crl. 

of un- relied documents. The matter was taken up in this month. Matter was listed adjournments are being given. M.A 19865/2022 titled as Directorate of 

for orders on an application under section 190 Cr. P.C along with a similar Enforcement Vs Rajesh Kumar Aggarwal , the 

application in the connected matter. Certain clarifications were required by the -
order of trial court is stayed to the extent of 

court from the ED upon the application of accused no. 5 Satish Kumar Pawa ! 
supply of un- relied documents not relied upon 
on behalf of the petitioner but the list of the un-

seeking the summoning of an additional accused namely Saurabh Aggarwal. . relied documents in the case has to be supplied 
Clarifications have been provided by the Ld. Counselfor the ED upon queries ' by the petitioner to the respondent without 
raised by the court in the context of the application of accused No.5 Satish Kumar i default. 
Pawa seeking summoning of an additional accused person namely . 
SaurabhAggarwal .Matter was fixed for orders. 

. -- -_ .. - .. -. . - ,. _. . __ ._ .. - ._. _._ .. - _ • • M . . .. - .. -•... " '--" - -- . ... .. - . . -.... . .. . _ .. .- -- .......... "'_ .. ' ... ,,-'. . ............ ........ __ .... -- ...... _ ... ......... .. -_ . . 

C}; 
-"~ 

/ 

j 



SINo CNR No. and Cause title 

DLCTlI-OOOS70-2024 

20 
State Vs Vinay Mishra 

Present 

Date of ~tage 
Framing f the 

I 

of ase 
Charges 

Detail of 
prosecution 
witnesses 

Witne ~itnessiWitness 

sses I es ~ es 
22.10.241 1 cited droppe xamlne 

d d 
Charge I 18 I - I 3 

Nature -
Whether State case, 
complaint case or 

closure report 
State Case 

( 

Penal statutes 
involved 

p.l (r)(s)(w)(ii) ofsel ST 
POAAct 

No. of 
accused 

Statement of Detail of defence Date since when 
accused - witnesses matter has been 
Whether posted for final 

recorded or arguments 
not 

Defence Defence 
witnesses witnesses 

cited examined 

No 

( 

Whether accused is 
sitting or former 

MP/MLA 

SittingMLA 

VI~HAL GOGNE 
Additional Sessions Judge 

Special Judge (PC-Act), (CBI}-24 

Date a~'tml'oW 1JlS~ntl~ l.'OTIffate of cognizance 
'NewDelhi 

03.07.2024 12,07.2024 

Whether there is any stay of 
proceedings ordered by superior 

court, if yes give detail 

Whether any 
interim orders 
are existing in 

Expected date of 
disposal of case. 

the matters 

-No- -No- One year from the date of 
framing of charge.--

Note:- In terms of order dated 21.'12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
"_GQ!:l:!! q!!jt,,~_g~ motion vs.Y.l!iqIl ,o~Jl!q.~.:l & Qr~." l:>~!I:)~!Il_eJ:ltipJ:l_~q._ EQ~!~J1~Y_~_~"eep. ~dd~q.:. ' .. ,,, ", , , ,, __ ,, __ , _____ ,_. 

Short Summary of the work done in the case during the month ! The Action plan formulated and the II The specific reasons, if any causing 1\1 

: steps taken for expeditious disposal delay in disposal of the matter I 
! of the case 1 I 
, I 

Fresh matter received by way of assignment on July 2024. Matter was taken up on (I) Consecutive / Bulk date of hearing. 
three (3) dates in this month. The matter was listed for cross examination of PW-I (2) Short date being given and no unnecessary 
(complainant) and PW-2 (eye witness). However, on the first date the complainant adjoumments are being given. 
(PW-I) was reported to be unwell and PW-2, who is the son of PW-I, had 
reportedly taken her to the hospital. On the second date, at the outset of the 
proceedings PWl(complainant) had stated that she wishes to make two voluntary 
statements for bringing on record two documents. This court after hearing the 
detailed submissions and objections of both the parties, directed the original , 
documents to be taken on record in the judicial file. A copy of the documents were 
also provided to the ld. Counsel for the accused. The matter was adjoumed for 
cross-examination of PWI as well as PW 2 who were both material witnesses . On 
the last date PWI was further cross-examined at length. 

~, ~ 

Unavailability of documents and witnesses. 

~~ l u 



81 CNR No_ and Cause title Nature - Whether State 
No lease, complaint case or 

[closure report 
DLCTll-000600-2024 State 

21 CBI Vs Lalu Prasad Yadav etc (PC Act Case) 

( 
VISHAL GOGNE 

Additional Sessions Judge 
Special Judge ( PC·A~t). (CBn-24 

'Rouse A " ' -11.1" L I. L', I 

( 

Penal statutes involved '';,No;.ofl· [Whether accused is sitting 
accused or former MP/MLA 

[7,8,9,11,12,13(2) r/w 13(1)(d) 0 78 Sitting MP/ MLf>. 
PC Act and 1208, 420, 467, 468, 
~71, 109 IPC 

Date of institution Date of cognizance 

06.07.2024 ---

Presen Detail of prosecution Statement of Detail of defence Date since when Whether there is any stay of proceedings Whether any Expected date of 
Date of Stage witnesses accused - witnesses matter has been ordered by superior court, if yes give detail interim orders disposal of c~se. 
Framing of the Whether posted for final are existing in 

of case recorded or arguments the matters 
Charges not 

Witnes Witness Witnesses Defence Defence -No- -No- --
ses es examined witnesse witnesses 
cited droppe s cited examined 

d 
Misc. 119 - - No -- -- --
App 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in w.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of~~i,! __ ~grs~~'J)el_o\\,11.1.~1~!!011~4p()il1~l~a\,eJJ.~el1a~I..4~~..: ......... ._ ................. . ... __ 

I 

Short Summary of tlte work done in the case during the month !IThe Action plan formulated and the steps 
: taken for expeditious disposal of the case 

Matter was taken up on four (4) dates in this month. On the first two dates the Ld. Sr. Counsel, 
for the CBI sought a short adjournment of a few days to crystallize the submissions of the I 
CBI in terms of the previous queries from the court. On the third date the ld Sr. counsel for 
the CBI had made the submissions that since the allegations in the three charge sheets involve 
the same foundational conspiracy and have named a number of common accused as well as 
witnesses, the second and third charge sheets (bearing CC No. 59/2022 and CC No.44/2023) 
are in the nature of supplementary charge-sheets. It was specifically submitted on behalf of 
the CBI that the entirety of the allegations reflected in the three charge-sheets and two 
supplementary charge-sheets require one trial and not three separate trial. The court passed a 
detailed order determining that the three charge-sheets merits a single trial, with the first : 
charge sheet bearing CC No. 59/2022 being the main charge sheet and the second as well as 
third charge sheets (CC No. 44/23 and CC No.79/24 respectively) being supplementary . 
charge-sheets. The proceedings and registration numbers of those two charge sheets were 
merged with the first charge sheet. Cognizance was taken against one hundred and three (103) 
accused person. 

~ 

'.IThe specific reasons, if any causing delay 
! in disposal of the matter 

. •. _J ~ 

j~ 

", 

t) 



SI 
No 

22 

Date of 
Framing 

of 
Charges 

--

CNR No. and Cause title 

----- - --- -_ . 
DLCTll-00llS4-2024 

Somnath Bharti Vs State 

Presen Detail of prosecution 
Stage witnesses 

of the 
case 

Witnes Witness Witnesses 
ses es examined 
cited droppe 

d 
Orders -- - -

( ( 

Nature - Penal statutes No. of Whether accused is 

VISHJ\L G0GNE 
Additional Sessions Judge 

Snecial - . -.--- .Judl!e (PC- \l't) ((!lU'.IJA 

Date of illstittltioRlUe DiE trict c;tPt'te of cognizance 
Whether State case, involved accused sitting or former New Del II 
complaint case or MP/MLA 

closure report 
State 438,440 ofBNSS 1 Ex MLA 02.12.2024 ---

(Criminal Revision) 

Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of disposal of 
t of witnesses when by superior court, if yes give detail interim orders case. 

accused - matter has are existing in 
Whether been the matters 
recorded 'posted for 

or not final 
arguments 

DElfence Defence -No- -No- Within a quarter 
witnesses witnesses 

cited examined 

-- -- -- --

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
"Court on its own motion vs. Union of India & Grs." below mentioned points have been added. 

!I Short Summary of the work done in the case during the month ~=~.:: i!:::i~:~~~s~::e . ~;:i~~~~:::,H ~ ~~sh;d~ia; in I 

of the case i i 

I ~~ .. l __. II... ___ __~.J 
Arguments heard. Submissions have been concluded. Matter is fixed for orders. 

~ 
< 



SI CNR No. and Cause title 
No 

DLCT11-000160-2025 

23 Cr Rev 06/2625 

Gyanendra Singh Vs. State & Drs 

Presen Detail of prosecution 

( 

Nature - Penal statutes No. of 

•. ' .\ ' .. ; .At~,E 
AddJliolUll fJ~~r s Judge 

Sl?ecial Judge ( pl.'uct), (CBI)-24 
H'nll"" /lnon n' . " 

Whether accu~Jt.)V 'O'a't€! of institution 
Whether State case, involved accused sitting or former 

lhi 

complaint case or MP/MLA 
closure report 

State 397 Cr.P.C. & 440 BNSS 9 SittingMLA 25.02.2025 

(Criminal Revision) 

Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any 

'. 

Date of cognizance 

---

Expected date of disposal of 

Date of Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case. 

Framing bfthe 

of case 

Charges 

Argume 

-- nts 

accused - matter has are existing in 
Whether been the matters 
recorded posted for 

or not final 
arguments 

Witnes lWitness Witnesses Defence Defence -No- -No- Within a quarter 
ses es examined witnesses witnesses 

cited droppe cited examined 
d 

-- - - -- -- -- --

--"------- - -----

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Ors." below mentioned points have been added. 

-----

I 

--

- - .u u_ • - ~.- - •• -- lrh~ s~ecific reaso~, if any-causing delay in Ii Short Summary of the work done in the case during the month The Action plan formulated and the 
steps taken for expeditious disposal 
of the case 

; disposal of the matter i 

Fresh revision petition -;;c-~i~ed by ~ay of ~s~i~~~~t -~n February 2025. Matter (1) Consecutive / Bulk date ofhe;;~~. ... -1-. ~ ... . . ..... -.. ---- ----) ... 
was taken up in this month. It was submitted by the Ld. Proxy counsel for the (2) Short date being given and no unnecessary I : 

revisionist that the main counsel was not available for hearing. The court has fixed adjourmnents are being given. i 
the matter for consideration on next date of hearing. : l 

~ /' 

: ~ 

· 1 

r 



r 
~ 

-.. 

~ 
( VI~HAL GOGNE 

Additional Sessions Judge 
( 

SI CNR No. and Cause title Nature· Penal statutes No. of Whether accused is Date oTI!n~.!liqtt2:n \ L D:'~ ~~t \C;~Vate of cognizance 
No Whether State case, Involved accused sitting or former 

ouse avellue IS 

NewDelt i 
complaint case or MP/MLA 

closure report 
D LCTII-000 163-2025 State 397/399/401 Cr.P.C. & I Ex. MLA 27.02.2025 .--

24 Cr Rev 162/2025 (Criminal Revision) 
440/441 BNSS 

Narmada Prasad Prajapati Vs 

Presen 

Date of Stage 

Framing of the 

of ase 

Charges 

Dispos 

-- ed of 

State 

Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of disposal of 
witnesses t of witnesses when by superior court, if yes give detail interim orders case. 

accused· matter has are eXisting in 
Whether been the matters 
recorded posted for 

or not final 
arguments 

Witnes Witness Witnesses Defence Defence -No- -No- Disposed of in this month. 
ses es examined witnesses witnesses 

cited droppe cited examined 
d 

-- - - -- -- -- -- I 

- - L- - _ . . _-

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Ors." below mentioned points have been added. 

I Sh~rt S~~~~y ofili~ -w~~k -d~~~~-ili~~~~~d~~i~~ili~ ·~~~tl. -- rTh~Acti~npi~-f~r~~~teda~d;he The spe~ific ~e~~~~s, -ffa~y~~~s~gdel~~i~ 
i steps taken for expeditious disposal disposal of the matter I 

! ! of the case I 
i - - _ ... - - -- ! - - - - . - - -_ .. . _._._- . - • - i 

I Fresh revision petition received by way of assignment on February 2025. Matter l (1) Consecutive I Bulk date of hearing. ! 
I was taken up on one (1) date in this month. Arguments were heard and the matter ! (2) Short date being given and no unnecessary i 
I was decided on the same day vide detailed order rendered in the presence of the : adjournments are being given. i 
\ _p_art!es_~~ope~~o~~.______. . __ ............ . _. _ .. ... _. _ _ : I 

\ ~ 



( 

To, 

( 

The Ld. Principal District & Sessions Judge, 
Rouse Avenue District Court, 
New Delhi. 

: 'CJ'm=r~ 

PARAS DALAL ( 

~ll&r;mfuqjGUslfuiiifit -lJ, 

Additional Chief Judicial t.lsq is~ 

miI~m~,1?~ . , . 
Rouse Avenue Disr.;l Courts, tiE'tl Dethi 

Ref No:- MPIMLAsIRADC/Gazl20201E-22388-22393 dated 24/1112020 & MPIMLAs.IRACC/Gaz.!2024/298D-307D dated 12.01.24. 

Subject:- Monthly Progress report of the Courts Set up for trial against sitting and former Member of Parliament (MP's) and 
Member of Legislative Assemblies (MLA's). 

Respected Madam, 

It is submitted that the requisite information is being furnished as under:-

MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs FOR THE MONTH OF 
FEBRUARY 2025. 

1. Name of the PreSiding Officer Sh. Paras Dalal 

2. Designation ACJM-01 

3. Date since which posted in the Court 26.10.2024 (A/N) 

4. Total number of cases pending on the first day of the month: 18 

5. Number of cases disposed in the month with details Le.: 
Report-, 

6. Number of cases pending on the last day of the month: 

Conviction:-, Acquittal:-01, Discharge or Acceptance of Closure 
Transfer--, ETC :- 3 (Including One Misc. Crl. application) 

19 

Note:- Five Cases are instituted in this month including one Misc. Crl. application. 
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CNR No. 

DLCT12-

000241- Matter was listed on 

2019 & 11.02.2025 and 
~waiting 

Stayed by 
22.02.2025 for further 

Orders of the 
Stayed by Hon'ble 

Ct Case- Crimin Hon'ble iHon'ble 

al Supreme Court 
proceedings and receipt 

Supreme 
Supreme Court 

1 22119 
(Comp 

499/500 
1 

lFormer P4/01113 19/12/1 Further S.L.P (CR.L) 
Yes, Vide Subject to pf Order of the Han 'ble 

!court of 
S.L.P (CR.L) 

IPC 08/01113 -- -- -- -- -- -- -- order dated vacation of ~upreme Court of India. SMRITI Iaint 
MP 3 Procee 3477/2019, ndia and 

3477/2019, 

ZUBIN Case) dings 3429/2019 (II-
22/04/19 stay. ~tay is still continuing 

matter would 
3429/2019 (II-C), 

IRANIVS C), Vide order 
pn the trial and NDOH 

be expedited 
Vide order dated 

dated 22/04/19 
's 04.03.2025 and hence 

pnce the stay 
22/04/19 

SANJAY ~atter was adjourned 

NIRUPA for 12.03.2025. 
is vacated. 

M 

CNRNo. 

DLCT12-

001394- Matter was listed on 
~waiting 

2019& Stayed by 11.02.2025 and 
Hon'ble tn02.2025 for further 

prders of the 
Stayed by Hon'ble 

Ct Case- Supreme Court proceedings and receipt 
iHon'ble 

Supreme Court 

64/19 Crimin S.L.P (CR.L) Yes, Vide Subject to Iof Order of the Hon 'ble 
Supreme 

S.L.P (CRL) 

al 
IFurther -- -- -- -- - -- 3477/2019, order dated vacation of f,':iupreme Court of India. Jeourt of 

3477/2019, 
2 SANJAY (Camp 499/500 1 

Sitting 
15110/13 22110/13 -- Procee 3429/2019 (II- 22/04/19 stay. f':i tay is still continuing 

!mdia and 3429/2019 (II-C), 

NIRUPA laint IPC 
MP dings C) pn the trial and NOOH 

matter would 
Vide order dated 

MVS Case) Vide order is 04.03.2025 and hence 
be expedited 

22/04/19 
dated 22/04119 ~atter was adjourned 

lance the stay 

SMRITI for 12.03.2025. 
is vacated. 

ZUBIN 

IRANI 

, 

Cow, IJw !kin, 
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CNRNo. iRe-list 
lMatter was not listed in 

DLCT12-

Subject to ~ebruary due to stay. 
the 

dedsion on 

000017- matter 
the petition 

.Last date of hearing was 

2021& or 
Yes, Vide U/s 482 

~0.01.2025 and the next 

200 
eceipt 

Order Cr.P.C 
~ate of hearing is Awaiting ~tayed by the 

CtCase Crimin 
Cr.P.C. 

pf 
Dated pending 

13.05.2025. Orders of the \Hon'ble High Court 

2/2021 al 
Sitting 

further 
14/12/23, before the 

IRon 'ble High ~nd interim stay 

3 CHHAIL (Comp 
& MLAI 

~99/5001 5 
Sitting 

21/01121 27101121 17111/22 ~recti 8 -- -- continued Hon'ble 
Court of ~gainst trial. 

laint 
-- -- -- -- lDelhi and 

BIHAR! 341120- MP fms/ord 
on High Court 

GOSWA Case) 
BIPC 

er from 
subsequent of Delhi or 

matter would 

MI the 
dates and vacation of 

[be expedited 

VS Hon'bl 
lastly on stay order. 

~mce the stay 

SATYEN ~ Delhi 
23.01.2025 

is vacated. 

DER High 

JAIN & tourt 

OTHERS 

[Matter was listed on 
p7.02.2025. Counsels 

CNR No. tated that the next date 
DLCTl2-
000052-

Yes, Vide 
pf hearing in Hon'ble Stayed by Hon'ble 

2021 & Ct 
Order 

!Delhi High Court is iAwaiting 
High Court in 

Case Crimin 200 
Stayed by Dated 

16.05.2025 and the Orders of the 
CRL.M.C. 

al Cr.P.c. 
Further Hon'ble High 05.02.24, 

mterim orders had been ~on 'ble High 
2964/2021, vide 

4 15/2021 (Comp 
Sitting 28/08/20 

Subject to ontinued. Matter be order dated 24.11.21 

& 1 01109/21 
procee Court in continued 

Court of 

KAlLAS MLA 21 -- ding/di 
6 -- -- -- -- -- Inow put up for further and continued vide 

laint 499/501 
CRL.M.C. 

vacation of Delhi and 

H 

on proceedingsl directions Orders dated 

Case) IPC 
rection 2964/2021, subsequent 

stay. matter would 

GAHLOT 
vide order dates and 

fJll 23.05.2025. Ibe expedited 
05.02.2024, 

VS 
dated 24/11/21 lastly on 

once the stay 
10.04.2024, 

31.01.2025 
i s vacated. 

18.07.2024, 
07.10.2024 and 

VIJENDR lastly on 31.01.2025. 

A GUPTA 

Coots, Itew O!l~ 
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~s per directions of 
Hon'ble High Court 
of Delhi and on the 
ubmissions of the 

CNRNo. 

DLCT12-

lMatter was listed on 
parties matter was 

000094-

p7.02.2025 and 
adjourned for four 

(Origina 
Earlier, 121.02.2025 for PE. 

month i,e from 

2022 & Cr I Date of 
there were pn 07.02.2025, Ld. PO 13.03.2024 to 

Cases nstitutio 
directions lWas on leave. IEfforts made ~4.07.2024 and now 

17/2022 
n:: 

of the pn 21.02.2025, witness 
a list matter as no directions for 

28/05/22 ~7/04/2 
Hon'ble vas served but he was 

every week, adjourning the 

STATE ) ~& 
High Court \On nine day leave and ~owever, ~atter were 

VS Crimin (Date on 10/08/2 
of Delhi to equested exemption lWitnesses are eceived, the matter 

5 RIPUL al 323/354/ Sitting which p 
post the !from appearance. Now 

oming from 's being proceeded 

(State 506/5091 
7 

MLA 
22108/22 PE 21 9 8 

out of Delhi. with. 

VERMA case is (Modifi -- -- -- -- -- matter 31.05.2025 listed for PE on 

@VIPUL Case) 34IPC received led 
subsequent p7.03.2025. !Unnecessary 

&ORS 1 !charge 
to date ~djoumments 

Institute IFramed) 
fixed iil"e avoided 

FIR NO. d in this 
therein. and all efforts 

834/21, court :: 
However, ~re made to 

P.S. P6/09/22 
is no such ~spose of 

SHALIM ) 
directions ase 

AR 

were expeditiously. 

passed. 

BAGH 

~ 

( 
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19/2022 Crimin 

61 STATE 
al Sitting 

VS (State 188 IPC 
5 MLA 

26/09/22 26/09/22 
20/10/2 
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P.S. 
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PURl 
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from 
the 

Hon'bl 
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Further 
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( 

Stayed by 
Hon'ble High ast date of hearing was tayed by Hon'ble 

Court qua 3.12.2024 and the next igh Court qua 
accused ate of hearing is ccused Kuldeep 

Kuldeep Kumar Yi Vd 6.03.2025 after the Awaiting (umar in 
in CRL.M.C. ~s, dIed earing before the rders of the RL.M.C. No. 

No. 5853/2022, 0~1 e~O ~~ on'ble High Court of on'ble High 853/2022, vide 
vide order . d' , Subject to Delhi. Matter was not ourt of rder dated 10/11/22 

dated 10111122 ban on vacation of listed in February, 2025. Delhi and nd Vide interim 
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and qua other d d d stay. matter would rders dated 
ate an . 

accused I tI be expedited 15/02124, 27/05/24, . as yons 
persons In 26 11 2024 nce the stay 12.07.24 and 

CRL.M.C.6910 . . is vacated. 6.11.24, interim 
12022 & rder have been 

!crI.M.A.267811 ontinued till NDOH 
2022, vide i.e. 17.03.2025. 
order dated 

19112/22 
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19/01123 
3& 
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2 Yes until 
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\vide order dated 
p9.11.2023, the 
eVISlOn petition 
referred by accused/ 
elitioner against the 
ummoning order was 
'smissed by the Ld. 

ASJ/Spi. Judge (PC 
ct) C8[-24 

MPslMLAs Cases), 

~
atter was listed on RADC, ND. Further, 

4.02.2025 for Cross oth the Ld. Counsels 
xamination of the ff d ubmitted that vide 

. orts rna e d d d WI-Campi amant. . r er ate 
. to list matter 0 12 2023 . dJournment was . . 10 

very week RL M C N ought by the Ld. '. . . o. 
ounsel for accused on 0:vever, 255/23 & CRL.M.A. 

Yes Vide ersonal grounds and dJoumment o. 34587/23 of the 
, . 's sought by Hon'ble High Court 

order dated dJournment was not b th 'd b t f D Ih' h tI 
20 12 23 & d b th a SI es u e I, were Ie 

02
' 04' 24 30.04.2025 ppose

l
· y 'd e Unnecessary ummoning order 

. . amp amant SI e. d' t ated 19 01 2023 has 
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an uas g. petitIon was re avoided een challenged and 
10.09.2024 so pending before the d all ff t rder dated 

on '~le High Court of e ort~ 10.09.2024 both the 
e1hl, however, there f arties have been spose a 

,vas no stay of iven liberty to seek 
rocee ngs e are 15 diti I n adjournment ~ 
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for cross examination of date of 
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) Matter 
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STATE al 188/34 Sitting which 
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KUMAR Institute 
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Stayed by 
Hon'ble High 
Court of Delhi 

-- -- -- -- -- -- in Crl.MC No. 
7326/2023, 
vide order 

dated 
11.10.2023. 
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Yes, Vide 
order dated lMatter was not listed in 
15.02.24, Subject to lFebruary. Last date of 
12.07.24 vacation of Ihearing was 03.12.2024 

and stay. jand the next date of 
26.11.2024 jhearing is 26.03.2025. 
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Stayed by Hon'ble 
High Court of Delhi 

iAwaiting inCrl.MC No. 
prders of the 7326/2023, vide 
lHon 'ble High order dated 
Court of 11.10.2023, dated 
Delhi and 15/02/2024, 
jmatter would 12.07.2024 and 
Ibe expedited interim orders have 
IDnce the stay been continued till 
's vacated. 17.03.2025. Now the 

next date of hearing 
here is 26.03.2025. 

J 
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P.S. 
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lMatter was listed on 
18.02.2025 for PE. 

~hort dates 
given and no 

Summons issued to e 
~W7 received back duly Witnesses to be 
~erved, however he had xamined are from 
equested for IA and are posted 

31.05.2025 E~oumment vide ut of Delhi, whose 
ntten letter. Fresh ppearance requires 

ummons issued to PW7 epeated summons 
ough concerned SHO peditiously nd at times dates of 

'or the NDOH. d whenever ne week cannot be 
ossible date given. 

~atter is now listed for . f one ~eek 
or PE on 03.03.2025. given, 

ubject to 
vailability of 

:Counsels. 
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CNRNo. 
DLCT12-
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02/2024 
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al 

200 
1 PIRECTO Cr. P. C. Sitting 03.02.20 07.02.20 

Compl 1 21.12.24 CE 2 - - - -o RATE OF 
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ENFORC 174IPC 
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Case) 

(E.n.) 
Vs 

ARVIND 
KEJRIWA 

L 

--

( 

- - - -
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lMatter was listed on 
13.02.2025, 15.02.2025 
land 21.02.2025. On 
13.02.2025 an fresh 
lapplication received on 
behalf of applicant! 
iaccused praying for 
recessary orders and 
~irections for change of 
~ate in the matter. Same 
pe fixed for date already 
fixed i.e. 15.02.2025. 
pn 15.02.2025 an 
iapplication sought 
adjournment was 

30.04.2025 
plready filed on 
13.02.2025 on behalf of 
accused side stated that 
the main counsel had to 
attend anodler court on 
urgent basis. On 
21.02.2025, the 
omplainant side 
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examination in-chief to 
exhibit one more 
document and now 
matter is listed for cross 
examination on 
11.03.2025. 
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~~f:RT ~ I 1,,- ,1i~ 
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given and no 
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Further all 
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Dates are taken by 
expeditiously 
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bodl the side for 

possible date 
non-availability of 

of one week 
omplalnant's 

is given, 
vitness or on I 

personal request of 
~ubject to 
!availability of 

tounsel for accused. 
n February 2025, 

Counsels. 
pdjournment was 

Further, 
whenever 

sought in view of the 

matter is 
Delhi Assembly 

listed for 
Election. 

evidence, 
witnesses that 
may be 
examined on 
the same date 
are identified 
in advance 
and they are 
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accordingly. 

--
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al 
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1 
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07.3.24 ~1.12.24 CE 2 
1 RATE OF rlwls MLA 24 - - -
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ENFORC 
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EMENT 
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Vs 
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-

( 
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Matter was listed on 
13.02.2025, 15.02.2025 
and 21.02.2025. On 
13.02.2025 an fresh 
application received on 
behalf of applicant! 
accused praying for 
necessary orders and 
turections for change of 
pate in the matter. Same 
pe fixed for date already 
fixed Le. 15.02.2025. 
pn 15.02.2025 an 
~pplication sought 

30.04.2025 
~djoumment was 
~lready filed on 
13.02.2025 on behalf of 
~ccused side stated that 
~e main counsel had to 
~ttend another court on 
~rgent basis. On 
b1.02.2025, the 
omplainant side 
eopened its 

pxamination in-chief to 
!exhibit one more 
~ocument and now 
Imatter is listed for cross 
~xamination on 
11.03.2025. 

Addj!l~~~1 ~f J~d~lJj! MallistraWl 
rmnlq'=<lf~:;x, I ,~~ . . , 

RMe Avenue District CIMis, /fey; 0:1bi 

Short dates 
~iven and no 
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~djoumments 
~re being 
~iven. 
lFurther all 
!efforts are 
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ase 
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Iboth the side for 

~nd whenever 
ron-availability of I 1P0ssibie date 

pf one week 
complainant's 

's given, lVitness or on I 

~ubject to 
personal request of 
ounsel for accused. I 

~vailability of 
~ounsels. n February 2025, 

/Further, 
~djoumment was 
ought in view of the 

Iwhenever 
pelhi Assembly 

!matter is 
~lection . listed for 
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I\ .... itnesses that 
may be 
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the same date 
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in advance 
~d they are 
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!accordingly. 
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Short dates 
~iven and no 
unnecessary 
adjournments 
~re being 
~iven . 

[Matter was listed on Further all 

CNR No. 10.02.2025 and efforts are 
DLCT12- 18.02.2025 for CEo On made to 
000099- 10.02.2025 matter was iruspose of 
2024 & fixed for cross case 

CT Cases 190 (1) !examination of CWl. !expeditiously Dates are taken by 
08/2024 .. (a) ~W1 further partly ~nd whenever both the side for 

Crimm Cr.P.C ross examined and possible date ron-availability of 

1 ioIRECTO al rlwls Sittin C?mpl further cross /Of one week ~mplainant's 
2 RATE OF Co.mpl 200 1 ML1 05.04.24 09.04.24 18.10.24 a~ant 1 !examination was is given iwltness or on 

ENFORC alnt Cr.P.C., EVlden 30.04.2025 ~eferred at request of ~ubject t~ personal request of 
EMENT Case) 1973 ce Ld. counsel for the ~vailability of (.ounsel for accused. 

(E.D) rlwls ~ccused. On 18.02.25 Counsels. In. February 2025, 
Vs 174 IPC ~djournment sought by IF'urther IadJournment was 

AMANAT the complainant side as whene~er lSought in view of the 
ULLAH the witness was not matter is eelhi Assembly 
KHAN ~vailable. listed for ,c.iection. 

[Matter now fixed for for evidence 
further cross Iwitnesse~ that 
~xamination of CWI may be 
bn 04.03.2025. !examined on 

(D 

the same date 
are identified 
in advance 
land they are 
~ummoned 

laccordingly 

~
~. . ) 

,," !<411(jQ1~-Ol 
~aI ,i f judicial Magistrale.o1 

r:<]f:.R;~.~~ 
"~u,t Avei1lJ~ C'; ~:· . :t COIJrts.1Jf."Il Delhi 
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Short dates 

lMatter was listed on 
~iven and no 
unnecessary 

18.02.25 and 27.02.25. adjournments 
pn 18.02.25 lawyers are being 
iwere abstaining from ~iven. 

Matter 
york today. Copy of lFurther all 

be the complaint along- efforts are 

CNRNo. 
fixed Iwith annexure had been ~ade to 

DLCT12- for ~upplied to the accused llispose of 

000298-
scrutin ~ide. Matter be fixed case 

2024& 
210 (1) 

yof 
Ifor scrutiny of expeditiously 

CTCases 
docum ~ocumentsl furnishing ~nd whenever 

18/2024 Crimin 
(a) entsl pf baill arguments on possible date 

al 
BNSS furnish raming of noticel bf one week 

~ DIRECTO CampI 
r/w/s 

1 
Sitting 

19.10.24 
ing of ubstance of accusation 's given, 

trhis is a fresh case 

223 MLA 
20.1.25 - 1 - - - - - eceived by way of 

RATE OF aint 
bail! -- - - June 2025 on 27.02.2025. On ~ubject to 

ENFORC Case) 
BNSS argume ?7.02.2025 Ld. counsel availability of 

~ssignment in 

EMENT 
& 208 nts on or the accused was Counsels. 

pctober, 2024. 

Vs 
BNS framin ought adjournment as iFurther, 

AMANAT 
g of ~e accused is attending whenever 

ULLAH noticel the Legislative matter is 

KHAN 
~ubstan 

It\ssembly Session. Now listed for 

ce of matter be fixed for evidence, 

accusat appearance of witnesses that 

ion ccusedlscrutiny of may be 
~ocuments/furnishing of !examined on 
~ailJarguments on the same date 
!rraming of noticel ~re identified 
ubstance of accusation ~ advance 

on 06.03.2025. and they are 
~ummoned 
~ccordingly. 

( 
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CNRNo. 
DLCT12-
000397-
2024& 

CRCases 
18/2024 

11 STATE 
4 Vs 

HAJI 
YUNUS 

FIR No. 
348/24, 

PS 
DAYAL 

PUR 

Crimin f86/353' 
al 23/3411 

(State 506/34 1 02 
Case) !PC 

Sitting 124.12.24 
MLA 

( 

Put up 
for 

filing 
of 

supple 
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y 6 
charge­
sheeU 20 
cogniz 
ancel 
consid 
eration 

s 
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~
atter was listed on 

2.02.2025. On 
2.02.2025 a request 
etter was received from 
~e 10 in which he 
equested that tJ:e 
nvestigation was soil Short dates 
~Oing on and some given and no 
more time is sought to nnecessary 
oncIude the same. This adjournments 
ourt has been set up for are being 
ial of cases against iven. 

ormer and sitting urther all 
PIMLA's and ~e efforts are 

eason is speedy tnal. made to 

so not be conttnumg ase eceived by way of 
forever. Thus, one xpeditiously. ssignment on 
Imonth time was granted atter would 4.12.2024. 
o expedite . ~nd be proceeded 
omplete investigation. ith once 
et this order be sent to . vestigation 
e concerned SHO to·s complete 
onitor investigation d final 
d expedite filing the olice report 

inal police report. Put is filed. 
p for filing of 
upplementary charg,e­
,heeUcognizancelconsld 
~ration on 25.03.2025. 

_v 
~Mj'-f11 d~. ~. mrrEmfr -01 

Addiliontz~~ 'lc!!1 Mt:glslJ'W.t)1 

tm~hR: . ,:dW 
Rouse Avenue District Courts, 1li!t'J Delhi 



CNRNo. 
DLCT12-
000021-
2025& 

CT Cases Crimin 
11 0112025 aI 
5 Co.mpl 

SANDEEP runt 
DIKSHIT Case) 

VS. 
ATISHI 

MARLEN 
A&ANR. 

223/r/wl 
222(1) 
BNSS 
and u/s 2 

356 
r/w/s 
3(5) 
BNS 

( 

Matter 
be 

fixed Sitting 
for 12,-,-MLAI 13.01.25 

compli MP 
ance! 
consid 
ration 

(' 

1- 1- I - , 
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lMatter was listed on 
p6.02.2025 and 
19.02.2025. On 
p6.02.2025 arguments 
~eard on behalf of 

omplainant side on S~ort dates 
f.0int of cognizance and glVen and no 
fn.ey reserve their right u~ecessary 
of rebuttal to the adjournments 
rguments by the a:e being 
roposed accused side. gIven. 

-

lme was sought by the urther all 
pposite side to file fforts are ~reSh case has been 

30.08.2025 akalatnama on behalf ~ade to ec~ived by way of 
f proposed accused no. dispose of sSlgnment in 

1 and address ase anuary 2025. 
~rguments. On xpeditiously 
19.02.2025 matter be d whenever 
'ixed for further possible date 

~
rguments. Again time . f ~ne week 
ad been sought by the s gIven. 
roposed accused side 
o comply with the 

previous order. Matter 
be fixed for compliancel 

onsideration on 
p3.03.2025. 

~ ~ :. " m,rniiiRT 
Addrtional Chi~1 Judi . J l:Iagislrals-&1 

~~fuMr~,1j~ 
~ouse Avenue Oislricl Coons, Nro Delli; 
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trhe matter was listed on 
12.02.2025 and 
125.02.2025. On 

CNRNa. 12.02.2025, Ld. PO was 
DLCT12-
0000044- (Origina 

pn leave. Before the 5hort dates 

2025& I Date of 
lLink Court a report had ~iven and no 

CTCases nstitutio 
~een received from the unnecessary 

03/2025 n= 
jAssistant Ahlmad in the ~djournments 

18.12.19 
Argum !court of Sh. Sahil ~re being 

ROHIT Crimin Uls 190 ) 
ents on 1M0nga, Ld. JMFC-06, given. 

1 SINGH al Cr.P.C. Former 
(Date on 

point lPatiala House Court, Further all This case was 

Campi rlwlsl 1 which 
of egarding the concerned i>fforts eceived by way of 

6 MAHIYA MP 
-- - 2 -- - - - - - - - 30.04.2025 

are 

RIA aint 406/420 case IS 
summo prdersheet dated made to ~ansfer in January, 

Case) IPC received 
ninglis 10.05.2021. Notice iruspose of b025. 

VS. 1 
sue of ssued to concerned the ase 

Institute 
process !then Ahlmad for expeditiously 

BHANW 
d in this 

/NDOH. ~nd whenever 

AR 
court = 

pn 25.02.2025 the then possible date 

JITENDR 
20.01.25 

iAlhmad had sent reply of one week 

A SINGH 

~nd same was taken on 's given. 
ecord. 

lMatter is now listed for 
further arguments on 
p4.03.2025. 

m"iI~f;p.;~,,j~ • \ c. 1t\~11 

Rotm Avernre Di~l!ia Courts, t~ Delhi 
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" 

I 

CNRNo. 
DLCT12-

I 

000062- 210(1) 
2025 & and 223 

CT Cases Crimin f BNSS 

11 06/2025 al I and u/s 
Comp 356 

7 . t 
SATYEND am r/w/s 
AR JAIN Case) 3(5) 

VS. BNS 
KARNAIL 
SINGH & 

ANR. 

( 

( 

I 

Misc. 
Appera 
Ince/Sta 

ge of 
cogniz 
ance 

2 ISitting 106.02.251 
MLA 

1 and. I 3 I - I -

comph 
ance of 

first 
[Proviso 

sec. 
223 of 
BNSS. 

I 

( 

1- 1- I - I 

Page No. 17/19 

IShort dates 
iMatter was listed on given and no 

19.02.2025. unnecessary ~
6.02.2025 and 

n 06.02.2025 a fresh djournments 
ase U/S 210(1) and 223 re being 
f BNSS, 2023 against iven. 
e accused for malting Further all 

nd circulating fforts are 
ef~matory remarks ade to 
gamst the complainant of 
unishable u/s 356 r/w 
ection 3(5) of BNS xpeditiously 
eceived by way of nd whenever 

~
SSignment. os sible date 
ubmissions were heard f one week 
n point of cognizance's given, 

30.08.2025 owever c1arificatio~ ubject to ~res~ case has been 
,vas sought by this vail ability of eC~lved by way of 
ourt. The complainant ounsels. sSlgnment in 

~
'de sought time to urther, ebruary 2025. 

lace on record case law henever 
n the query raised by matter is 
. s court. listed for 

n 19.02.2025, in ~dence, 
ompliance of first ltnesses that 
roviso to section 223 ay be 
NSS, the proposed xamined on 
ccused persons are to the same date 
e. given opportunity of . re identified 
emg heard. n advance 

. ccordingly, notice nd they are 

~
sued to both proposed ummoned 
ccused after filing of ccordingl y. 
F for 03.03.2025. 

,f 
~YTd..-.M;,.~ ........ ~...A. 

Additional Chief Judi ill Magistrare.ttl 

~~fu;;;r <t ,~W 
~ou~ Avenue District . NEW DeYni 
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156(3) 
CNRNo. Cr.P.C DLCT12- for (Origina 
000079- moniteri I Date of 
2025& nstitutio ng 

CTCases nvestiga n= 
09/2025 tionin 02.02.21 

Crimin connecte Sitting ) Misc. 
RAGHAV al d matter MP (Date on Appear 

1 CHADHA Campi FIR NO. 4 (One which - - ance/C -8 VS. aint 298/2020 accused case is onsider 
ADESH Case) PS.DBG ) received ation 

GUPTA & 
ROAD, 1 ORS. 
titled Institute 

FIR NO. "State d in this 

298/2020 Vs. court = 
PS. DBG Vikas 27.02.25 
ROAD Tanwar 

&Ors. 

( 

- - - - - - - -

"I Matter was listed on 
~7.02.2025. Case 
eceived by way of 

transfer from the Court 
of Ld. ClM, Tis Hazari 
~ourt, Delhi. 
~he present case was 
actually an application 
for monitoring of 
investigation filed on 
02.02.2021 in FIR No. 

- 29812020, PS DBG 
Road. 
The Police report in 
above said FIR had 
already been filed which 
vas pending 
onsideration. 

The Complainant side 
vas absent and hence 
notice issued to 
complainant side for 
17.03.2025. 

(J 
J II 

.... " 

,,'I ~~ 
"!q. t?~ f:.~ ~:,m , 15 ft;Rll 

Rou:stl fwcll\It Ol'ilsi~ ())Urtl\, t{~ O!llili 

Short dates 
given and no 
iunnecessary 
adjournments 
lare being 
given. 
lFurther all 
~fforts are 
made to 
dispose 
case 

of 
I 

~xpeditiously 
and whenever 
possible date 
Iof one week 
is given, 

tase has been 
~ubject to 
lavailability of eceived by way of 

Counsels. transfer in February 

further, ~025. 

Iwhenever 
[matter is 
~sted for 
evidence, 
Iwitnesses that 
may be 
examined on 
the same date 
are identified 
in advance 
and they are 
urn maned 

accordingly. 



CNRNo. 
DLCT12-
000080-
2025& 

CR Cases 
06/2025 

1 STATE 

9 VS. 
VIKAS 

TANWAR 
& DRS. 

FIR NO. 
298/2020 
PS. DBG 
ROAD 

(Origina 
I Date of 
nstitutio 

188/269/ 
n= 

147/148/ 
07.09.22 

Crimin 149/427 Sitting ) 

al IPC&3 MP (Date on 

State PDPP 
4 (One which 

Case) Act&3 
accused case is 

Pandemi 
) received 

cAct. 
/ 

Institute 
d in this 
court = 

27.02.25 

C::lIhmitt.,rl Pjp""p 

." f-- l ' ~ .• 
~Y.\iV;': j"·,Jq;I;,V;>III.f'Wf -01 

Addilio:1lLChief ud,ciall.l&gistrate-ll1 

rmI~ .~ O<; I ";F"il.~fuR;fr .. , 
Rouse Avenue Di5:r:Ct Cour'.s. New De!!li 

29.04.23 -

( ( 

Misc. 
Appear 
ance/C 31 - - - - - - - - -
onsider 
ation 

Page No. 19/19 

Short dates 
given and no 
unnecessary 
adjournments 
are being 
given. 
Further all 
~fforts are 
~ade to 
dispose of 

Matter was listed on case 
27.02.2025. Case expeditiously 
eceived by way of ~d whenever 

transfer from the Court possible date 
pf Ld. ClM, TIs Hazari pf one week 

~ase has been 
~ourt, DelhL Summons 's given, 

eceived by way of . ssued to Accused ~ubject to 
~ansfer in February Persons namely Vikas availability of 
~025. lI'anwar and Ravi Rajput [counsels. 

for 17.03.2025. Also lFurther, 
potice issued to Iwhenever 
~omplainant for the matter is 
~DOH Le.17.03.2025. IListed for 

!evidence, 
Iwitnesses that 
~ay be 
examined on 
the same date 
are identified 
in advance 
and they are 
summoned 
accormn.~. 

~J..l 
pared by :- (JAJ Ahlmad) 

in the court of Sh. Paras Dalal 
Ld. ACJM-01IRADC, 

I 

I 



To, 

( 

The Ld. Principal District & Sessions Judge cum Special Judge (PC Act) (CBI), 
Rouse Avenue District Courts, 
New Delhi. 

r1 ~ fi:rTrr1 
NEHA MITT~____ ----

( 3mR-r::;P·r.::;~;-:;CI!; $J~~_O~ 
/;;, ' :·"· ~ ; : stratc·03 

, :. ~ 

1 ! ') ,:'f 

~~ ; ., .;~-:. I~ " .:t:;!·'1 '~ , "T:~f~~ .. , 
Roust· AIi':':1U. Di:;:riCi Cut;itS. tJe\'J Dclhi Dated: 28.02.2025 

Sub.: Monthly progress report of the Courts setup for trials against sitting and former Members of Parliament (MPs) and Members of Legislative Assembly 
(MLAs). 

Ref.: No. MPIMLAs1RACC/Gaz.l2024/298D-307D dated 12.01.2024. 

Respected Ma'am, 

In reference to the above captioned letter and subject, kindly find enclosed herewith the requisite information in the prescribed proforma for the month of 

February 2025. 

-( 

Yours faithfully, 

Ad,:::,,: 1 ,~: • ' ," ";;: · : 3 ~ e · 03 

Tj"3'ji l;:~-~~f .1~:i:C .. -I :i .1~ :~;;;11 
RIluse Avenue District Courts, New Delhl 
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MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs 
REPORT FOR THE MONTH OF : FEBRUARY 2025 

1. Name of Presiding Officer: MS. NEHA MITTAL 
2. Designation: ACJM-03, RADC, NEW DELHI 
3. Date Since which posted in the Court: 26-10-2024 (Afternoon Session) 
4. Total number of cases pending on the first day of the month: - 21 

5. Number of cases disposed in the month with details i.e. conviction, acquittal, discharge or acceptance of closure report, etc. : Five 
1. Ct No 9/2024, Praveen Shankar Kapoor Vs Atishi Marlena & Anr. U/S 500 Ipc, DOD-01.02.20254, Disposal Type-Dismissed. 

• • ' . r ~ 

!(! I : i ..... __ ~~F;-., -'~- - -.r-__ =--'i,.".,s 00;) V11'1 1 : ~ ; ; ~ '- 1 . .. ; . . . :.-•. ': ' '.: I I ~r:,;,U. :J 

AG'::" " :~' i; frate.03 
;~7 

/ " .:' .: - . . " iil ' ") r 
:Tr--. ~' :-- . : .. • - . _ ,_. ~..i' _~ q~ :l !<' .. - .~ : ... " .--., _'I ~ '; ' . " _I~ [2,.(.;( 

ROUSE: k.'r:n:J~' [):~i .':~; C,-'tJri:;, !JeW Delhi 

2. CR NO 15/2024, FIR NO 96/2024, State Vs Somnath Bharti & Ors, U/S 132 R PACT, P.S-South Campus" DOD-ll-02-2025, Disposal Type-Cognizance Declined. 
3. MISC CRLl22/2025 DLCTI2-000073-2025, State Vs Somnath Bharti, P.S-South Campus" DOD-17.02.2025 Disposal type -Disposed off. 
4 CT/24/2024, CNR NO DLCT12-000379-2024, Suraj Bhan Chauhan Vs Saurabh Bhardwaj And Ors, U/s 2(h)/SOO/S04 IPC DOD-19.02.2025 Disposal Type-Dismissed. 
5. CT/23/2024, CNR NO DLCT12-000366-2024, Satyender Kumar Jain Vs Bansuri Swaraj And Anr, U/s 210(1), 223DOD- 20.02.2025, Disposal Type- Cognizance Declined. 

6. Number of cases pending on the last day of the month: - 21+6-5=22 

-

I Sr. CNRNo. Natur Penal No. W.'J Da"" Date of Date of Present Details of State Details of Date since Whether Whe Expecte Short summary of Action Specific 
No and Case e- statutes of er Institutio taking framing Stage Prosecution ment defence when there is ther ddate the work done in Plan reasons, 

Title wheth involve ace accuse n cogniza of witnesses of witnesses matter has any stay any of the said case (s) formulat if any 

er d use dis nee charge 
Wit Wit Wit 

accus 
Defenc Defe 

been posted of inter disposal during the month edand causing 
state d sitting ed- for final proeeedin im of case. the steps delay in 

ness nes ness e nce 
case, or wheth 

witnes witn 
arguments gs orde taken for disposal 

es ses es 
eompl former cite dro er ordered rs expeditio of the 

exa ses esses 
aint MPI 

d mine 
reeor 

cited 
by are us said case 

ppe exa 
case MLA d d 

ded mine superior exist disposal (s) 

or 

I 
or not 

d 
court, if ing of the 

c10sur ? yes give in said case 
e details the (s) 

report matt 
ers 

I 
{ 

!~~~~:-~ '~-' ~'.-.~ ~ .. ~ J~· C3 
AJ:: ::, ' "I :!-_ ~c ·)1 

TF~ 1.. 1- : : :1; : I : • 1: :;-: ; -:-:--; fi 
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I. CRNO State 323/354 18 Sitting 29.09.14 16,07.16 17.07.18 Final 45 13 32 Yes 12 10 27.11.2024 Yes, the No Within On 13.02.2025 Short Stay by 

17/2019D Case 1354CII MLA Argum case has 2 dates will Revisioni 

LCT-12- FIR 53A114 ents been months This is a robkar, be given st court 

000141- NO 71149/4 Stayed by of stay on the present and no vide 

2019 76/201 5211861 Ld. vacatin case has been unnecess order 

4 353/356 Revisionis gof continued by Ld. ary dated 

STATE 
1143115 t Court 

stay Revisionist Court adjournm 02.12.20 

2/506/5 vide order Le Ld. Special ent shall 24 
Vs order 

SOMNA 
09/4271 dated Judge (PC Act), be 

TH 
3411342 02.12.202 CBI-24 granted. 

BHARTI 
134IPC 4 (Mps/MLAs cases), Further 

&ORS 
RADCI New DeihL all efforts 

Vide order dated are made 

02-12-2024 Now to dispose 

the matter stands of case 

adjourned awaiting expeditio 

further order on usly. 

27.02.2025 at 11.00 
a.m. 

On 27.02.2025 

The present matter 
stands adjourned 
awaiting for further 
orders on 
04.03.2025 at 2.00 
PM. 

2. CRNO State 186/353 6 Former 08.04.16 30.08.17 - Furthe 20 - - - - - - No No Within On 03.02.2025 No Miscella 

4/2024 Case 1332114 MP r one It was submitted adjournm neous 

DLCT- FIR 71149/3 investi year, if that settlement talks ent shall applicati 

12- NO 4IPC gation the between both the be ons 

000085- 57/201 VIs 173 parties parties have almost granted in delaying 

2024 3 (8) fail to been finalized and the the main 

CrPC get the 
some time was aforesaid case. 

sought to file the cases Sometim 
FIR i' , unJess es 

- - -

~~.~;., .r, ~, , ' ,~ :'-: - :; ;:->r.rit-O] 
/ ~ :, ' , ,,' : ',:' " " " :: ':' r:: :,?Q.i 
rr: ·· . ' "-." " ,; ,- :jt~~ 

ROlr",i: \ ' 
"; '" : '> '.':3, New Delfll 
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STATE quashe quashing petition under adjournm 
VS din before Hon'ble compellin ents have 

RITABR persuan High Court if the g to be 
ATA ce of settlement talks are circumsta granted 

BANERJ 
their materialized. nces. The under 

EE& 
settleme Matter is adjourned court compelli 

ORS 
nt. 

to 05.03.2025 for shall fix ng 
status of settlement! short circumst 
further proceedings. dates in ances 

the matter due to 
not more non 

thana availabili 
week. ty of the 
The counsels 

witness or the 
having accused 
similar persons. 
roles Delay in 

during concludi 
investigat ng 

ion be further 
called on investiga 
the same tion by 
day for thelO. 

examinati 
on in 

order to 
expedite 
the trial. 
As far as 
possible, 

and 
applicabl 

e use 
Section 

294 
Cr.PC for I 

admissio 

I /"\ 
nof 

.r 

ffl 
~ 
I .. ' ":-:::.:- ~~ I . , 

,to·. ',' ;, - .:;:~;: 
., .... .: _ ... ". ,: . tWII O'!\"i 



3. 

4. 

CTNO 
15/2019D 
LCT-l2-
000215-

2019 

VIKAS 
SANKRI 
TYAYA 

N@ 
VIKAS 

PANDEY 
Vs 

ARVIND 
KEJRIW 

AL 

Cornpl1500 !PC 
aint 

Case 

CT NO I Co.rnpl 1500 IPC 
03/2023D amt 
LCT -12- Case 

000039-
2023 

( 

Former I 05.03.19 101.05.19 
CM 

Former I 04.03.23 I 04.03.23 
CM 

( 

document 
s. 

Notice 
U/S 
251 

CrPC 

2 The 
Hon'ble 
Supreme 
Court has 
directed 
this Court 
to not 
proceed 
with trial 
till 
further 
orders. 

Yes ISubject IOn 17.02.2025 Short The 

Argum 2 - 4 D· . I ents on - - - - Irections Yes 

to Matter was not dates will Hon'ble 
vacation listed before be given Supreme 
of Han ' ble Supreme and no Court 
interim Court after the unnecess has 
order in passing of order ary directed 
SLP dated 12.08.2024 in adjournm this 
(CrI) SPL(Crl.) No. ent shall 
No. 2413/2024 and that be Court to 
2413/20 the tentative date of granted. not 
24 hearing reflected on Further proceed 
pending website of Hon'ble all efforts with the 
before Supreme Court is are made trial till 
the 19.02.2025. to dispose further 
Hon'ble Accordingly matter of case orders. 
Suprem has been adjourned expeditio 
e Court. to 03.032025 for usly. 

further proceeding, 
awaiting further . 
orders of Han 'ble 
Supreme Court. 

On 28.02.2025 I Short 
dates will 

framin
o 

have been 
of b passed by Order dated be given 

Notice the 20.02.2025 passed and no 
and Hon'ble by Hon'ble High unnecess 

GAJEND argume High Court of Delhi as ary 
ER nts on Court of per which interim adjournm 

SINGH applicat Delhi to order continued and ent shall 

Directio 
ns have 
been 
passed 
by the 
Hon'ble 
High 
Court of 

NDOHi~ be 

\ . : ' .-;0-3-----1..--
~ .r . . 
~ : ' 

:·~·03 

- j 

. . ' dht 
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SEKHA ion U/S 
WATVS 91 
ASHOK CrPC 

GEHLOT 

5. CRNO State 1431147 30 Former 21.07.22 19.10.22 -- Argum 41 - -- - - - -
12/2022D Case 1149118 MP ents on 

LCT-12- FIR 61188/3 Charge 

000073- NO 32/353 Ifurther 

2022 200122 IPC& proceed 
3PDPP ings 

STATE ACT 

VsVASU 
RUKHA 
R&ORS 

--~t 

this Court 26.03.2025 in the granted. 
to High Court of Further 
adjourn Delhi. all efforts 

the matter Put up for further are made 

to a date proceedings on to dispose 

later than 01 .04.2025 for of case 

the date 
awaiting further expeditio 

fixed by 
orders of Hon 'ble usly .. 

the 
Delhi High Court. 

Hon'ble 
High 
Court of 
Delhi in 
CrIM.A 
No 
35172/202 

3&Crl 
M.C.No 
9402/2023 

Yes, Yes Subject Matter was not Short 
Proceedin to order listed in February dates will 

gs Stayed of 2025 .. be given 

by Hon'ble Order dated and no 

Hon'ble High 17.01.2025 passed unnecess 

High Court of by Hon 'ble High ary 

Court in 
Delhi Court of Delhi in adjoumm 
where Crl. MCNo. ent shaIl 

CrIM.A the 3077/2023 title be 
No matter is Raju Bista Vs State granted. 
11549/202 listed of NCT of Delhi, Further 
3& /~ for has been filed ail efforts 

!~ 
/' _ ~;,. ,"" (:_~ ',:,"f,\ldte·03 

T,.-:", ,; ,,?,--, ;-,-, --:-i7J.~f~ 
Rou~e {,IC::1UC (;.,\lIC\ C~urt5, NeW De\h\ 

c . ' I C . " ' " ''I '~I;,., ' " 

Delhi to 
this 
Court to 
adjourn 
the 
matter 
to a date 
later 
than the 
date 
fixed by 
the 
Hon'ble 
High 
Court of 
Delhi in 
CrlM.A 
No 
35172/20 
23& 
CrIM.C. 

No 
9402/202 

3 

Proceedi 
ngs 
Stayed 
by 
Hon'ble 
High 
Court in 
CrIM.A 
No 
11549/20 
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6. CTNO Compl 499/500 3 Sitting 07.08.18 13.09.18 18.11.20 CE 3 - 3 - - - -
17/2019D aint /35IPC MLA 

LCT-12- Case 

000221-
2019 

IMRAN 
HUSSAI 

NVS 
VIJENDE 

R 
GUPTA 
&ORS 

7. CTNO CompI 499/500 3 Former 29.05.17 03.06.17 03.07.19 Orders 3 - 3 Yes 5 5 22.12.20 

13/2019D aint 1501150 MLA IJudgm 

LCT-12- Case 2/34 ent 

000211- IPC 

2019 

SATYEN 

CrIM.C. 
No 
3077/2023 

Yes, 
Proceedin 
gs Stayed 
by 
Hon'bIe 
High 
Court in 
CrIMC 
No 
833/2021 

Yes, 

Proceedin 
gs Stayed 
by 
Hon'bIe 
High 
Court in 

03_04.20 whereby interim are made 23& 
24. order has been to dispose CrIM.C. 

continued and next of case No 
date of hearing is expeditio 3077/202 
04.04.2025 Matter usly .. 3 
is listed for 
05.04.2025 for 
awaiting further 
order of Hon ' ble 
High Court of 
Delhi. 

Yes Subject Matter was not Short Proceedi 
to the listed in February dates wiII ngs 
outcome 2025 due to stay be given Stayed 
of Cd proceedings by the and no by 
MCNO Hon 'ble High unnecess Hon'bIe 
833/202 Court of Delhi. The ary 

High 
I NDOH adjoumm 

Court in pending 18.03.2025. entshall 
in the be CrIMC 

Hon'ble granted. No 

High Further 833/2021 

Court of all efforts 
Delhi. are made 

to dispose 
of case 
expeditio 
usly. 

Yes Subject Matter was not Short Proceedi 
to listed in February dates will ngs 
outcome 2025 due to stay be given Stayed 
ofCrl proceedings by the and no by 
MCNo Hon 'ble High unnecess Hon'bIe 
1746/20 Court of Delhi. The ary Hi h 
23 NDOH is adjoumm g . 

/' "'If' Court In 

; , , _'\, , '~ '"' • . 1.' , . ~ . •• '. 

. _ ' -:~;'IT 

._, '. ·' IIi D '~ lhl 
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DAR CrIM.C. pending 07.03.2025. ent shall CrIM.C. 
JAINVs No in the be No 
MANJIN 1746/2021 Hon'ble granted. 1746/202 

DER High Further 1 
SINGH Court of all efforts 

SIRSA& Delhi. are made 
ORS to dispose 

of case 
expeditio 
usly. 

S. CTNO Compl 403/406 7 Sitting 14.02.13 12.07.13 - CE 2 -- -- - - - - Yes, Yes Subject Matter was not Short Stayed 
18/2019D aint /420/12 MP Proceedin to the listed in February dates will by 
LCT·12· Case ObIPC gsStayed outcome 2025 due to stay be given Hon'ble 
000225· by ofCr! proceedings by the and no High 

2019 Hon'ble MCNo. Hon'ble High unnecess Court in 
High 57S/202 Court of Delhi. The ary CriMC 

DR Court in 
I NDOHis adjoumm 

No 
SUBRA CrIMC 

pending 01.03.2025. ent shall 
578/2021 in be MANIA No Hon'ble granted. M 578/2021 High Further SWAMY 

Court of all efforts Vs 
Delhi. are made SONIA 

to dispose GANDID 
of case &Ors 
expeditio 
usly. 

9. CRNO State IS6/353 13 Sitting 13.0S.1S IS.09.18 - Charge 71 - - - - - - InW.P. Yes Subject Matter was not Short InW.P. 
2/2019D Case /332/34 MLA (CrI) No to the listed in February dates will (Crl) No 
LCT·12· FIR 2/323/5 (Order 355912018 order of 2025 due to stay be given 3559/201 
000017· NO 04/506 on ,Hon'ble Hon'ble proceedings by the and no 8, 

2019 54/201 (ii)1120 charge High High Hon'ble High unnecess Don'ble 
S B/109/1 already 

Court has Court, Court of Delhi. The ary High 
STATE 14/1491 passed) 

directed 
where NDOH is adjoumm 

Court 
Vs 34/36 

that the 
the 20.03.2025 . entshall 

has IPC matter is be AMANA Trial listed granted. directed 
TULLAH . Court will Il that the ,J 

If V' 
~~.(!l 

M1i~ior"\ end luOI.," . - . 
TI0 f,-;.:::: ~· :.4; -;1'" '·-- :"-; ~~t 

, ' ' ~ , .;,. \ CO\!,IS, f,l: '1f oell'i 
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KHAN & refrain for Further Trial 
ORS from 22.05.20 all efforts Court 

Proceedin 24. are made will 
g further, to dispose refrain 
after of case from 
passing expeditio 

Proceedi 
Order on 

usly. 
ng 

Charge. further, 
Next'date after 
of hearing passing 
before Order 
Hon'ble on 
High Charge. 
Court or 
Delhi is 
11.03.202 
5 

10. CT- Compl 499/500 I Sitting 03.11.18 21.01.19 - Argum 7 - -- - - - -- Yes, Yes Subject On 19.02.2025, Short Stayed 
23/2019 aint IPC MP ents on Proceedin to the Order dated dates will by 
DLCT- Case Notice gs Stayed outcome 22.01.2025 passed be given Hon'ble 

12- U/S by the of by by the Hon'ble and no Supreme 
000249- 251 Hon'ble the Supreme Court has unnecess Court 

2019 CrPC Supreme 
Hon'ble been received ary 

Court in 
Suprem whereby the interim adjoumm 

RAllY the matter 
e Court order has continued entshall 

BABBAR 
in the and six weeks has be 

bearing matter been given to the granted. 
Ys SLP 

SHASHI 
bearing complainant to file Further 

no.123601 SLP the counter all efforts 
THARO 2024 no.1236 affidavit. The are made 

OR 
0/2024 present matter has to dispose 

been stayed and of case 
accordingly mailer expeditio 
has been adjourned usly. 
to 18.03.2025 for 

q -
" 

. .' ~:. :·~·G 3 

. :;.; :~7'. fr 

" .. ,:;,, ; '; ' I ~rt Dclhl 
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awaiting further 
order of Hon 'ble 
Supreme Court. 

II. CT NO Compl 499/500 I Sitting 15.03.19 15.03.19 -- Framin I -- I -- -- --- --- Yes, Yes Subject Matter was not Short Stayed 
10/20190 aint IPC MP gof Proceedin to the listed in February dates wiII by 
LCT-12· Case Notice gs Stayed outcome 2025 due to stay be given Hon'ble 
000193· U/S by ofCrl proceedings by the and no High 

2019 251 Hon'ble MCNo. Hon'ble High unnecess Court in 
CrPC 

High 2595/20 Court of Delhi. The ary CrlMC 
SIDDHA Court in 

19 NDOH is adjoumm 
No 

RTHA CrlMC 
pending 25.03.2025 at ent shall 

2595/201 in 10.15AM. be SINGH No Hon'ble granted. 9 
Vs 2595/2019 High Further PINAK! 

Court of all efforts MISHRA 
Delhi. are made 

to dispose 
of case 

I expeditio 
usly. 

12. CTNO Compl 499/504 4 Fonner 21.01.19 05.02.19 - Argum 8 - 3 - - - -- Yes, - Subject Matter was not Short Stayed 
16/2019 aint 11500/3 MLA ents on Proceedin to the listed in February dates wiII by the 
OLCT· Case 4IPC Notice gs Stayed outcome 2025 due to stay be given Hon'ble 

12· U/S by the of SLP proceedings by the and no Supreme 
000217· 251 Hon'ble no.! 327 Hon 'ble Supreme unnecess Court in 

2019 CrPC 
Supreme 912024 Court of India. The ary 

the 
Court in 

pending NDOH is adjoumm 
matter 

in 21.03.2025 entshall RAJ IV the matter Hon'ble be bearing 
BABBAR bearing Suprem granted. SLP 

Vs SLP e Court. Further no.132791 
ARVIND no.132791 India. all efforts 12024 dt 
KEJRIW 2024 are made 05·10· 

I ALAND 
to dispose 2024 

ORS 
/ of case I t 

(~ 
./ 

.' 
~ _" -

A r~ J ', ~: .~ : ' \ ;: ' ,1'" ' :\\ ~ ~.1. 

T10'. ' :.< ~~"' 
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13. CTNO Compl 499/500 I Sitting 17.12.18 15.01.19 - Framin I - -- - - - -- Yes, 

11I2019D aint IPC MP gof Proceedin 

LCT·12· Case Notice gsStayed 

000195· U/S by 

2019 251 Hon'ble 

SIDDHA CrPC High 
RTHA Court in 
SINGH CriMC 

Vs No 
PINAK! 2617/2019 

MISHRA &MANo 
10470/201 
9 

14. CTNO Compl 499/500 2 Former 06.06.19 06.06.19 01.08.19 CE 6 - -- - - - -- Yes, 

44/20190 aint IPC CM Proceedin 

LCT·12· Case gsStayed 

001167· by 

2019 Hon'ble 
High 

VIJENDE Court in 
R CrIMC 

GUPTA No 
Vs 6508/2019 

ARVIND 
KEJRIW 
ALAND 

- - - -- -

Yes Subject 
to the 
outcome 
ofCrl 
MCNo. 
2617120 
19& 
MANo 
1047012 
019 
pending 
in 
Hon'ble 
High 
Court of 
Delhi. 

Yes Subject 
to the 
outcome 
ofCrI 
MCNo. 
6508/20 
19 is 
pending 
in 
Hon'ble 
High 
Court of 
Delhi. 

·Q; 

expeditio 
usly. 

Matter was not Short 
listed in February dates will 
2025 due to stay be given 
proceedings by the and no 
Hon'ble High unnecess 
Court of Delhi. The ary 
NDOH is adjoumm 
25.03.2025 at ent shall 
IO.l5AM. be 

granted. 
Further 
all efforts 
are made 
to dispose 
of case 
expeditio 
usly. 

On 14.02.2025 Short 
dates will 

It is submitted by be given 

proxy counsel for and no 

accused that interim unnecess 

order of stay of ary 

proceeding in this adjoumm 

matter had been ent shall 

continued by the be 

Hon'ble High Court granted. 

vide order dated Further 

10.02.2025 and the all efforts 

next date of hear in V ar~ made 1 

-:l- .. J 
l ' . J 

.;< 1 
•. ,," nel'" 

I 

Stayed 
by 
Hon'ble 
High 
Court in 
CriMC 
No 
2617/201 
9&MA 
No 
10470/20 
19 

Stayed 
by 
Hon'ble 
High 
Court in 
CrlMC 
No 
6508/201 
9 
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ANR 

15. CTNO Compl 499/ 1 former 13.12.21 15.12.21 -- Mise.! 6 - 5 - - - - The 
25/2021 aint 5001 MP Appear petition 
DLCT· Case 504IPC ance regarding 

u· quashing 
000089· (Order of 

2021 on summoni 
Summ ng order 
oning AAM passed by 

AADMI passed this court 
PARTY on is pending 

VS 

I 
29.06.2 before the 

VIJENDE 022) Hon'ble 
R 

I 
High 

GUPTA 
Court and 
as per the 
order 
dated 
05.09.202 
20f 
Hon'ble 
Delhi 
High 
Court, the 
Hon'ble 
Delhi 

c - High 

Yes 

before the Hon 'ble to dispose 
High. Court is of case 
06.05.2025, Now expeditio 
matter is fixed for usly. 
13.05.2025 
awaiting for further 
orders of Hon'ble 
High Court of 
Delhi. 

Subject On 28.02.2025 Short 
to the dates will 
outcome Submitted by Ld be given 
ofCrI Counsel for and no 
MCNo. accused that vide unnecess 
3467/20 order dated 25.02. ary 
22 2025 passed by adjournm 
pending Hon'ble High Court entshall 
in of Delhi, interim be 
Hon'ble Order has been granted. 
High continued and Further 
Court of NDOH before the al1 efforts 
Delhi. Hon'ble High Court are made 

of Delhi is to dispose 

25.07.2025. Put up of case 

for further expeditio 

proceedings on usly. 

31.07.2025 for 
awaiting further 
orders of Hon'ble 
High Court of 
Delhi. 

r 

Iv ..... -!. .--"! 

i' :~ '~ .,:~.,,: :: ;;_ ; i.·:,, -; ~ ~,1 ~-, ~ ;~ 
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There is 
no stay 
on the 
proceedi 
ngs 
before 
this 
court, 
however, 
exempti 
on from 
appeara 
ncehas 
been 
granted 
to the 
accused 
through 
duly 
authoriz 
ed 
counsel. 
Stayed 
by 

Hon'ble 
High 
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Court has Court of 
adjourned Delhi in 
the matter CrlMC 
for No 
08.02.202 3467/202 
4 and the 2. Only 
interim interim 
orders relief 
qua the that has 
appearan been 
ce of the granted 
petitioner to the 
have been accused 
continued is that 
till the he shall 
Hon'ble be 
High granted 
Court of exempti 
Delhi for on from 
04.11.24. appearin 

g 
through 
duly 
authoriz 
ed 
counsel. 

16. CRNO State 1471148 I - 21-05- 21-06- 01-08- PE 19 4 14 -- - - - - - 31.03.20 On 03.02.2025 Short Sometim 
13/2024 case 1149118 2008 2008 2018 25 dates will es 

DLCT12- FIR 8/332/3 PW-1410/Insp. be given adjournm 

000275-
NO 41PC M.P. Saini and no ents have 

38/200 examined, cross unnecess to be 
2024 6 examined and ary granted 

discharged. adjournm under 
STATE ent shall compeIIi 
VS On 10.02.2025 be ng 

NARBA An application u/s granted. circumst 
3 I I Cr.P.C. for F~rther ances 

J, 

0 
-,'ii 

; ': : wDclhl 
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DA calling witness Dr. all efforts due to 
I PRASAD Padma was filed are made non 

PRAJAP 
by Ld. App for the to dispose availabili 
State. Reply to the of case ty of the 

ATl aforesaid expeditio counsels 
application was usly. or the 
filed on behalf of accused 
the accused. After persons. 
hearing arguments, Filing of 
the said application miscellan 
was aIlowed and eous 
PW Dr. Padma was applicati 
summoned for ons. 
NDOHi.e. 
17.02.2025. 

On 17.02.2025 
Summons issued to 

I PW Dr. Padma 
received back with 
the report that she 
was no longer , 

working in the 
hospital and that no 
other official was 
acquainted with her 
handwriting. 

Sh. Jitender Kumar, 
Medical record 
Technician had 
produced the copy 
of the order dated 
06.02.2025 as per 
which the summons 
record had been 
destroyed. 
There was no other 
witness to be . . 

1 

!W /:J:~-~l 

r\. ;~ \···\I., ~ ', \ . ,, :._C" " 1,":\. 
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17 CRJ16/2 State 210(1) 2 Sitting 07-12- 17-10- - Mise 17 - - not - - - - - -
024 case 1223 MP 2024 2023 Appear 

CNR IPC anee 

NO 
DLCTI 
2-
000371-
2024 
STATE 
Vs 
YOGE 
NDER 
CHAN 
DOLIA 

examined as per the 
list of witnesses. 
Accordingly, PE 
stand closed. 
Put up for recording 
of statement of 
accused on 
03.03.2025. 

On 06.02.2025 
Suppplementary 
chargesheet has 
been filed. Counsel 
for accused 
submitted that 
Quashing petition is 
pending before the 
Hon'ble High Court 
of Delhi which is 
likely to be listed 
within a week or 
two, Accordingly 
matter was 
adjourned to 
21.02.2025. 

On 21.02.2025 

It was submitted by 
Ld. Counsel for the 
accused that NDOH 
before the Hon 'ble 
High Court of Delhi 
in quashing petition 
is 18.03.2025. 
However there is no 
stay on the 

'" 

( 

Short 
dates will 
be given 
and no 
unnecess 
ary 
adjournm 
entshal1 
be 
granted. 
Further 
all efforts 
are made 
to dispose 
of case 
expeditio 
usly. 

,·,3 
,;,;:ft 

.~ J '} :., .... ~ Dc.lltl 

Sometim 
es 
adjournm 
ents have 
to be 
granted 
under 
compelIi 
ng 
circumst 
ances 
due to I 

non ' 
·1 bT I aval a II 

ty of the 
counsels 
or the 
accused 
persons. 
Filing of 
miscellan 
eous 
applicati 
ons 
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proceedings before 
this Court. 
Put up for 
arguments on 
charge! status of 
proceedings before 
the Hon'ble High 
Court on 
24.03.2025 

18 CTNoL Compl 356(1) 1 Sitting 06.02.202 - - conside 1 - - - - - - - - - Qn 06.02.2025 Short Sometim 

7/2025 aint / MiA 5 ration dates will es 
Case Fresh complaint be given adjoumm 

DLCT1 
356(2) 

was received on and no ents have 

2-
BNS assignment. Matter unnecess to be 

was put for ary granted 
000061- consideration on adjournrn under 
2025 18.02.2025. ent shall compelli 

be ng 
On 18.02.2025 granted. circumst 

RAJU Further ances 
BISTA Some time was all efforts due to 
Vs sought by Counsel are made non 

BISHN for the complainant to dispose avaiIabiIi 

U for moving of case ty of the 

PRASA appropriate expeditio counsels 

application for usly. or the 
D accused 
SHAR deleting some of 

the prayers. persons. 
MA@ 

Matter was Filing of 
BP 

adjourned for filing miscellan 
BAJGA of application on eous 
IN 24.02.2025 applicati 

ons 

On 24.02.2025 

V;\ An application had 
been filed on behalf 

K (J-
0-

-:'~':" '; ... 

H , · 
__ \; ~ ~.:M1 

1 - - , ~'J,,\:,~:\-~eil ~ 
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of complainant for 
amendment of 
prayer in the 
present case. Same 
was allowed. 

Notice has been 
issued to the 
proposed accused 
through for 
10.03.2025. 

19 CT Compl 156(3) 3 Former 20.12.201 Misc. - -- - - - - - - - 31-12- On 12.02.2025 Short Sometim 

Cases!8! aint Cr. P. C. CM 9 appear 2025 dates will es 

2025 Case ance File was received be given adjournm 

DLCTI by way of transfer and no ents have 

2-
from the Ld. unnecess to be 

JMFC-D4, south ary granted 
000071- west, Dwarka adjournm under 

2025 Courts delhi and em shall compelli 

assingned to tllis be ng 

SHIV court vide order granted. circumst 

KUMA dated 11 .02.2025 Further ances 

R by Ld. Principal all efforts due to 

SAXEN District & Sessions are made non 

AVs Judge-cum-Special to dispose availabili 

ARVIN 
Judge (PC Act) of case ty of the 

D 
(CBI), RADC, New expeditio counsels 
Delhi. usly. or the 

KEJRI The present matter accused 
WAL had been remanded persons. 
AND back vide order Filing of 

ORS. dated 21.01.2025 miscellan 
passed by Ld. eous 

Revisionist Court applicati 

Ld. Special Judge ons 
(PC Act) (CBI-24) 

RADS%1'\t:w De
ll-i . 

( 

f.,J:":': '- . 
.,. .. . 
' , ' 
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with the direction to 
decide the 
application under 
Section 156(3) 
Cr.P.C. afresh. 
Notice was issued 
to the complainant 
for 17.02.2025. 

On 17.02.2025 

Argument on 
application under 
Section 156 (3) 
Cr.P.C. was heard. 
Matter was 
adjourned to 
21.02.2025 for 
filing brief 
summary and 
certain judgement. 

On 21.02.2025 

Remaining 
arguments on 
Application under 
Section 156 (3) 
Cr.P.C. heard. Put 
up for orders on 
Og.03.2025 

" , i ,;\:aie.Q3 

:,-:f::~ 
, " "'.' ~ : ,w Delhi 
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20 CR State 147/14 10 Sitting 06-09- 06-09- 09-09- Mise 12 - - - - - - - No 

Cases/31 Case 9/1881 MLA 2014 2014 2019 Appear 

2025 FIR anee 

DLCTI NO 427IP 

2- 49/201 C 

000070-
3 

2025 
STATE 
Vs 
MANJE 
ET 
SINGH 
AND 
OTHE 
RS 

On 12.02.2025 Short 
dates will 

File received by be given 

way of transfer and no 

from the Ld. unnecess 

JMFC-03, Patiala ary 

Courts Delhi and adjoumm 

assingned to this entshall 

court by Ld. be 

Principal District & granted. 

Sessions Judge- Further 

cum-Special Judge all efforts 
(PC Act)(CBI), are made 

RADC, New Delhi. to dispose 

Issue summons to of case 

the all accused for expeditio 

18.02.2025. usly. 

On 18.02.2025 
At request of 
Ld.APP for the 
State, issue notice 
to the 10 to appear 
alongwith the copy 
of charge sheet. 
PW ASI Suresh 
kumar and PW Ct. 
Vikas be 
summoned for the 
evidence for the 
next date. 
Put up for P.E. on 
07.03.2025. 

J) 

, . j ~ , '-fT":"f-C 
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Sometim 
es 
adjoumm 
ents have 
to be 
granted 
under 
compelli 
ng 
circumst 
ances 
due to 
non 
availabili 
ty of the 
counsels 
or the I 

accused 
persons. 
Filing of 
miscellan 
eous 
appJicati 
ons 
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21iCR 
Cases/5/ 
2025 
DLCTl 
2-
000078-
2025_ 
STATE 
Vs 
PRADH 
UMAN 
RAJPU 
T 

22 iMISC 
CRL/4/ 
2024 
DLCTl 
2-
000040-
2024 
RAJEE 
V 
KUMA 
R 
RANA 

State 
Case 

186/35 

3/352/ 

427IP 

C 

Miscel1340 
laneou Cr. pc 

s 
Crimin 

al 
Applic 
ation 

(Resto 
red 

Matte 
r) 

Nil 

Sitting 123.12.2011 06.04.20 
MLA 4 17 

N.A 05.02.202 
4 

( 

Argum 
ents on 
Charge 
since 

15.01.2 
019 till 

date 

Hold 
an 

enquir 
yand 
procee 
das 
per 
law. 

( 

17 

No No 

On 22.02.2025 

Matter received by 
way of transfer 
from JMFC-08, 
PHC, New Delhi 
Last and final 
opportunity is 
granted to advance 
arguments on 
charge failing 
which order on 
charge shall be 
passed on the basis 
of record availble. 
Issue notice to the 
10 for arguments 
on charge on 
04.03.2025 at 2.00 
P.M. 

On 22.02.2025 

File received by the 
Appellate Court 
vide order dated 
20.02.2025. 
This Court was 
directed to hold an 
enquiry and 
proceed as per law. 
Put up for further 
proceedings on 
01m.2025. 

Short 
dates will 
be given 
and no 
unnecess 
ary 
adjournm 
ent shall 
be 
granted. 
Further 
all efforts 

Sometim 
es 
adjournm 
ents have 
to be 
granted 
under 
compelli 
ng 
circumst 
ances 
due to 

aremade non 
to dispose availabili 
of case ty of the 
expeditio counsels 
usly. or the 

accused 
persons. 
Filing of 
miscellan 
eous 
applicati 
ons 

Short 
dates will 
be given 
and no 
unnecess 
ary 
adjournm 
ent shall 
be 
granted. 
Further 
all efforts 

Sometim 
es 
adjoumm 
ents have 
to be 
granted 
under 
compelli 
ng 
circumst 
ances 
due to 
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of case 
expeditio 
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ty of the 
counsels 
or the 
accused 
persons. 
Filing of 
miscellan 
eous 
applicati 
ons 
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MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASEs AGAINST MPs & MLAs 

REPORT FOR THE MONTH OF FEBRUARY 2025 

1. Name of Presiding Officer : SH. VAIBHAV CHAURASIA 
2. Designation : ACJM-04 
3. Date since which posted in the Court : 26.10.2024 (Afternoon) 
4. Total number of cases pending on the first day of the month (as on 01.01.2025) : 21 cases + 1 application 

: 21 cases + 1 application 5. Number of cases pending on the Last day of the month 

CNRNo. Nature- Penal No. Whether Date of Date of Date of Present Details of State Details of Date Whethe Whether Expected date 
and whether slale statutes of accused institution taking framin stage prosecution ment defence since rtherc any of disposal of 

CaseTitIe case, involved accu is sitting congnizanc g of witnesses of witnesses when is any interim case 
complainl sed or e charge aecus matter slay of orders 

case of closure former 
Wit Wit 

ed-
Defen Defe 

has been procee are 
report MPI Wit whet posled dings existing 

MLA nes nes nes her ce nee for final ordere in Ihe ses ses ses recor wltne witn argumen dby mailers 
dte dro exa ded sses esse IS superio 
d ppe min or cited s r court, 

d ed nol? exa if yes 
mine give 
d details 

DLCT12- Application U/s 175 of 7 Three 22.08.2024 NA NA Argume NA NA NA NA NA NA NA No No April. 2025 
000220-2024 for BNSS, 2023 accused nts 

registration of persons 
Misc. Crl. No. FIR are Ex-
53124 MLAs 

and one 
Mohammad of the 
IIIas v. State accused 
&Ors. persons is 

a sitting 
MLA 

/4'?J~~::'~:~:~"::-::\. 
. (i .' .. ~ .-..~ .. /' '. I , ' .,'" \ .... 

\5:S:;-S)/ ' 
.",~~.:::~ ,,,;~ ~~ : ,~ .~.-;.: . ;/ 

... .: : .:.....:. ~ ~:. - >. 

Page 1 of 13 

Short summary 
of tlte worl, done 

in the case 
during the 

month 

On 05.02.2025 • 
summon Issued to 
the DCP, special 
cell to depute a 
responsible 
offiCial as soon as 
possible to aid the 
court que the FIR 
110. 59120, PS 
Crime Branch and 
regandlng the role 
of Sh. Kapil 
Mishra in the FIR 
mentioned above 
qua incident 011 

23.02.2020 at 
I<andam Puri 
Road, matter 
adjourned for 
27.02.25. 
On 27.02.25 
arguments heand 
on behalf of SPP 
for Slate. Ld. SPP 
& spl. Cell seeks 
time for 5 days to 
file ATR report. 

Action Plan Spedfic I·easons. 
formulated and if any causing 
the steps taken delay ill disposal 
for eA'Peditions of CilSe 
disposal of Ihe 

case 
, 

Appropriate steps The allegations in 
are taken by the application 
giving shortest pertains to the 
possible dates for 2020 North East 
expeditions Delhi Riot Case 
disposal of the [or which Special 
casco Prosecutor has 

been appointed 
and multiple FIRs, 
have already heen ; 
'·cgi5Iel'"d. 

I 
ATR lVili filHI on 
hehal f of Special 
Cell on 
J 2. 11.2024. 

Now, the mattcr is 
for order on the 
application on 
24.03.2025. 

Addi~ionJI CI 

TE3 ~';1~ ~. ~ ffI;ffi 
1 ::': ;~ A'm:~~ lJI5::ICt C)~rts, New Delhi 



~. ( 
Matter adjourned 
for orders on 
24.03.2025. 

I I I 1 _ 
2. I DLCTI2- I CT. C NO. lUIS 276B 3 One of 14.02.2019 28.02.2019 - Argume 3 -- 03 Not - - - Yes Yes Depends upon On 09.12.2024, a Appropriate steps I Stay of 

3. 

001357-2019 5312019 Rlw 278B the nts on wit Reeor the order of copy of order will be taken for proceedings by 
AND 27BE accused charge nes ded Vide Vide Hon'ble High dated 04.12.2024 expeditious Hon'ble High 

I.T.O. 
VS. 
MIS. AIMS 
SANYA 
DEVELOPE 
RSPVT. 
LTD., 
MALOOK 
NAGAR 
(DIRECTOR) 
& ROOP 
I<ISHORE 
MADAN 

OF THE IT persons is and ses order latest Court of Delhi of Hon'ble High disposal of the Court of Delhi 
ACT, 1961 a sitting awaitln wer dated order Court of Delhi case after 

MP. g orders e 26.05.2 dated was placed on vacation of 
of exa 022, the 04.12.202 record whereby I interim order. 
Hon'ble min proceed 4 directions have 
High ed Ings been given for 
Court in before continuation of 
of pre- this illlerim order till 
Delhi. char " Court II the .next date . of 

ge were hcarmg I.e. 
eVid

l 
' stayed ! 5.1)4.2025. I 

ene by I Accordingly. ' 
e Hon'ble I miltter was 

High ·I'.ljourned on joint 
Court I ~'1uesl of i 
of counsels for I 

DLCTI2- CT. C. NO. -UiS - -- I- 3 ' -I DneC[ 14.02.2019128.02.2019 I -' _. Argtime l:.l -- 03 ~~t .: -- I -- 1 D~~~~ Ye, Depends upon i ~;~0~~~~~2024, a l\ppropriJh' ;; tep:: I St;;y of I 
001361-2019 55/2019 276B/Tr.B/~ the nts on wit Recor Vidr the order of ropy of order \l'iIl hi' taken f,y I proce~dings hy 
I.T.O. 78E OF IT accused charge nes ded orde: Vide Hon'ble High .Jilted 04.L'.~024 cxp"ditiou" I Hon'blr High 
VS. ACT, 1961 persons Is and ses dated latest Court of Delhi of Hon'ble High disPlJsal of the I Coun of Delhi 
MIS. AIMS a sitting awaitin wer 26.05.2 order Court of Delhi case after 

SANYA MP g orders e 022, the dated Will> placed on vacation of 
DEVELOPE . of exa proceed 04.12.202 record whereby interim order. V" 
RS PVT. Hon'ble min ings 4 directions have ~ 
LTD., ___ High ed before been gIven for 
MALOOI< ~,:::-~~~::: '~._ Court in this ~on~nuatlon ~f 
NAGAR /. ,.<'( . .•• • , . . ' .' .... ' S. of pre- Court mterIm order till I (DIRECTOIt). : .. ' . ... ;( '. .' .', \ Delhi. char were the next date of I 

. /1 /.: :" .. < ' , - <:':;. .~ ",,'. V \) 
t :/ :: ·(i l · . " ~ i '\ J!- .;. , _ ~ ' t:, 

[: i ;· t ( "«;'::j J .'. ~' . :j Page2of13 '~trm~--l;:......A_M 
\ ~ .~ : - ~ . \ .' :- ' "J .1 : :- I, dilol(*1 -~' '''~ ..I~II~ '.n ~USlltfChf ,( 1 

\ .':::". ';~.;'~-":.;: : ~ .<:}' ",.;/ Additional Chi~f Judicial MagiSlrale·04 
" ':" •• 1 ~" "" " " .~,,~:~" . ...;l • .. "'--===-r...l~ 

... ~>~ ; ' :· : 1 ~ .3 :~' ·/ ~[~3":;ll.:1 t"'iI"".4I'.U("'oi , '1~I~ml 

"':~~ . , .; = ,.;;../. R)use AvenUe District Courts, NeVI Delhi 



~ROOP 
KISHORE 
MADAN 

4. IDLCTI2· 
001359·2019 
I.T.O. 
VS. 
MIS. AIMS 
SANYA 
DEVELOPE 
RSPVf. 
LTD •• 
MALOOK 
NAGAR 
(DIRECTOR) 
&ROOP 
KISHORE 
MADAN 

~lDLCTI2. -
001363·2019. 
I.T.O. 
VS. 
MIS AIMS 
PROMOTER 
S PVT. LTD •• 
MALOOK 
NAGAR 

CT.C.NO. 
5412019 

CT. 5612019 

U/S 
27681278B/2 
78EOF IT 
ACT. 1961. 
FOR THE 
FY2014-1S 

u/s :WO 
Cr.P.C. R/w 
276B/278B/2 
7BEOFTHE 
IT ACT. 
1961 FOn 
HISFY 
201~·" 

3 One of 
Ihe 
accused 
per.;ons is 
a sitting 
MP 

21s1tting 
MP. 

14.0l.l01~ ll!.U<!.LU1~ 

19.042018 119.04.2018 

( 

15.04.2 
019 

rugume 
nls on 
charge 
and 
awaitin 
g order.; 
of 
Hon'ble 
High 
Court 
of 

I Delhi. 

Final 
argume 
nlS and 
awaitin 
gorder.; 
of 
Hon'bIt, 
High ~ 
Court I I of Dplh; ! 

, FrRlI'1n 

g of 
not" 
am 
awai 
gor 
of 
HOI 

,j 

2 

7 I 

I 

ge 
evid 
enc 
e 

U,j 11''101 ' 
wit Reeor 
nes ded 
ses 
wer 
e 
exa 
min 
ed 
in 
pre· 
char 
ge 
evid 
enc 
e 

.. 12-- l1ecor 
ded 

.. 31 Not 
wit Recor 
nes ded 
ses 
wer 

e 
exa 
min 
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stayeu 
by . 
Hon'ble 
High 
Court 
of 
Delhi. 

Yes 
Vide 
order 
dated 
26.05.2 
022. the 
proceed 
Ings 
before 
this 
Court 
were 
stayed 
by 
Hon'hle 
High 
Court 
of 
Delhi. 

~.06.2021 V~" 
2 

Yes Depenas upon 
Ihe order of 

Vide Hon'ble High 
latest Court of Delhi 
order 
dated 

04.12.202 
4 

Yes . Stay of _ ... -. 
i proceedings by 
, Hon'ble High 
I COlirt of Deihl 

1 

~~~-04 
Additional Chi~r Judicial Magistrate·04 

~i&4,fun~, ~fattit 
Rouse Avenue District Courts, Nelli Deihl 



( 
r--rpARVESH High ed 

SAHIB Court In 
SINGH ofDelhl pre-
VERMA(MP) sum 
, HAS RAJ rna 
HANS(MP), nln 
HARISH g 
KHURANA, evld 
VIJENDER enc 
GUPTA(ML e. 
A), 
MANJINDE 
RSINGH 
SIRSA(MLA) 

7. DLCTI2- CT.C, NO, U1S. 499/500 1 Former 19.07,2019 02.08.2019 10.01, Post 2 -- 2 Not 
001350-2019 5012019 IPC MP 2020 notice wit Recor 
ZEE MEDIA complai nes ded 
CORPORATI nant's ses 
ON LTD, evldenc wer 
VS, e and e 
MS, MAHUA awaltin exa 
MOITRA g orders min 

of ed 
Hon'ble in 
High pre-
Court sum 
of Delhi rna 

nln 
g 
evid 
enc 
e 

i I 
I I I I 

I I I I I I 
I I I 
I I 
I I 

I 
I I 

I 
_ I I 

I 

I I I 
' - I -~ - --_I .. '--- -~ I _. -- ---~ 

,~==::::.~'-
// _ ,;:,., ,, .. , J . , .... . , . , 

r :;~~':: >: :';'~~' .' , j, .~\\ 
fr/~ ..It /.: '..', ' ~ : ;1 .;,: I: ,:i' " , . , ' ;:' ,\ 
. ~r,' ,~, 1'" '1,· .. ;, 1{ 1" \ \-. ",\,\ , ':.. ',> ;' ,.: :./ 

~
- .:,>" ........ __ ..... '.' , ' . 'fa.. ~l .1 " / ~" ~ ,:. ~,' ., . ,,#'.'" ,'i 

, ~ -J,- ,.\,"1.~~ .• ~./ 
~-"-::"~; . 
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( 
before 
this 
Courf 
were 
stayed 
by 
Hon'ble 
High 
Court 
of 
Delhi. 

Yes Yes 

Vide Vide 
order order 
dated dated 
07,01.2 30,11,202 
021 and 3 of 
06,04,2 Hon'ble 
021, High 
Ld, Court of 
counsel Deihl 
for which 
respond records 
ent was the 
bound undertaki 
by the ng given 
stateme byLd, 
nt given counsel 
by him for 
before responde 
Hon'bl .. nt that he 
High would not 
Court ex~:~ne I of Delhi 
that he witness 
would before 
not get thi. COUt1 
witness till next 
es date. 
examin 
ed 
before 
the 
Trial 
Court. 

extended Interim 
stay order til l next 
date I.e. 
24.02,2025, 
Accordingly, 
directions have 
been given to file 
the copy of the 
said order on the 
next date i.e. 
06.03.2025. 

Depends upon On 03,12.2024, it 
the order of was submitted on 
Hon'ble High behalf of accused 
Court ofDelhi Mahua Moltra 

!llat vide order 
dated 26,11,2024. 
Hon'ble High 
Court of Delhi has 
extended Interim 
stay order till next 
date i.e, 
10,12,2024. 

On 19,12,2024 It 
\Vas submitted on 
behalf of arcused 
Mahua Moltm 
Ihat vide order 

I dated 10,12.2024. 
of Hon'hl" High I CUl1t1 of n ,·lh; h ,IS 

",'wndecl lntl'rho 
1 sl< y order lill IIrxt 

lIall ' I.e. 
I ~".O~ '!O2~ 
I According!}, 

m .lltp r 'J/ CIS 

ddJourned 'or 
I 04.04.2025. 

I 
I 

I 
I 
- -- --

Appropriate steps Undertaking 
will be taken fo r given by Ld, 
expeditious Counsel for 
disposal of the complainant 
case after before Han 'ble 
vacation of High Court of 
interim order. Delhi that he 

would not 
examine any 
witness before the 
trial court. 

I 

I 
I 
I 

I 
I 
I 
! 

! 

mr.a~m04 
Additional Chi~f Judicial Magistrate,04 

~~.fmT~,~f{~'ll 
Rouse Avenue District Courts, New Delhi 



( 
rB.IDLCT 12 I CT.C. No. 

000028-2021 5/2021 
U/S 4991 
500/34135 
IPC 

4 I T\~o I 18.03.2021 I 06.04.2021 
accused 

Framin 9 
gof 

Delhi Jal 
BoardVS. 
AdeshGupta 
&Otrs. 

persons 
are sitting 
MLAs. 

notice 
and 
awaitin 
g orders 
of 
Hon'ble 
High 
Court 
of 
Delhi. 

9. IDLCT12 CT.C.No. U/,499r/w II I Forn.er 16.11.2021 i01.12.2021 Fr;'~i;;T4--t ' ---
000080-2021 2112021 sectiulJ ~OO MP I g of II 

Singh Bagga nd 
Thjinder Pal IPC I nOlicea 

I---­
lO. 

VS dWdilin 
., • 1 

,
..,uuramall1an , g LJ1Ul. i ~ 1 

swamy of 

I " lIun'ble' ! 
I H~ I I l ~wn I of Delhi 

I I 

4\ Not, 
wer Reeor 

e ded 
exm 
ined 
in 

pre-
sum 
rna 
nin 
g 

evid 
enc 
e 

4 r ~!ot -~ 
wil Recor I" 
ncs ded 
ses , 
wer i e 
eXtl 

min 
cd 
in 

pre­
sum 
mni 
ng 

evid 
e l1( 

e 

, 

Yes Yes 

Vide Vide 
order order 
dated dated 
18.12.2 05.08.202 
021, the 2 and 
proceed 01.11.202 
Ings 30f 
before Hon'ble 
this High 
Court Court of 
were Delhi 
stayed 
by 
Hon'ble 
High 
Court 
of 
Delhi. 

-.:.~--r \'e~ Ye, 

Depends upon 
the order of 
Hon'ble High 
Court of Delhi 

Matter was not Appropriate steps I Stay of 
lfsted in January, will be taken for proceedings by 
2025 and vide expeditious Hon'ble High 
order dated disposal of the Court of Delhi 
23.10.2024, of case after 
Hon'ble High 
Court of Delhi has 
extended interim 
stay order tin next 
date i.e. 
12.02.2025. 
On 21.02.2025 it 
was submitted on 
behalf of accused 
2 Rambir Singh 
Blduri that vide 
order dated 
12.02.2025, of 
Hon'ble High 
Court of Delhi has 
extended interim 
stay order till next 
date i.e. 
08.05.2025. 
AccordIngly, 
matter was 
adjourned for 
15.05.2025. 

vacatIon of 
interim order. 



11. 

I 
I 

CNRNo. 
DLCTl2-
000074-2022, 
Slale 
Vs. 
HidyatuJlah 
& Ors 

I," iOLe", 
000078-2023, 
Manjil Singh 
GK 
Vs. 
Manjinder 
Singh Sirsa 

Cr.C.No.13/22 1186/353/34 
IPC 

12 One of 
accused 
persons is 
a sitting 
MLA 

I 

Ct. l.ac::pr ~-
09/2023 

I ~ . 

L.,,;wc -L I --" 3 I FO. T 
: 11.11 

28.07.2022 i 01.08.2022 

( 
Hon'ble 
High 
Court 
of Delhi 

, Scrutint 1281 
yof 
docume 
nts, 
argume 
nton 
the 
point of 
charge 
and 
awaitin 
g orders 
of 
Hon'ble 
High 
Court 
of Delhi 

I 
I Not, 

Recor 
ded 

( 
Hon~bl" 
High 
Court 
ofDelhi 
whereb 
yTrial 
Court 
was 
directed 
to 
adjourn 
the 
proceed 
~ 

Yes 

Vide 
order 
dated 

13.09.2 
022, 

19.10.2 
022 and 
04.09.2 

023, 
19.03.2 

024 
Hon'ble 

High 
Court 

of Delhi 
has 

given 
directio 

11," for 
stay of 
Trh , 

I Cnurt 
pl"1rprcl 

I in.gs 

40f 
Hon'ble 
High 

Court of 
Delhi 

Yes 

Vide 
latest 
order 
dated 

08.10.202 
40f 

Hon'hle 
High 

Court of 
Delhi 

Depends upon 
the order of 
Hon'ble High 
Court of Delhi 

I 'prj]. ::(J) • 

extended interim 
stay order till next 
date i.e. 
07.03.2025. 
Accordingly, 
directions have 
been given to file 
the copy of the 
said order on the 
next date i.e. 
17.03.2025. 

Matter was not 
listed in January, 
2025. 
vide order dated 
03.02.2025, 
Hon'hle High 
Court of Delhi has 
extended interim 
stay order till next 
date i.e. 
19.05.2025. 
Accordingly, 
directions have 
been given to file 
the copy of the 

i s;Jid order Ull the 
next date Le. 
21.05.2025. 

Appropriate steps 
will he taken for 
expeditious 
disposal of Ihe 
case after 
vacation of 
interim order. 

I 
I 

Stay of 
proceedings hy 
Hon'hle High 
Court of Delhi 

I <;,." I 
t ,1"" - ··"l! :n:... r J I 
I H"n'hi, ' lib' 
I r .. r: .. rn .. lhi 

I 
I 

~.ftliTlT-04 
Additional Chi~f Judicial Magistrate,04 

rm~fum~,~~ 
D~ti5e A'~ "~'!e :}is!:icl Courts, New Delhi 



( ( 
-

har 
ged. 

13. DLCT12- Cr. Case:- Sec. 2 One of 15.06.2023 07.07.2023 21.05.2 PE 44 04 4 Not - -- - No 
000093-2023, 06/2023 354,3540,35 the 024 Recor 
State 4A,506(1),10 accused ded 
Vs. 90fIPC persons is 
Brij Bhushau anEx-MP 
& Anr. 

I 
I 

I 
I I i 

I 
I 

I i 

I 
I 

I I I I I 
I I I I I I I I I I 

I I I I I I I 
I I 

I 
i 
I 

I 

.. I I I I I 

I 

; : .. 

24.02.2025. 
Accordingly, 
matter adjourned 
for PFJ further 
proceedings for 
03.03.2025. 

No April,2025 - ........... 4 .......... _ 

I 
I 

I I I 
hf"l He ,,1, ·wJy 

I rL~CC for i.e I 
I 

I ~n -- - - Od m:~s I 
application was I 
filed U/S 254(3) of I 
the BNSS 2023 
on behalf of the 
accused Brij 
Bhushan Saran 
Singh has been 
allowed & 
disposed off, 
witness was 
summoned for 
22.02.25 for 

ShOltest possible Detailed order on 
date is given as charge was 
per the pronounced on 
convenience of 10.05.2024 and 
victims/prosecutio charge was 
n witnesses as framed on 
well as Ld. 21.05.2024. 
Counsel for 
accused persons. Around 40 

Prosecution 
wirnesses are 
required to be 
examined. 

So far, 4 
witnesses have 
been examined 
and Ld. Defence 
counsel has been 
conducting 
extensive cross-
examination of 
the pro.ecution 
witnesses. 

I 
I 
i 
I 
I I 
I 

I I 
I 
I 

I 
I 

I 

. 

04 
Additional Chi":f Judicial Magistrate.04 

n~.f;rc:r.~,~f~(~;fl 
q~'~ ; 2 ~itn_~ Distrkt Courts, New Delhi 



( ( 
-r' 

14. DLCT12- Ct. Case No. Sec. 132 of 5 one of the 06.06.20~ 11.08.2023 . - Argume 36 2 13 Not _. -- -- No 
000115-2023, 1212023 The Custom a~cused nts on Recor 
DRI Act persons is charge ded 
Vs. a sitting 
Baba Leather MLA 
Impe" Pvt. 
Ltd. & Ors 

i I 

I 
! I I I 
I 

I I I I 
I I I I I 
i 

I I I I i I 
I 

I 
I I 

I 
I I i 1 I I I i I I I 1 
I , , 

1 , I i 
I 

I I 

I I 

~--k-,I =-=-;;;---tr;:-C,i\.' 

I 

I 
I 

1<;'·'·'11, I.: i J yof I ,. , .. ; . '10' - I 

'.'\\ jillL R~; i I - I 'c i 
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r;-~} .~. : : . 
...... ":: . 

No 

' 1 

examination. On 
22.02.25 
witnesses were 
not present, so 
fresh summons 
again issued and 
matter adjourned 
for PE for 
03.03.25. 

April,2025 OJ: 04.12.2024, Shurtest possible Filing of 
arguments on dates are given miscellaneous 
application Ills and appropriate application by the 
311 Crpc. were steps are being accused and 
heard & laken for extensive 
concluded, and expeditious arguments 
matter fixed for disposal of case. addressed before 
orders! the courl on the 
clarifications on point of charge. 
16.12.2024. 

On 16.12.2024, 
order, application 
Ills 311 of Cr.P.C. 
moved on behalf 
of DR! was 
allowed. Matter 
fixed for pre-
charge evidence 

I 
on 16.01.2025. 

On 16.01.2025, 
the undersigned 

I was on leave and I , the next dale was I 
i I given hy Ld. Link I 
I 1\<: [11.' for I 
I 

i 15.02, ~025. I I 

i 1 0" J c;.O~ ~5 Sr. 

I I Coun~e! .. ~o~ I 1 

1 
, 

r€ '."!'oh·n In I 
: HlI1:" I.. High 

I 
Court which wn< ! 
scheduled on 
17.02,;5 for 
listing. so matter 

I 
was adjourned for 
01.03,;025. 

I .J I I I Iflpenll$ "pnl! :...... 1.., .,.. ... "'n?':i, ".f' I R£' ,,'., : '"", '" I was flJ,,: hy tJ...· Ihe orders of I no effe~tivc ! 
Ld. RW.ioorul ~,arlng lool( PlaceL 
Court. as the TCR has 

been retained by 
Ld. Rlviso.nal _ 

I 
dlcuset! og •• lnsl 
the summoning 
order and case 
file ha~;been sent 

~~ ... ~ v 
Additional Ch;~f Judicial Magistfate.04 

rm ~f:rfll J.W.lIWl, -4 ~ 
R~!!sc ~':<r,~, i);,tric~ Courts, NeVI Delhi 



I 
I 
I 
I 
I 

I 

16. 

17. 

I 
I 

I 

I 
I 
I 
I 
I 

: 
I 

16.12.23) 

DLCT-12- Ct. Case No. 
00016312024 1212024 

BHANVI 
KUMAR! 
SINGHVs. 
RAGHURAJ 
PRATAP 
SINGH 

DLCTI2- Ct. Case 
000268-2024 No.17/2024 

Gyanedra 
Singb v, Ajay 
Mabawar& 
Ors. 

I 

~ 
;Atf,J:t;l'1_. l - .. 

..,:' " .. "'1' , .. , ...... 
1-' . .. ,'_11,.1,.fJ r... .~ 

lr.Z .... ~'ji~:.,~:-"' ... ~ .,' ) ~ 1/ :.<)1";'" \ .. ~" '. 
~.~<. "'::';;.;<';~;:;,J ':r:';,: i ~~i :~ ,_ ~ .:'/ ) If ! .s<~ /Y 11. _ ....... j;,1 J,{ h 
~ * r.:'\'~'~~if/'V'f.' I ~ ,m1J:l"~ 
~ 

Sec. 12 of 1 Sitting 
the MLA 
Protection of 
Woment 
from D.V. 
Act, 2005 

Uls 223 & a Oncof 
175 of the 
BNSS, 2023 accused 

persons is 
sitting 
MLA 

i 
I 
I 
I , 

I 

( 

charge 
and 
filing of 
status 
report. 

03.06.2024 OB.07.2024 - Appear -- -- -- -- --
ance of 
accused 

27.09.2024 NA NA Filing NA NA NA :-IA NA NA NA 
nfATR. 

I 
I I I i 
I 

I I 
I I I I 

I I I 
I I I I 
I I ! , I , I I 
I I I I , I 
I I I I I 
I 

I I I 
I 

I 
I 

I I I , I 
I I I I I I I , , 
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( 
Court. to Ld. Revisional 
Accordingly Court. 
matter adjourned 
for 04.03.2025. 

Yes Yes Depends upon On 01.02.2025, a Appropriate steps Stay of 
Vide the order of copy of order. will be taken for proceedings by 
order Hon'ble High dated 24.01.25 of expeditious Hon'ble High 
dated Court of Delhi Hon'ble High disposal of the Court of Delhi 
11.09.2 Court of Delhi case after 
024, the was placed on vacation of 
proceed record by the interim order. 
ings counsel for 
before respondent 
this whereby the 
Court present 
were proceedings have 
stayed been stayed till 
by 16.04.2025. 
Hon'ble Accordingly, 
High matter adjourned 
Court for 26.04.2025. 
of 
Delhi. 

No No April 2025 On 2B.01.2025, Apprtspriate step~ On 27.09.2024. 
clarifications have are taken by fresh complain! 
been taken from giving shortest was received by 
the counsel for the possible dates for way of 
complainant . expeditions assignment. 
Arguments heards disposal of the 
on and application case. On 25.02.2025, 
u/s 156(3) was the application , disposed off vide U/S 175(3) of -' 

I separate order of RNC;S was 
even date. I di~missed and 

I However I JI'~Ntunity b 
opplJrH,nity is \',. <k.J to ICtid 

I afforded to lead I 11'1,' :,ummlllling 
prc ~lImmoning lnw'~,'" I ." ', ,' : ' '200 

I evidcllcc U/S 200 ie" , dlld matter 
CIT" " ,1 roU !II'1 , ", ,' -' r • . 1 lo[ 

I I : adjuUl II'!U for: I :' .1'''' 25. I I I 13.n:' '[I'S I 
I On 13.02 .~5 ! I 

I 
Proxy counsel 
submits Ihat he 

I 
secks to file 
revision against 
order III. 28.01.25, 
so matter , 
atij"urneu fOI psr , , 

Additional Chl#.ludicial Magistrate·04 

m:lUJP.!.mr~,~~ 
Rouse A-:enu~ District Courts, New Deihi 
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18. 1 DLCT12· 
000393-2024 
STATEvs 
KULDEEP 
KUMAR@ 
MONU 

FRESH 
RECEIVED 
ON 21.12.24 

~~ IoLCT1Z:-
000043·2025 
Ct. Case 
0212025 
Suraj Bhan 
Chauhan vs 
Saurabh 
Bhardwaj 

I 
iFRFSH 
1 IlECFIVF.D 
IONlf1OJ .25 

I 

Cr. CASE No. 13 DPOP 
17/2024 ACT. 

Cr. CASE No. 
0212025 

Sectinn 7(H) 
BNSS 2021 

Sitting 
MLA 

i I Sitting 
MIA 

2 1.1 2.20241~ __ .--l---

lB.o1::>n~S+-

1 

~f;'.F";", i I I I i 

. ! ~r~~.me I--i-r '~l -'~Tr~~~~d 
cogmza II ed 
nee 

Mi~~I.~ ' 

I 
I I 
I I 

i 

nOI 
record 

ed 

'1(/':;;" ', ... \11 

I I I I 
, \\~-i~,;~ ( ' J .. I ~~~ 1. . . .' 7: .. -r---.L-.L-~_J· ___ L~_lLUL 
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No 

r;r. 

I 
! 

I 

I I 

.1_1 

No !April 2025 

revIsIon against 
order dt. 2B.01.25. 
so matter 
adjourned for PSE 
for 11.03.25 . 

1-= -
On 18.02.2025 Apoprialc steps 
accused Kuldeep will be taken by 
kumar present giving shortest 
alongwith cuunsel possible dales for 
. He has moved expeditions 
application U/S disposal of the 
230 BN SS for case. 
supply of 
deficient 
documents. 
Application 
aUowed. 
documents 
supplied 10 pany 
and matter PUI up 
for furlher 
proceedings on 

No 
~.03.2025 . 

March. 2025 I Case fresh !I pUJlriate slep' 
received by way will be laken by 
of assignmenl on glvmg sbone.~r 
1B.01.2025 and possible dales for 
undersigned was expeditions 
on leave and Ihe I disposal of Ihe 
next dille W.'5 case. 
given by Ld. Unk 
ACJM fori 
30.01 ?02S. I 

On '\0.0 1 ~O' ·. ' 
. unrler:h:Jnnd W'lS I i on Ip ?vp anrl the ; 

nl'vr ·h" ... '" 1(" I 

I given ~\' ' .rI Link ' 
Arll\' for' 

1 14.02 ~()2~ . I 

I On 14.nU~ II 

complainant was 
directrd 10 file 
eleclronic 
evidence I 
regarding , 
dpfamltion and 
Iisl of witnesses 
on 20.02.25. 
on 20.02.25 
lawyers are 
abstain ina from 

m ........dt' ~ 
". ,cr, r:;uSlltAQlTlT-04 

Addiliorfal Ch; ~ dicial Magislrate·04 

m:l if.r:qfm1r~,;q~ 
Reuse Avenue District Courts, NeVI Deihl 



I' 
--'. 

'2o.lnLCT12- Cr. CASE No. TI8G'353t30.2J 
000040-2025 01/2025 147:148.'49/4 
STATE vs 27 !PC 
VIVEK& 

4 --tEx::- - 16.092015 I -:...::::- ---t---:..:. 
MLA (Actual) I 
(Bijender RBT on I 
Singh) 20.01.2025 

DRS. 
FIRND. 
244/12 
PS 
MIANWALI 
NAGAR 

I 
i 
I , 

I 
1 

~ "~.~'-"::-'~" 

~
;':§'::':~;:~ -.; :~ .. ~ "\ 

y;'/';:?,r <, ': . : ....... \\ 
.:' .f.'" I'·I·'· "j \ -: il ,. ~. ( . . ", . I' , 

I ]'.,: ',' . ' •• . '/ :! ;, 
I ~ '.' , ; I,.. ' ,' ,/ 

~;:S':::~~~/>' " 
/ 

.-.-.-

( 

PE I''r I 7 F::nt--c t- t-_ No 

I I I I 
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work. Matter was 
adjourned for 
purpose fIXed on 
18.03.2025. 

--No -II Aprll,202s -1:~1-- 20.0~.25 
matter received 
I by way of transfer 

and undersigned 
was on leave. 
Now matter put 
up for 
consideration! FP 
on 11.02.2025. 
Matter is at the 
stage of 
prosecution 
evidence, some 
witnessess were 
not appearing 
before the court 
even after 
repeated 
summons. Now a 
strong action 
tallen against 

these witnesses I 
and bailable 
warrants issued 
against them. I 
Matter put up for I 
PE on 28.02.2025. 
On "8.02.25 ; 
witnps~ have heen I 

I examillen in chief I 
I and ero" I 
I examination was I 

! defo.,.,," ,. I 
I couns ... 1 for A2 I 

: and A1 was I 
suffering from I 

viral. Matter put i 
up for PE & corss I 
on 12.tJ3.2025. 

Apoprtate - -s~­
will be taken by 
giving shortest 
possible dates for 
expeditions 
disposal of the 
case. 

~ !f::.~mJq,-m-04 
t:\(,riv.{al Magistrate·04 

~ ~?IP.!1WI, ~~ 
RilUSe A~enue District Courts, New Delhi 
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22. 

DLCT12-
000053-2025 
DEEPAK 
KUMARVs 
SHO 
PRASHAD 
NAGAR & 
ORS. 

FRESH 
CASE 
RECEIVED 
ON 27.01.25 

DLCT12-
000052-2025 
DEEPAK 
KUMARVs 
SHO 
PRASHAD 

j NAGAR & 
,ORS. 

I 

I r. J(~~.H 
I C.\~k 
I RECEfVED 
,('IN :~.Ot:!!'i 

CT. CASE 
0412025 

CT. CASE 
0512025 

210 r/w 223 
ofBNSS 

211.1:/'.'I !~1 
: of C ',~, ; , 

.~ 
::! -'-;'(1 ' . ""\: I 

!{', ""1' e\Z... .• *~ \ . \ . 
. '?r: ~~\' j!~'JI 01 ' : '~., \ 

. ~~/fi"i~ : ,; '-. ~.t\.~ " 
. {~ :g "='~1' J,f.;~! ~; . iU :.; 1'1' '1i f.;. ~r: "~ /,r ~; I," \ r' .,/:,7. \ ' - ; '.f. (.~ 
'I. ;' . ":/1, > ~~ .... ' •• ,.1 ;',' . 
\:' ~'~ .. ,.'~lf!1 r,,..,, ~';I";.:y 

.. ,.,:~ .. 'i : "\ ;.,~/ :;; : ... 

3 Sitting 
MLA 
(A-3) 

3 I Sitting 
1'..:1 •• 
(A-3) 

25.01.2025 ' --

25.01.~0"S i ' 

MISC. - -- -- Not 
record 

ed 

I , 

.- ----- -_. -
MiSe 

~ 
-- j _. Not 

I 

I 

:ecord 

I ed , 
I I I 
, 

I : , 
I 

i I 
I I I I 

, I , 

I i , 

I I , I , 

I I 

I I , 
I I I i I I ! I 
I , I I I 

I I ! I I 

_~l 
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( 
- -- - 1-a NO April 2025 

I 
I 

.. .- , Nfl .. ! April-2025 

I 
1 
1 

I 
I I 

I 
I I 

I 
, 
! 

I I 
! I I 

, 

, , 
I I I I 
, 

I 
; 

I I I 

I I 

I 
, 

I I 
I , 
i , 

I , 

I ! , 
I 

I 

L I 

Fresh matter U/S Appropriate steps 
210 r/w 223 of are taken by 
BNSS was glVlOg shortest 
received on possible dated for 
27.01.2025. expeditious 
On 27.01.25 D1R disposal of the 
report was called matter. 
for 03.02.2025. 
On 03.02.25 part 
argumenl, have 
been heard on 
behalf of 
complainant and 
certain queries 
have been put to 
Ld. Counsel for 
complainant 
regarding the 
locus standi and 
mailer put up on 
19.02.25. 
on 19.02.25 
lawyers are 
abstaining from 
work. Matter was 
adjourned for i 
purpose fIXed for I 
10.03.2025., 

I ' 
I rrtsh , 1Il,Ul.'r u/~, i l1·;'pIY.;,riatt' '.IPI' 

210 [IW 223 "f ! an' taken \'j 
BNSS wa, ' giving shonl" : 
re~eived UII ~ possible o.IdtPd fo, 
27.01.2025. i expeditious 
On 27.01.2S Dn~ I ~li·,po~al 01 II!. 
repon wa::, to l!1 ,I I; ~=l ttl)r. 

I for 03.02.202', : 
i On O · tO:2 . ~I"', (Jdrt i 
, llrgu l .. . ' III~· 

'I ~ccn h,·.'-.' 
behd i. 
luC.; , .11+ II t 

. . ,1; 

.n 
Jl , 

',' 
Ll.'I~l.,1 qUl'ril'" 

. 1.0000\" " . 't ' ll pt.1 10 I 

I
; LJ. ' :oulI,r! ILlr I 

compldtndnl 
reganling the I 

Ilocu, , (andi Jnd : ; 
I matter put up on I 

1

1902.2S. on I 
19.02.2~ lawyers I 
arl' ahstaill ing I, 

Fresh case was 
received on 
27.01.2025. 

Frl';', _ (Sf;; \\'a~ 

!'ecfli\i'::t.I un 
27,01.2025. 

from work. 

Matter was L 
adjourned for 
purpose fixed for 

! 10.03.2025. ---.--_ _ ___ _ 

~ 7ftTt:T;:t: ~.T1Iilil-04 
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